
Fourth Series .17 Wednesday,  March 6, 1968 
Phalguna 16, 1889 (Saka)

    
      

Fourth Session 
Fourth  

   New Delhi 
    Rs:1.00 



CONTENTS 
CALUMNS 

No. 17-Wednesday, March 6, 1968IPha/gu1la 16, 1889 (Saka) 
Oral Answers to Questions-

·Starred Questions Nos. 450 and 452 to 454. . 1119--46 
Written Answers to Questions-

Starred Questions Nos. 451, 455 to 478. . . . . 1846--62 
Unstarred Questions Nos. 3010to 3023, 3025 to 3039 and 3031 to 

3106 1863-1922 
Message from Rajya Sabha 
Armed Forces (Special Powers) Continuance BilI-

As Passed by Rajya Sabha . 
Business Advisory Committee-

Fifteenth Report. 
Committee on Private Members Bills and Resolutions-

Twenty-second Report . 
Estimates Committce-

Thirty-sixth Report 
Motion Re. Reports on Industrial Planning and Licensing Policy 

Shri F. A. Ahmed 
Shri R. K. Amin . . 
Shri Prem Chand Verma 
Shri S. M. Krishna . 
Shrimati Sharda Mukerjcc 
Shri Sezhiyan . 
Shri Bibhuti Mishra 
Shri Yogendra Sharma 

Motion Re. Statement on Commonwealth Immigrants Bill 

1922 

1922 

1922 

1922 

1922-23 
1923~93 

1923-26 
1928--42 
1943-55 
1956-61 
1961-68 
1968-75 
1975-86 
1987-93 

of U.K. 1993-2045, 

Shri Kanwcr Lal Gupta . 
Shri Chandra Jeet Yadav' 
Shri S. K. Tapuriah • . 
Shri G. S. Dhillon· 
Shri S. Kandappan· . 
Shri Shashibhushan Bajpui' 
Shri Swell' . . 
Shri H. N. Mukerjee· . 
Shrimati Tarkeshwari Sinha 
Shri Rabi Ray . 
Shri D. C. Sharma 
Shri Nath Pai . . . 
Shri Vikram Chand Mahajan 
Shri K. Anirudhan 
Shri B. R. Bhagat 

2047-68 
.1994-2005 

2006-11 
2011-13 
2013-16 
2016-20 
2020-22 

. 2024-28 

. .2028-32 
2032-36 
2036--42 
2042--45 
2047-53 
2053-56 
2056-58 
2058-66 

Statement Re. Execution of Africans by South Rhodesian 
Government. 2045--47 
Shrimati Indira Gandhi 2045-47 

Half·an·Hour Discussion Re. Agreemcnt with 'NOVOSTJ' 2068-84 
Shri D. N. Patodia 2068-75 
Shri Rabi Ray 2075-77 
SilTi K. K. Shah 2077-115 

*The sign + marked above the name of 3 Memb:r indi;:ates thlt t!le qUC5tio!)-
was actually asked on the floor of the House by that M ,mb:r 



LOK SABHA DEBATES 
1819 

LOK SABHA 
Wednesday, March 6, 1968/l'halguna 

16, 1889 (Saka) 

The Lok Sabha met al Eleven of the 
Clock. 

[MR. SPEAKER ill the Chair] 

ORAL ANSWERS TO QUESTIONS 

INDIAN CAPITAL INVESTED ABROAD 

"450. SHRI SHIVA CHANDRA 
JHA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the capital invested 
abroad by the Indians is facing the pro-
blem of nationalization in those coun-
tries; and 

(b) if so, the reaction of the Govern-
ment of India thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT): (a) 
Although there have been two instances 
of nationalisation in recent past. nov-
-ernment are not aware of any such pro-
blem at the present moment. 

(b) Does not atilie. 
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~  lift am T<f ifi't ~  ,ft ~ 'IT I 
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DR. RAN EN SEN : Are Government 

aware that taking 'advantage of the 
Government of India's backing to ex-
tension of their empire in certain coun-
tries of Africa, Indian monopoly capital 
has established itself there and this is 
causing irriMion to the local people 
there? If so, what s.!eps arc Govern-
ment taking to check the monopolistic 
tendencies of Indian capital in Africa. 

SHRI B. R. BHAGAT: There arc 
two checks. One is tha.t we only al-
low them to go where it is in our na-
tional interest. This is imposed by us. 
The greater check is that they can only 
go if the receiving countries want them. 
I n certain cases, those who have gone 
there are very much welcomed and 
liked. There is no resentment. 

SHRI RANGA: Where '! 

In view of what has happened to our 
capital invested in Burma and in view 
also of thc latcst developmcnts in 
Kenya and the fate of our people there. 
nol only in regard to citizenship but 
also in respect of their trade, employ-
ment and investments, have Govern-
ment considered the advisability of en-
couraging our capitalists and private 
enterprise to invest their capital here 
itself, . specially when there is SO much 
more need for capital investment and 
economic development in our own 
country ? 

SHRI B. R. BHAGAT: I make a 
distinction between capital investments 
of olden times in foreign countries and 
those of recent times. In recent times, 
we have allowed expon of capital for 
setting up either textile mills or sugar 
mills ...... . 

SHRI RANGA : That is a grea.! mis-
take. 

SHRI B. R. BHAGAT: This has 
been done in furtherance of the deve-
loping economic relations with certain 
countries. In the present-day world, 
economic relations are very important 
in the development of friendly and poli-
,tical relations with other countries. As 
I said, this should be distinguished 
from the other capital. It is very selec-
tive in nature. So there is no questioA 
of its being done at the cost of the 
needs of our country. The machinery 
is made here and so it helps in the 
economic development of the country. 

SHRI RANG A : In spite of your in-
ability to protect anybody there? 

'1r if.o ifTo fom'!: ~  ~1~ ~ 
if.f,T ~ fifo ~  ~ ~ ~ ~ ~  
11' t 3fR "fT lI1rt 3fRT ~ i 3fR 3f'R 
~ if.'t on;rr ~ g, ~ il;m if.<: ~ 

t I ~ l!'Q "fWlT ~ t fifo :iTT ~ 
'rn 11' <mlT ~ ~ g T-f if, Wof.'l'I 
if '1rof ~ 'flff ~  if.<: 7f,T ~ t 

liift ~1~ ;f l!'Q m if.f,T g fifo ~ 
if; .; fi:t i! r <1 f?;ft ~ ~  ~ <iq-lfT <'JlTT 
~~  j <m <tft ~ ~ +WrcrT i aft, 
~ if.T mC'<'f ~  q;- <'f1TTln ;;mrr t I 

-4 l!'Q "fWlT 'llmIT ~ fifo 3!1IiTif.if ~  
~ ~  if.T f'RTifT #mr ~ t, 
m ifi't ~ <f.t ~ arR ~ ~  ~ I 

SHRI B. R. BHAGAT: Indians in 
East Africa have been coming here. 
There has not been much difficulty in 
bringing their capital. Now 4he num-
ber is increasing. Their fear is tbat now 
restrictions may be imposed by these 
countries. This fear is there. We take 
it up with those GoVernments so that 
at least they do not suffer and their 
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properties are safe and they are able to 
bring tbem out. 

for our country? Is Government tak-
ing pos.tive steps to encourage it and 
enter into agreement with those coun-
tries for the safeguard of repatriation 
of capital and ~  in particular? 

As for capital invested, it is very se-
lective, confined to a few projects. I 
do !lot have information aboU>! the 
amount. 

SHRI SWELL: Is it a fact that over 
the years Indian settlers in Kenya have 
invested large amounts of capital for 
the development of .that country and 
that in their flight to U.K. in the last few 
days they have left their real property 
back in Kenya? Have any of them, in-
dividually or in groups, approached 
Government ,:0 take up with the Kenya 
Government the question of their real 
property in Kenya? If so, what is Gov-
ernment's thinking in the matter? 

SHRI B. R. BHAGA T: As regards 
what has happened immediately. in the 
lag: two or three weeks, they have not 
yet approached Government over this 
question. But certainly it will be the 
duty of our High Commission, if there 
is any distress, to take up the matter 
~  the Kenya Government. 

MR. SPEAKER: We will be discuss-
ing this immigration and all that. 

SHRI CHENGALRA Y A NAIDU: 
Even now some countries arc inviting 
J ndian capital to start some factories in 
their coun.tries. When the Government 
allows our people to star,: some indus-
tries in those countries. at \cast now will 
they enter into some agreements with 
those countries to see tha.: our capital 
and gains would he returned (0 our 
country? Secondly, in Kenya and other 
places. after devc\oping their industries. 
our people are now not allowed to 
hring back their money to this countrv. 
they are not even allowed enoug'h 
money for passage. 

SHRI B. R. BHAGAT: In respect 
of new ventures we accept those very 
same restrictions which we ourselves 
stipulate when we import foreign capi-
tal. There is no difficulty in regard t.o 
that. The problem about the other catc-
gory is there. 

SHRI S. S. KOmARI : What is Go-
vernment's policy in regard to export of 
know-how which earns foreign exchange 

SHRI B. R. BHAGAT: AU those 
safeguards are there. 

SHRI S. S. KOTHARI: Have you 
considered cntering into agreements? I 
want a complete answer. 

SHRI B. R. BHAGAT: He wanted 
safeguards for repatriation of dividend. 
I said the safeguards arc there. What 
more complete answer can there be '? 

SHRI D. C. SHARMA: AU the re-
plics that the hon. Minister has given 
give us a short-range view of the pro-
hlem. There is also a long-range view of 
the prohlem and that long-range view ~ 
that there is Kenyanisation in Kenya. in 
Tanzania Indian capital has been al-
most expropriated, in Uganda the same 
thing may happen. all the countries of 
the world are trying to expropriate the 
capital and the propcn:y and the trade 
which the Tndians who are domiciled 
there have had. Tn view of this, may I 
know if the hon. Minister will think of 
all these things not only from one 
year's point or two years' point of view. 
hut from the poin.: of view of what is 
going to happen in another 10 years or 
15 years'! I think if that is done no 
I ndian capital need he exported to any 
other coutry. 

SHRI B. R. BHAGAT: The long-
term view is important. and when we 
enter into these economic relations. we 
keep these ,:hings in mind. 

SHRI RAMANI: In view of the 
economic crisis in our country, we arc 
liheralising our conditions and inviting 
more foreign capital to come into our 
country. In such a situation. will the 
Government think of having more capi-
tal formation in our country. and will 
Government take steps to see that our 
hig monopoly capitalists arc not allowed 
to export capital to undeveloped regions 
of Africa'! 

SHRI B. R. BHAGAT: In all these 
projeo:s we take into account the fact 
that there is a net cconomic benefit to 
our country. For example. when we 
export know-how we get royalty in 
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foreign excbange, wben we invest capital 
in otber countries, it is in terms of 
machinery manufactured in .tbis country. 

SHRI LOBO PRABHU: I would 
like the Minister kindly to enligbten me 
whether the Govemmen.t is following 
a double standard in respect of nationa-
lisation-nationalisation in India, but 
no nationalisation a&ainst Indians 
abroad? After all, we started this ex-
ample of n·ationalisation. The second 
question is whether Government has 
any information whether the Commu-
nist Party has changed its attitude to 
nationalisation in this country. having 
objected to it abroad? 

DR. RAN EN SEN : The Communist 
Party has not changed its attitude. 

MR. SPEAKER : The second part 
does not pertain to this question; only 
the first part need be answered. 

SHRI B. R. BHAGAT : There are no 
double standards. 

SHRIMATl TARKESHWARI 
SINHA : After the disturbances in 
Hong Kong sometime ago, many Indians 
in Hong Kong wanted to bring their 
capital, plant and machinery, technical 
know-how and everything to India. 
How many of them wanted to come 
here and bow many had been permitted 
to come and how many had been denied 
permission? Some of them had gone 
back. 

SHRI B. R. BHAGAT : The policy in 
respect of import of Indian capital and 
investment of Indian capital in India is 
uniform; it is not related to one country 
or another. It has been clarified that 
they can bring in C'3pital and tbere will 
not be any tall on the capital that they 
bring. But if capital is invested, it can 
only be invested in the priority or plan 
projects. It cannot be invested in other 
projects; it is the same benefit which 
the Indian citizens have. 

SHRIMATI TARKESHWARl 
SINHA: He is not answering my ques-
tion. He says that they must invest in 
priority industries. But their line is 
different; they are not specialised in the 
priority industries. 

MR. SPEAKER : The policy is there_ 
She is asking about the number of In-
dians coming from Hong Kong. Has 
the Minister their number? 

SHRI B. R. BHAGAT ; I do not have 
that exact number. 

SHRI A. SREEDHARAN : The bon. 
Minister says that by investment of our 
capital in other countries We are trying 
to develop friendly pdlitical rela.tions 
with those countries but our experience 
has been very different. During the 
critical days of Chinese and Pakistani 
aggression. we had no friends; even 
the so-called friends were sitting on the 
fence. I should like to know from the 
hon. Minister as to which of these 
countries have come closer to us or 
developed very closer political and 
friendly relations with us as a result of 
our investing capital in those countries? 

SHRI B. R. BHAGAT : Firstly, we 
do not agree that we had no friends. 
It may be the opinion of the hon. Mem-
ber. Secondly. we should not judge the 
achievements of certain forms of in-
vestment or economic relations in a very 
short period .. (Interruptions.) I also 
think that in the presenHlay world the 
policy of developing friendly relations 
through economic co-operation is valid; 
it is adopted, by every country; it is pay-
ing dividends and it will pay us also 
dividends. 

~~  ri .... ~ flrqor: 3 ~  ~~  ;f 
~ ~ ~11  f<r. ~~ ~ ~3 1 

if; 3I<'I'm <m ~ 1  m"fiR <r.r ~  fcra-Dit 
.q ~  lIT 't,:;r"t <'rTf g-t ~ 3fT< 3flfT 

<'rTf g-t ~ (I't ~  'J<f 'fi1 ~ ~~  
'fm ~ 3 ~ ~ if; 3i'R 'Jf'ffi m'I1 
~ 1 ~ ~  

SHRI B. R. BHAGAT : Government 
have not invested capital. 

ri .. ~  ~  ~ >;ff, ~ 
~ .... 

~  ~  : ~ ~ mlf i1iT 
awltTT I 4 anT ~ 3fT ~ ~ I ~  'i!{t 
~ ~~  
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'1') ~ 1  ~~  : smm ~~  

~~ 1~~~~~ ~~ 
~ ~~~ ~ ~ 
~~ ~~~~~ 
~ . am: ~ orq;:ft ~ ~ ~ 
~ ~ iii nu ::it ~ 't.;;iT ~ 1{ <'PIT 
~ ~ ~ «;;iT <m ~ <Irnf ~  lIT 
~ iii ~ ~ If\T ~ ~~ 
~ 'PfT ~  

'1'''' ... 0 U 0 "'f(f: ~ ~ ~ ;:;rcmr 
4' ~ ~~ I ;jt'r m;rr ~ ~ ~ iii fWJ: 
~  

SHRI JYOTIRMOY BASU : May I 
know, (a) whether the Indian invest-
ment that is going abroad for new ven-
tures is wholIy in cash or whether it is 
in the form of any machinery of Indian 
manufacture, and (b). since today those 
I ndians who are very resourceful finan-
cially are living abroad, whether these 
ventures are trying to mop up, collect 
or raise the capital from those Indians 
also? 

SHRI B. R. BHAGAT : The answer 
to the first part of his question is. it is 
not in the form of cash but in the form 
of machinery. ~ for the question about 
mopping up capital there, locally, the 
local government or the local people 
also invest. 

SHRI JYOTIRMOY BASU : I mean 
the Indians who are earning and work-
ing there. 

SHRI B. R. BHAGAT: They may 
not be in the same project but they may 
he in the others. Sir. may I make one 
clarification in my earlier answer? I 
said there is no Government investment. 
But I remember that the Oil and Natu-
ral Gas Commission have invested in 
I ran for a joint venture for raising crude 
oil. 

~ 1  ~  1fT1n ~  

*452. '1') r'" ~ ~  <m 
~~ ~ ~ ;m;f If\T tm m !if;: 

(.-) IflJT ~ " H-.; "rT1IT ~ ;r 
~ ~ ~ If\T ~ ~ 

~ ~ ~  aft;:: ~  

tfiif ~ f.rirtur ~ ~ ~ f;<14S,)f'liHI 
f<;!fm, ~ ~ ~ ~ 3IR 
'IimrRT roft«r ~ ~ ~  

~  ~~  ~ ~ ~ 
it <m ~ fit;l[T ~  am 

(q) ~~ ~  

~ mr ~ urn ~  fit;if orr;f 
If\T ij'lIT<fo'IT ~ ? 

Sl"fifmT 'l'cmfll' fi 'Uf1:r 'l'1.f) ('1'T 
<'1"0 "ffo ~  (.-) ;;iT ~ I 

~  am: ~ ~ ~  ~ 

~ ~ ~  'fit arm ~ ~ ~ 
~~~  

'1') ~ 'iR ~~  3 1 ~  

4' ~ ~ ~ ~ fit; 3ftI"ol ~  ~ 
lRfT If\T ~ if1ft ~ ~ ::it ~ f«m 
~ ;{lTTff t, ~ ~ fir;a;:ft flmfT ~ 
1'!lfTt:(f l':RIT ~  

'1'i 1'1"0 "flo ~ : lRfT ~ ifTlf ~  

!fT ~  ~ ~ <t>lft ~ I 31m: 
~ ~ \IT'Ilf ~ If\T fu1t 
'fit ~ If\T ~ <R:, ~  ~ 1{ 
~ ~  ~ ..m- f.f; ~ mf;f 10 

~ If\T lJhr.rr ~ ~  ~ 1600 

~ m.-"T ~ qitftl 

'1') ! ~ .. , 1 9~  3fTCfif fu1t 
q(.t <t>T m fit;l[T, IflJT ~ ~ ~ ~ 
f1r.T ~ ~  IflJT ~ ~ # ~ 
~  

"l"T ~ 0 "fl 0 ~  fu;;tt # ront 
~~  

'1') Wlilf 'W';I{ ~ : iflii ;r(f t ? 

~ ~  ~ 

~  ~ 1l ~ ~ ~ ~ flfi t1:q)t 
~  ~ atP't ~~  ~ 
ront IIii ft qfIT I IfIrr ~ ~ ft:N 
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~ ~ t fit; am mrt ~ it '4T 
Am? 

'11') '10 ;no f,,'I1': ~ ~ ~  # 
lfT'ffiT ~ I 

'11') ~  ~  3 ~~  

~ fufti' it ~ lIi1: '4T ~ "'" 
~~  .. 
MR. SPEAKER : That means he has 

read ,it already. 

'11'1 ~ ~1 ~1  ~ <1Wi 
~ Tof ~ 0ffi<'I1l1T ~ I 

Ilit ~ .-.t ~  ~ "'" irt't 
~~~~~  
~  ~~~  "!NT ~  if fu'q;yfur'IiT 
~ f'ti ~ ~~ it ~ 3J1I! 'Ill" m it 
<AT m ~  <11T'IFf 1 6 ~ ~ it <r.f 
~ ~  'flIT m:>r.n: ~ ;pf ~ ~ 

ij; ft:r/f a-m ~ <IT ~ if; iITr it ~ 
~ ~~  

'11'1 '" 0 "l'To f,,'I1': ~ ~ 'tiT 
~ ~ ~  rn ij; m.r it "<T, 
"!NT ~ ij; m.r it ~ "<T I ~ "'" 
3fUT ;pf <AT;f 'tiT ~~  4' ~ 11"1 
~~ ~ ~  ~ 
~~  

SURl SAMAR GUHA : In view of 
the fact that computer machines are 
essential instruments for scientific work 
and also for defence equipment, and Dr. 
Bhabha sometime past recommended 
that India should be made self-sufficient 
in the production of computer macbiDes, 
and in view also of the fact that the 
Government usually purcbase honey-
well type of obsolete computers from 
the USA at Rs. 20 lakhs per machine, 
whicb becomes more obsolete after one 
or two years, may I know whether the 
Government knows that the Indim 
Statistical Unit at Calcutta had indigen-
ously designed a solid state computer-
in fact they built one-and at Jadavpur 

University also they know the tIjCbni-
que of it and, if so, whether the Govern-
ment will undertake to set up an indi-
genous project to build up computers 
and make India self-sufficient in this 
instrument? 

SURI L. N. MISHRA : Manufacture 
of computers is one of the important 
items under our programme. We already 
have got foreign collaboration for the 
manufacture of computers. So far as 
the information given by the hon. 
Member is concerned, I will try to look 
into it. It is needless to say that we al-
ways encourage indigenous manufac-
turers. 

SURI N. K. SOMANI : The Bhabba 
Committee Report is an outstanding do-
cument on our country's requirements 
in the main field of electronics. It has 
made some specific recommendations 
for the country to achieve a certain capi-
tal output ratio and certain items of 
manufacture to be done by 1975 for 
the country to achieve this performance. 
In view of this, I would like to know 
from the hon. Minister as to what is 
the progress in the implementation of 
this Committee's recommendations, and 
in view of the inability of the Govern-
ment to manufacture everything by 
themselves would they allow the private 
sector to manufacture these vital equip-
ments? 

SHRI L. N. MISHRA : So far as the 
last part of the hon. Member's question 
is concerned, We have already got a 
number of private companies or units 
doing the manufacture of electronic 
cquipmcnts-we want to encourage them 
also-especially so far as the equip-
ments and components required for 
civil consumption is concerned. So far 
as defence requirements are concerned, 
we try to have it in the public sector 
as much as possible. However, We have 
also given accommodation to a private 
unit. As the hon. Member already 
knows, one of the important electronic 
companies in the country is dealing in 
the manufacture of defence equipments 
also. So far as the progress is con-
cerned, as. the hon. Member knows, we 
have set up a follow-up committee under 
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the chairmanship of Shri Vikram Sara-
bhai. That Committee is looking into 
it and the progress made so far has been 

'satisfactory . 

SHRI RANJIT SINGH: Will the 
hon. Minister assure the House that 
after these units come into production 
we shall be self -fiufficient at least as 
regards our defence requirements in 
electronic equipments ? May I also know 
whether the recommendations of the 
Swaminathan Committee-Shri Swami-

nathan was then Secretary, Defence 
production-regarding participation of 

.certain private sector projects for manu-
facturing the same equipment which 
t ~  factories are going to turn out are 
also going to be coordinated along with 
the programme for these factories? 

SHRI L. N. MISHRA : As I said 
earlier, out objeCt is to achieve as much 
self-reliance as possible by 1975. But 
it is difficult to say that any country can 
achieve hundred per cent self-reliance 
in defence equipments. 

NON-ALIGNED SUMMIT CONFERENCE 

+ 
*453. SHRI CHENGALRAYA 

NAIDU: 
SHRI RABI RAY : 

SHRI DEIVEEKAN: 
SHRI ANBUCHEZHIAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that President 
Tito has recently called upon to hold 
an urgent non-aligned Summit Con-
ference to discuss the worse'Jling situa-
tion in West Asia and Vietnam; 

(b) if so, Government's reaction 
thereto; and 

(c) when the meeting is likely to be 
held? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a) 
to (c). Presumably, the Hon. Members 
have in mind certain reports of a Press 
Conference held by President TIto dur-
ing bis recent visit to Cairo. Govern-
ment of India are not aware of any 

proposals to hold an urgent non-aligned 
Summit Conference to discuss the situa-
tion in West Asia. The Governments 
of India and Yugoslvia share tbe COIl-
viction that there is a need for a re-
newed effort by the non-aligned coun-
tries in defence of peaCe and for pro-
moting international cooperation in the 
context of the present day international 
situation. It is our understanding that 
President Tito proposes to enter into 
consultations with fri\:Tldly countries 
who may be interested in participating 
in such a common effort for the im-
provement of the international situation . 

SHRI CHENGALRAYA NAIDU : 
Sir, the Minister is reading an old reply 
prepared by his office. Even in today's 
papers We have seen that President Tito 
wanted to call for a conference and, I 
think, he has called for a conference. 
When they meet in such committees, 
what are the decisions that they take? 
Arc they taking decisions after hearing 
what the other members say? Rece'Jltiy 
we have acted on President Nasser's in-
formation that the Americans have 
given nir protection to Israelis when they 
attacked them. Now he has stated that 
by mistake he has said like that. If on 
the basis of such false or incorrect in-
formation we take decisions, we will also 
cut a sorry figure in such conferenoes. 
Instead of playing His Master's Voice 
records. it would be better if we get 
correct information and then act and 
take decision in those conferences. 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER 
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): May I 
assure the han. Member that it is not 
an old answer which is read? I wrote 
this answer after the Ambassador from 
Yugoslavia had met me and the last 
part of the answer includes a sentence : 

"I t is our understandin& that Presi-
dent Tito proposes to enter into 
consultations with friendly coun-
tries, ...... " 

Secondly. there is no question of this 
conference taking decisions. We have 
not taken any aclion. as the Hon'ble 
Member says, upon what President 
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Nasser has said, about the US forces 
and so on. There is no question of 
taking any decision on that. The pur-
pose of such meetings is to exchange 
views and to see specifically whether we 
can C(H)perate in economic or in other 
matters which We feel are of mutual 
interest or in the interest of world 
peace. 

SHRI CHENGALRAYA NAIDU 
J was told that recently our Embassy 

~ bombed and some rndians have 
heen attacked. Whenever We meet in 
such conferences it is better to take 
some decisions to protect our people 
abroad. So, will ,the hon. Minister 
consider attending such conferences and 
taking some decision in this matter? 

MR. SPEAKER : Decision by these 
Ministers? Shri Rabi Ray. 

o,fj ~  'Uti: ~  3l"Ift 
lRft ~~ ;f ~ f.ti ~ ~ 
~ ~ f.ti i\it ~ ~ Wfin: 

if;T ~ 'f'IT ~ ~ I 1l ~ ;;rfu" 
~ ~ ,!w.IT ;mm ~ f.ti 'f!IT 'InUf 

~~~ ~~  
~ <Rift I ltft lIT, <:fT ~ ({if" 7 

~  .. ~  1~  ~ iIR .q: 

~~ ~~~ ~ ~ ~ 
~ ~ ~ ~ 

~ ~ f.ti ~ ~ I ~ lfiT ~ ('f,fi 
'3i1JT ~ ~ 0flT f.ti ~ ~ ~ 
~~  ~ ~~~~~  
~~~ ~~~  

SHR;I HEM BARUA : After the 
said experience of the Cairo non-aligned 
conference, do Government think that 
any useful purpose would be served by 
another non-aligned conference? Se-
condly. there are different shades of non-
alignment in the world-some countries 
are positively non-aligned, some are 
negatively non-aligned, some are simply 
non-aligned; then, there are some yel-
low non-aligned countries, some pseudo 
non-aligned countries and some quasi-
non-aligned countries. Which type of 
non-aligned countries has the Prime 
Minister in mind for consultation in 
the summit conference? 

SHRIMATI INDIRA GANDHI :; 
Since I am not proposing these consul-
tations, therefore the question of which 
countries are in my mind does not arise. 
But, normally, we try to seek out areas 
of agreement between different countries 
and see whether those areas can be 
enlarged. 

SHIU P. VENKATASUBBAIAH : 
A news item has appeared today that 
the Yugoslav PI1esidt1n.t has conveyed 
through his Ambassador certain matters 
with regard to the problems of Vietnam 
and West Asia May I know from the 
Prime Minister whether by extending 
thc scope of the meeting and by enlist-
ing the co-operation of other countries 
which are very near to our way of think-
ing they will be able to find a way-out, 
of course through the good offices of 
the United Nations. to find a solution 
for these two problems of Vietnam and 
West Asia? 

SHRI B. R. BHAGAT: On both 
these matters We are making efforts to 
find peaceful solutions. On west Asia 
in the Security Council we have subs-
cribed to the resolution and we are 
enlisting the support of other countries 
in this resolution. On the North Viet-
nam question we have given expression 
to our views. There we are co-operat-
ing with the other countries and the 
Secretary-General of the United Nations 
in finding a peaceful solution. 

SHRI BAL RAJ MADHOK: We 
have been often hearing in this House 
ahout non-aligned countries but we 
know that every so-called non-aligned 
country is also aligned. UAR, for 
example, is non-aligned but it has a 
military pact with Syria and Iraq; so 
is the case with others. May I know 
whether there is any country which is 
absolut:eiy non-e\igned, which has no 
allies and no friends; if there is any such 
country which is not aligned with any-
body, may I know which those coun-
tries are? 

SHRIMA TI INDIRA GANDHI : 
The definition of non-alignment has 
been given many a time. The questiOD 
is whether you align with someone on 
a specific issue; you do not necessarily 
go with a group or a country on every 
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issue, You judge each issue aD its 
merits and take your decision, You may 
certainly go with one person or another; 
or, somebody else may go with you on 
particular issues. 

SHRI CHANDRA JEET YADAV : 
From the press reports it appears that 
President Tito has not only proposlld 
a conference of non-aligned countries 
hut has also come out with a new pro-
posal that all those countries who arc 
specifically anti-imperialist should all be 
invited to sum a conference to sonsider 
the political iSituation as well as the 
economic situation in the world. May 
I know from the Prime Minister how 
far the Government of India agrees 
inpr;nciple with such a conference? 

SHRIMATI INDIRA GANDHI : As 
we have said in this reply, at the mo-
menl there is no specific proposa\. It 
is a question of taking people's view!> 
on different mallcrs. Government will 
afso consider these mailers in all their 
aspects lind take a decision. 

SHRI K. LAKKAPPA : It is our past 
expericnce that thc summit conferences 
attended by India arc always mooted by 
other countries. In view of the fact 
that worst conditions prcvail in West 
Asia and Vietn:lm. I put it straightaway 
to the Prime Minister whethcr this 
Government will take the initiative to 
convene a summit conference or a non-
aligned Afro-Asian conference, exclud-
ing those countries which are hostile to 
us, and sec that the situation is eased. 

SHRIMA TI INDIRA GANDHI : Wc 
arc very much in favour of casing thc 
situation. The Minister has just now 
said that We are in touch with all these 
who arc interested in this matter. If a 
conference of the type suggested by the 
hon. Mcmber would serve any useful 
purpose. we would certainly think about 
it. But at this moment We do not thlDk 
that it will. 

SHRI BEDABRATA BARUA : While 
these non-aligned summit conferences 
have been useful in an exchange of 
views, they should also further our 
national interest. In that regard may I 
know what view the other two powen, 

UAR and Yugoslavia. have· taken in re-
gard to our stand in opposing the Pl'o-
posed draft nuclear treaty? 

SHRIMATI INDIRA GANDHI: 
They have not taken any special View 
of this. 

SHRI S. K. TAPURIAH : IndIa is 
thc Chairman of the International Con-
trol Commission on Vietnam and it 
also holds a partisan view in this con-
flict in favour of North Vietnam. Since 
it docs not behove the Chairman to· 
take a partisan view-it is not correct 
also-may I know whether Government 
wiil either take a neutral stand in this 
conflict or resign from the chairman-
ship of thc Commission? 

SHRIMATI INDIRA GANDHI: It 
is an extra-ordinary statement because 
each case is seen and you have to de-
cide which side is correct on a particu-
lar Issue. You cannot say that a j1..dge 
takes a partisan view because he comes 
to lJ particular judgement. 

AN HON. MEMBER: There is no· 
ju,jgcmcnt. ... (Interruption). 

SHRI S. M. KRISHNA : My cbarge 
against this Government is ..... (Inter-
Ilff'lion ). 

SHRI SHEO NARAIN: There can-
not he a charge during Question Hour. 

MR. SPEAKER: Order. order. He 
is a new Member. Let him put his 
qUl!stion. 

SHRI S. M. KRISHNA : I would not 
claim nny indulgence because I am a 
new Mf.mber. First I am framing a 
eharge and then I will be coming to a 
question. I am putting it to the Prime 
Minister why is it that India always 
g-:!ls into the position of dittoing some-
body. Last time. there was a confer-
ence convened by Prcsident Nassar and' 
this time it is a conference which is 
being sounded by President TIto. Now, 
my question to the Prime Minister i. : 
Why should not India which is one of 
the biggest democracies initiative some 
of thcse proceedings? Why should it 
always "itto somebody? 

SHRi/MATI INDIRA GANDHI 
When friends meet together' and come .. 
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to an agreement about further meeting 
together, it is not dittoing anybody. 

o;r; ~~  ~  ~~  

aNt t:(lti ~ if; ~ 'Ii ~  Sf!Wf 
~ ;f;ft;r ~ ;(.t Olim'T ;(.t ~ I 
~ ~  ;(.t ~  'Ii '4' ~ ~ 
~ fit; ~ 'Ilrof, <nri am: ;fcm;r 3fq;:fi 
~ if; fi;w, lftt itf1rn ~  ~ (iT 
~ ~ ;ft;:r ~ if; ~ if'!; 
~ lIT l1mf ~  

~ ~  tf;inl 'liu: : ;ft;r ~ 
~~ 1 ~~ ~ 

~  ~ fit; wm if; ~ ~ ~ if 
~~~ ~1 

SHRIMA TI TARKESHW ARI 
SINHA :: As this morning's papers have 
reported, President Tito has sounded the 
Govel1nmen:l about convening of' this 
conference with some urgency. We 
know thnt President Tito has been fol-
lowing some kind of formula with West 
Asian countries and so far he did not 
"uccecd because it was not acceptable 
by the Arab States. In view of the 
latest news. it appears that President 
Tito has sounded the Indian Govern-
ment about convening a C'Onference. 
May I know whether President Tito has 
had satisfal:tion that the formula that he 
had mooted in the West Asian ~ 
is likely to be accepted by the Arabs and 
wheth'.!r President Tito has made any 
indication about the non-alignment con-
ference tak.ing up this issue and has he 
~  indicated to the Government as to 
who are the other members who are 
likely to participate in this conference 
and who have given acceptance for 
participating in it? 

SHRIMATI INDIRA GANDHI: As 
said earlier, there is no specific pro-
posal for holding a conference on West 
Asia. I am not nware of any formula 
·of President Tito which has not been 
accepted by the Arab countries. He is 
certainly trying to find a way out. In 
Ihat connection, he has travelled to 8 
number of countries and found out the 
views of a number of people. At this 
moment, there is nothing specific. 

SHRI SWELL I want to know 
whether the Government's attenion has 
been drawn to this morning's paper re-
port that President Nasser has said that 
he was wrong in accusing the United 

~  of America of helping Israelis in 
the Arab-Israeli war last year. I want 
to know whether the Government agrees 
with this view of President Nasser and 
whether they consider that this has 
created a .,ew situation in West Asia 
that would make this non-aligned con-
f erencc meaningful. 

SHRIMATI INDIRA GANDHI: 
do not see how this matter comes into 
it. I do nol think it affects the situation. 

~  LIRERATION MOVEMENT IN 
AFRICA 

"454. DR. RANEN SEN : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to stal'.! : 

(a) whether the question of giving 
effective material aid to ~ national 
liheration movement in Angola and 
other parts of Africa. has heen consi-
Jcred hy Government; and 

(h) if so. the steps heing taken in 
this direction? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) : (a) and (h). The Govern-
ment of India have rendered. and shall 
continue to render, material assistance 
to various libcrnticm movements in 
Africa. Such assistance includes .the 
award of scholarships to enable students 
to pursue higher studies in India, the 
supply of medicines, books. cloth, etc. 
Government of India have also made 
contrihutions to the U.N. Trust Fund 
for assisting r:!fugees from South Africa 
and to the Defence Aid Fund for vic-
tims of apartheid. 

DR. RANEN SEN : The people of 
certain countries of Africa. namely, 
Angola. South Africa. ~  
Africa. etc. ·re fighting for national 11\-
dependence with which the Governme.nt 
of India is fully sympathetic. 
Besides this help which the hon. Minis-
ter has mentioned, has the Government 
of I ndia thought it necessary to render 
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other sort of material ~  namely, 
supply of funds to the fighters for na-
tional freedom in Anlola and other 
places so that, barring only the people 
who are against the national liberation 
movement, the rest of the people will 
acclaim the stand of the Government 
of India in this respect? 

SHRI SURENDRA PAL SINGH : 
The Government of India fully sym-
pathise with the aspirations of these 
various liberation organisations that are 
working in Africa .... 

SHRI NATH PAl: Why should he 
say 'Government'? We also sympathise. 

SHRI SURENDRA PAL SINGH: I 
would say that the people of India fully 
sympathise with their aspirations, and 
WI) are giving them every possible asIIis-
lance, as I have already indicated in' the 
main answer. As regards the other 
kinds of help that the hon. Member has 
referred to. it is not the policy of the 
Government of India to supply them 
with military hardware or \Wapons etc .. 
but we arc doing everything possible to 
take up their cause on their behalf in 
the UNO and other international forums, 
and we are doing that from time to time. 

DR. RAN EN SEN : Recently, the 
Rhodesian Government have started ex-
ecuting the African freedom-fighters who 
want to liberate Rhodesia from the 
clutches of the fascist Government of 
Ian Smith ... (Laughter). Mr. Speaker, 
Sir, it is not a matter for -laughter. ~ 
may be a laughing matter to those gen-
tl,:men who do not have any tradition 
of fighting against imperialism. India 
has a tradition, and, therefore, I am 
putting this question in all seriousness. 
RDCently, there has been a big uproar 
throughout the world including the 
United Kingdom since the Rhodesian 
Government is trying to kill or murder 
-I am deliberately usin!! these words 
'kill' or 'murder'-the Rhodesian Afri-
cans and the Africans who were fighting 
for the freedom of Rhodesia. But there 
is no voice of protest from the Govern-
ment of India up to date. May I know 
why the Government of India who have 
for so long been condemning the actioos 
of the Rhodesian fascist race in a full-

throated manner are now keeping silent 
over this important issue? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIs-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI I'NDIRA GANDIU) : 

The policy of the Government of India 
in regard to colonialism has been to 
seeure for all people their ri&bts to com-
plete independenCe and to have govern-
ments of their own choice. We do 
condemn all these acts of repression and! 
oppression which take place. 

'if .... 1f1.'( \'I1<'f '!.tt'f: ~ ~  

~  ~ ~ ~ ~  ifoT1I' 

~ ~~~ ~  
rn I If mT1"f ;tifT ;;ft ~ ~ ~ 
;;mm ~ ~ ~ i. ~ ;;ft ~ 
ifI'r<'r ~ ;ft;r ~ ~  ;f.T .. ~ iii<: ~ ~  

<:fr "3"if ;f.T ll1l' mfa"fi ~ ~ I ~ 
it 3f"fm <m ~ ~ t if;>:r 
~  l! 0 n:r 0 air 0 ~ i:r ;;rr;rr ~~ lIT 

~ <'I1lTT ~  <riIT it>'T ~ 1fTif iii<: 

"3"if 'tiT f1R"ro ~ ~ If7: ~ 
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~ lI1rt If7: arr "rf.T r. I ~ 'UW! 
~ ~ m ~ ~  tflIT ~ m'Pf 
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SHRI JYOTIRMOY BASU : Have' 
some Africans come to settle in Tibet?· 

SHRI HUMA YUN KABIR : Since 
in the long run We are all dead, wilt 
the hon. Minister be pleased to explain 
how the grant of scbolarships and simi-
lar assistance mentioned by him is going 
to be effective materially in helping the 
national libellBticn (movements in tho' 

short run? 

SHRIMATI INDIRA GANDHI : It 
gives them moral support. They appre-
ciate that help. It also helps to pre-
pare these people to take pII1 in t .. 
freedom IINp. 
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SHRI JYOTIRMOY BASU Up-
service. 

1Ii,''i",!f<'l'1flf: ~ ~ 

iii m- iii ~ ~ <!liT 1l ~ ~~ <tt 
;;r;m if ~~ of ;;r) ~ <tt ;;r;m 
~ ~~ ~ 
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~~ ~~~~~~ 
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1 ~~~ ~1 ~~  
m-~ <tt ;rlfef # ~ ~ ~ 
3l1llT am- ;;r) ~~ 'I"R 3{'l;ft ~

w ~ ~ ~ ~  ~ 'f'lf"<'1'f'IU 
m:<m: 'li1 ~ of ~ 'f@ <ft I ~ 
~ ~ ~  aflrR:rr am: 11~ 
'fiT ~ ~ I ,!fflTRf *1 1'1 1 "1l<O f<:IlT 

~ ~~  

~~ ~~~~~ 
fit; fi;m wrn ~ 1  ij; ~ qT 

~  if ~  3 ~  ~ ~ 
'<T, ~ Sl"lIiR 'flIT ~ <:)iflm, 
ai<fr<;rr, 11 ~  am- ~~ ~  ij; 
;;IT 3Irlf ~ ~ """ 'li11fRf ifiWf ~ r.rq ~ 
~ ~ am- ll1lt ~ iA" 
~~ ~~ ~ 

~~~~~ 
~ ~  

1 ~  ~~ 'liar: ;fire efT ~ 
~~~  1~~~ ~~ 
q;: ~ <tt i!ilfiIm <tt ~ t I ~ 

~ ~ ~~~  am: 
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SHRI S. KUNDU : During the free-
dom struggle of these African people, 
the people of this country gave their 
moral support to them whereas the 

Government of India gave only Iip-
sympathy. After some countries de-
tained freedom in Africa, the liberation 
movement in Africa has assumed cer-
tain special characteristics. Government 
have failed to catch up with the aspira-
tions o'.f African inooionalism when:as 
China, an enemy country, has made its 
impact in Africa. For instance. by 
1962, within a period of two years, 
China had sent out about 87 cultural 
delegations and established intimate 
contact with many of the African coun-
tries while the Government of India 
did think to make its impact felt in these 
countries. In view of this situation, 
will the Government consider constitut-
ing a high power parliamentary com-
mittee which will study the present libe-
ration movements in Africa and the 
needs of the liberated countries and 
suggest methods as to how best the peo-
ple of India and the Government 01 
India-will be in a position to help 
the emergent peoples of Africa? 

SHRIMA TI INDIRA GANDHI : 
The hon. Member's views arc not entire-
ly correct. Firstly, it is not true to 
say that the Government of India arc 
paying only lip-jServiqe;. '. The peopies 
of these African countries are fully 
aware and appreciative of the steps 
which the Government of fndia have 
taken in international bodies and out-
side. 

Secondly, I think all those who are 
in touch with African affairs know that 
although China had made some initial 
gains there, they have lost in that posi-
tion now. I do not care how many 
cultural delegations they seot. They do 
not now having a good standing there. 

SHRI S. KUNDU: What about the 
formation of a parliamentary commit-
tee? 

1Ii.- tim ,,"Illf .w.r.Ii:: ~ ~ iffi 
~ ~ ~ am: ~  *1IQI""Iql{\ 
~ Iffi: Iffi: ~ ~ 'iIlft q't, ~  
~~~ ~ I ~~  ~ 
it (f) ~ ~ m ;f\Rr ~ 'li1 {\" 
~  ~~ ~~
IfllT ~ "IT <:W ~ I 
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~~~  ~~~~  
~  ~ 'fiTi:li1f ~ ~ ~  ! 
SHRIMA TI INDIRA GANDHI 

We share their anguish; the whole 
nation shares the sufferings of these 
true freedom fighters. We are thinking 
of what We can do to get them released. 

''If B"lti'f lR" ~  ~ ~  
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SHRI HEM BARUA: By his omi-
nous silence, the Prime Minister of 
Great Britain, Mr. Harold Wilson, has 
given mUle support to the white regime 
in Rhodesia. What steps are the Gov-
ernment going to take to liberate Rho-
desia from this white repe and what 

new suggestions are made to him in this 
matter in the interest of justice and 
fairplay? 

SHRIMA TI INDIRA GANDHI : I 
fully agree with the hon. Member's 
assessment of the situation. We arc see-
ing what can be done; We are in touch 
with the other people but at this mo-
ment the picture is not very clear. 

WRITIEN ANSWERS TO 
QUESTIONS 

REI. ESE OF GOAN FREEDOM FIGHTERS 

':'451. SHRI BENI SHANKER 
SHARMA : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state: 

(a) the number and names of the 
Goan freedom fighters confined in the 
Portuguese Jails at Lisbon or other 
places of Portugal with the period of 
their sentence; 

(h) the condition of their mental and 
physical health at present and whether 
they arc allowed to correspond with 
their friends and relatives in India; and 

(c) the result of the steps already 
taken hy Government in this regard and 
what further steps, if any, are being 
taken for their immediate release? 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : 
( a) Two Goan freedom fighters, Shri 
Mohan Laxman Ranade and Dr. Telo 
Mascarenhas are undergoing imprison-
ment in Portuguese jails. The periods 
of their sentences arc 26 years and 24 
years, respectively. 

(b) According to our information 
both Shri Ranade and Dr. Mascarenhas 
are bearing their incarceration in Portu-
guese prisons with fortitude. Unfortu-
nately, Dr. Mascarenhas, who is 68 
years of age, is not keeping good health. 
They are allowed to correspond 'll/itb 
their friends and relatives in India. 

(c) From time to time the Govern-
ment have kept the House iafonned 
of the various steps being taken (or .. the 
release of these freedomftabten. Gov-
ernment are utilising every friendly 
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channel for obtaining their release, so 
lhat they can be reunited with their 
families in India. 

AMOUNT PAID BY INDIA TO U.N. ORGA-
NISATION 

';'455. SHRI p. GOPALAN : 
SHRI C. K. CHAKRAP ANI: 
SHRI JYOTIRMOY BASU : 
SHRI 
MENON: 

VISWANATHA 

SHRI UMANATH : 

Will the Minister of EXTERNAL AF-
F AIRS be pleased to state : 

(a) the average amount paid annually 
hy India to the various U.N. Organisa-
tions; and 

(b) the number of Indians employed 
in such organisations? 

THE MINISTER OF STATE IN 
THE ~  OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT) : 
(a) and (b). The information is heing 
collected. 

REVIVAL OF NATIONAl. I'NTEORATION 
CoUNCIL 

*456. SHRI RABI RAY : Will the 
PRIME MINISTER he pleased to state: 

(a) whether she is contemplating to 
revive the National Integration Council 
in the near future; and 

(b) if so, what would be the object 
of this Council and who would be its 
members? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) Steps have been initiated to recons-
titute the Council. 

(h) The object of the Council will be 
to consider how best national integra-
tion can be promoted and strengthened. 
LI"LSSI68,-2 

and the threats posed to it from time to 
time effectively met. 

The exact membership of the Council 
is being finalised. 

BROADCASTS FROM RADIo Moscow 
"457. SHRI KAMESHWAR SINGH: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether it is a fact that in reply 
to the protest note from the Indian Gov-
ernment, the U.S.S.R. have said that 
they do not control non-Governmental 
Radio Stations; 

(b) if so, whether there have been 
further broadcasts from Radio Moscow 
since then; which interfere with the 
internal politics of India; and 

(c) if so, the action taken by Govern-
men!? 

THE DEPUTY MINISTER IN lHE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : 
(a) to (c). Attention of the Hon 'ble 
Member is invited to the answer given 
in the Lok Sabha on February 21, 1968 
to Starred Question No. 193. The 
Soviet Foreign Office have maintained 
that the broadcasting station in question 
was autonomous and that the Soviet 
Government did not exercise any con-
trol over it. However, since the matter 
\Vas last represented to the Soviet Foreign 
Office. no further broadcasts have come 
to our adverse notice. 

FLYING AccmENTs 
':'458. SHRI K. HALDAR 

SHRI YASHPAL SINGH 
Will the Minister of DEFENCE be 

pica sed to state : I 

(a) whether a series of flying acci-
<lents have taken place in the last two 
months reSUlting in the death of a 

-number' of I.A.F. and Army personnel; 
(h) whether Government have made 

investigations into each of the accidents; 
(c) if so, the findings thereof; and 
( d) the ste!'" taken to prevent such 

accidents in future? 
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1HE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) Since 
lst January 1968, there have been 5 
I.A.F. Hying accidents involving loss of 
life, besides the one which occurred on 
the 7th February 1968 in which an 
I.A.F. transport aircraft with 98 person-
nel on board is missing. 

(b) to (d). Courts of Inquiry have 
heen held in the caSe of all these acci-
dents and the proceedings of the Courts 
are under scrutiny. Remedial measures, 
where necessary, will be taken to prevent 
recurrence of similar accidents after the 
proceedings of the Courts of Inquiry 
have been finalised. 

LIMIT OF TERRITORIAL WATERS 

*459. SHRI RAMACHANDRA 
ULAKA : Will the Minister of EX-
TERNAL AFFAIRS be pleased to refer 
to the reply given to Starred Question 
No. 436 on the 4th December. 1967 
regarding the limit of territorial waters 
and state: 

(a) whether the matter has since 
heen examined hy Government; and 

(b) if so, the result thereof? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : 
(a) 'fhe matter is still under considera-
tion. 

(b) Does not arise. 
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EXPENDITURE ON INDIAN MISSIONS/ 
CoNSULATES 

"'461. SHRI S. KUNDU : Will the 
Minister of EXTERNAL AFFAIRS be 

~  to state : 

(a) whether Government had taken 
any steps to reduce the expenditure on 
Indian Missions/Consulates during the 
last year; and 

(h) if so. the nature of the steps 
taken and the result thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a) 
Yes, Sir. 

(b) The broad outlin·es of measures 
taken to restrict expenditure in respect 
of the running costs of our Missions/ 
Consulates abroad during 1966-67 fol-
lowing the devaluation of the Indian 
Rupee are as follows :-

(i) Post of Officers and staff in 
the Missions abroad were sanc-
tioned only after the most care-
ful examination of proposals 
on the basis of work study 
analysis and further considera-
tion by the Economy Board of 
the Ministry of External Af-
fairs. Many posts were held 
in abeyance and several pro-
posals for creation of new 
posts were turned down. 

(ii) In view of the acute foreign 
exchange positiO'll, the budget 
proposals were examined with 
the greatest possible emphasis 
0'Il economy without at the 
same time sacrificing the fune-
tiO'llal effectiveness of our 
Missions abroad. 

(iii) No new Missions were opened 
during 1966-1967. and CO'll-
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CUl1'ent acc1'edition continued 
to be adopted to limit expen-

~ 00 Indian ~
tion abroad. 

(iv) Savings which accrued as a 
result of these economy mea-
sures were of order of 
Rs. 41.93 lakhs during 1966-
67. 

BYE-LAWS OF CANTONMENT ACT 

"462. SHRI MADHU LIMAYE 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Government's attention 
has been drawn to the Bye-law No. 204 
of the Ahmednagar Cantonment which 
says that "European and Indian clothing 
shall be ~  separately and kept se· 
parately after being washed"; 

(h) whether Government's attention 
has also bcen drawn to other obsolete 
provi,ions of the Cantonment Act No. 
II of 1924; 

(c) whether Government intend to 
review them with a view to amend the 
Act to bring it in line with the democra-
tic principles and the Constitution; and 

(d) if not, the reason therefor? 

THE MfNISTER OF DEFENCE 
(SHRI SWARAN SINGH) ; (a) This 
bye-law was framed by the cantonment 
Board. Ahmednagar, in 1927 in the 
matter of conditions of licences to be 
issued by the Cantonment Board to 
washermen and has now been noticed 
and is being cancelled. 

(b) and (c). The compatability of 
the provisions of the Cantonments Act 
with the provisions of the Constitution 
has been examined and it is considered 
that no part of the- Act violates the 
provisions of the Constitution. How· 
ever. the question of amending the Act 
is already under consideration with the 
.object inler nlia of introducing a fur-
ther clement of democratisation in Can-
tonment administration consistent with 
the natUl"e of Cantonments as Military 
Stations. J n the course of review of 
Subordinate Legislation by a Committee 
of Parliament, attention of the Oovern-

ment has been drawn to certain bye-law. 
of Kanpur Cantonment requiring modi-
fical'on and necessary action has been 
taken on the Committee's recommenda-
tion. Copies of Bye-Jaws of each of the 
Cantonment Boards on specified ~ 
have also been supplied to the said 
Committee as desired. Further, ins-
tructions have also been issued to the 
authorities concerned to examine the 
bye-laws with a view to delete the ob-
solete and repugnant provisions, if any, 
contained therein. 

(d) Does not arise. 

INDIAN EMBASSY IN PEKING 

"463. SHRI HEM BARUA: WiI1 
the Minister of EXTERNAL AFFAIRS 
he ~  to state : 

(a) whether it is a fact that the 
Indian Embassy in Peking has of late 
heen shifled 10 new premises; 

(b) if so, whether this shifting was 
done at the behest of the Peking autho-
rities; and 

(c) if not, "hat are the specific rea-
sons for this ~  to shift? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a) 
to (c). On the insistence of the Chinese 
Government, the Indian Embassy bas. 
moved to new ptemises under protest. 
The correspondence exchanaed 011 the 
subject with the Chinese Government 
is placed on the Table of the House. 
[Placed ill Lihrary. See No. LT-
363/68]. 
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NEW RANKS IN ARMy 

"465. SHRI K. P. SINGH DEO: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Government propOse to 
create some new additional ranks in 
the Army and Navy; 

(b) if SO, the additional ranks pro-
posed to be created; 

(c) the reasons therefor; and 

(d) the expenditure likely to be in-
curred on the creation of these ranks? 

THE MINISTER OF DEFENCE 
(SHRT SWARAN SINGH) : (a) to 
(c). Government have decided to up-
grade with effect from March 1 certain 
appointments in all the three Services 
in consonance with the increase in res-
ponsibilities attaching thereto and to 
improve the career prospects in the 
armed services. 

The upgradations effected are : 

ARMY 
Maj. Gens. to Lt. Gens. 5 
Brigs. to Maj. Gens. 10 
Cols. to Brigadiers 15 
Lt. Cols. to Cols. 55 

NAVY 

Vice Admiral to Admiral 
Rear Admiral to Vice Admiral 1 
Commodores to Rear Admirals 2 
Commanders to Captains 4 

(d) The upgradations in the Army 
and the Navy are expected to cost 
Rs. 3.30 lakhs per annum. 

DISRESPECT SHOWN TO NATIONAL FLAG 
IN MADRAS 

':'466. SHRl HEM RAJ : 

SHRI M. L. SONDHI 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that the 
,[udents of the N.C.C. in Madras show-
ed disrespect to the National Flag as 
well as to the National Anthem on the 
Republic Day Celebrations; and 

(b) if so, the action iaken in the 
matter'! 

THE DEPUTY MINISTER IN THE 
\fINISTRY OF DEFENCE (SHRl 
\1. R. KRISHNA) : (a) No. 

(b) Does not arise. 

WARNING GIVEN BY SoVIET UNION 
ABOUT NON-PROLIFERATION TREAlY 

*467. SHRJ DEVEN SEN : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether Government's altention 
has been drawn to a news appearing in 
the "Statesman" of the 18th February, 
1968 that warning had been given by 
the Soviet Union that countries which 
did not join the treaty to ban the spread 
of nuclear weapons would not benefit 
from Ihe same nuclear cooperation as 
countries which signed the treaty; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a) 
Yes. Sir. 

(b) The representative of USSR, 
which is one of the sponsors of the 
draft Treaty on non-prwiferation of 
nuclear weapons, was evidently explain-
ing his Government's understanding of 
the Treaty. The Government of India's 
position has already been made clear to 
Parliament. 
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ENTRY OF PAK. BoATS INTO INDIAN 
TERRITORIAL WATERS ALONG THE KUTCH 

CoAST 

"468. SHRI S. R. DAMANI : 
SHRI YASHPAL SINGH 
SHRI M. L. SONDHI : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that Pakis-
tani hoats along with their crew were 
apprehended by the Border Police along 
the Kutch coast recently; 

(b) if so, the number of boats taken 
into custody; and 

( c) the action Government propose 
to ~ to stop such illegal entry into the 
Indian territorial waters? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) and 
(h). Thirty three Pakistani vessels along 
with their crew have heen apprehended 
in Indian territorial waters off Kutch 
Coast. Of these. thirty were appre-
hended by the Indian Navy. two by the 
Police and one by the Customs authori-
ties. 

(c) ~ ""U other suitahle 
measures have hC"n taken to prevent 
such illegal entry. 

PRLSE"I fATION OF INOIA's C.\SF DEFORE 
KUTCH TRJRUNAL 

'469. SHRI M. L. SONDHI: Will 
the Minisler of EXTERNAL AFFAIRS 
he pleased to state : 

(a) the names and academic quaIi-
fic-ations in international law of persons 
connected with the preparation and pre-
sentation of the Indian case before the 
International Kutch Tribunal; 

(h) the name of the person whose 
responsihility it was to coordinate the 
work of all the legal experts. the reasons 
for his appointment and the amount 
paid as r·zmuneration; 

(c) the total number of journeys 
made by the Indian natiooals and also 
hy their families during the preparation 
and presentation of the Kutch case by 
India; and 

(d) the tota! number of hearings and 
the number which were at India's re-
quest? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT) : (a) 
A statement is laid on the Table of the 
House. [Placed in Uhrary. See No. LT-
364/68.) 

(b) Shri C. K. Daphtary, being the 
Attorney-Genera) of India, was appoint-
ed as the leading Counsel, and in that 
capacity he was in charge of the co-
ordination of the work of all the legal 
experts. He has so far been paid 
Rs. 94,080 as fees in connection with his 
"pp-earance on behalf of India before 
t he Tribunal. 

(el The information is being collect-
cu. 

(d) The total number of hearings 
was 170. The hearings were held 
according to the rules of procedure 
"uopted by the Tribunal. 

CONSUL TATION WITH U. K. GOVERN-
\lENT ~  ENTRY OF KENYA INDIANS 

IN U.K. 

':'470. SHRI D. N. PATODIA 
Will the Minister of EXTERNAL AF-
FAIRS he pleased to state: 

(a) whether it is a fact that the Gov-
ernment of U.K. had consultations with 

~ Government of India over the ques-
lion of entry of Kenya Indians into 
U.K.: 

(b) whether it is also a fact that 
more restrictions arc likely to be im-
posed on the entry of the Indians against 

~ pledge given by the Tory Govern-
ment; and 

( c) how many of the Kenya Indians 
have so far been settled in U.K. and 
how many of them remain to be eva-
cuated from Kenya? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI SURENDRA PAL 
SINGH) : (a) Yes, Sir. 

(h) A new law governing the entry 
into the U.K. of holders of U.K. and 
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Colonies passports came into force on 
the 1st March, 1968. 

(c) People of Asian origin in Kenya 
holding U.K. and Colonies passports 
were estimated to be between 100,000 
and 130,000. According to various 
press repom, about 15,000 of them are 
said to have arrived in the U.K. before 
the new law was enacted. The rest arc 
stilll in Kenya. 
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HELP FOR CIVILIAN VICTIMs IN Soum 
VIETNAM 

':'472. SHR! CHENGALRAYA 
NAlDU : 

SHRI K. N. PANDEY 
SHRI DEIVEEKAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the 
Consulal.C·GenenU for South Vietnam 
has approached the Government of 
India to help the civilian victims and 
those rendered homeless as a result of 
thc attacks of the Vietcongs on densely 
populated areas of several South Viet-

~ cities; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl SURENDRA PAL SINGH) : 
(a) Yes, Sir. 

(b) Government of India has arrang-
ed to send medicines and powdered 
milk worth ~  10.000/ - through the 
Red Cross Society of India. 

FILMS ON NATIONAL ANTHEM AND 
NATIONAL FLAG 

''473. SHRI JUGAL MONDAL 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
statc : 

(a) whether the Central Government 
have advised the State Governments 
that worn·out films of the National 
Flag and National Anthem should not 
be displayed; and 

(b) if so, the State Governments' 
reaction thereto? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH) : (a) Yes, Sir. 

(b) Replies received from some of 
the State Governments and Union Terri-
tory Administrations show that they 
have issued necessary Iin$trUc.ons 10 
the managements of cinema bouses. 
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U.S. MILITARY BASE AT BUDHBER IN 
PAKISTAN 

*474. SHRI SHl'VA CHANDRA 
JHA : 

SHRI J. M. BISWAS : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the 
United Slates have established a military 
Telecommunication Centre and Moni-
toring Base at Budhber in Pakistan; 

(b) if so, whether the U.S. army 
will be in a position to take clear pic-
tures of all the air activities of India 
thereby endangering our defences; and 

(c) if so, the reaction of Government 
thereto and the measures planned to 
counteract it? 

TI-lE MINISTER OF STATE IN 
THE MINISTERY OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT) : 
(a) According to our information a 
U.S. Air Force Communication Group 
Base was set up in 1958-59 in Badber 
ncar Peshawar and is still in existence. 

(b) We have no information about 
this. 

(c) Does not arise. 

TASHKENT DECLARATION 

*475. SHRI HEM BARUA : Will 
the Minister of EXTERNAL AFFAIRS 
he pleased to state : 

(a) whether it is a fact that Pakistan 
has been violating deliberately the Tash-
kent Declaration by intruding into our 
airspace, ~  to firing across the 
border and by collecting arms and 
ammunition from foreign sources to be 
used again,t India; and 

(b) if so. the measures taken by 
Government to see that the Tashkent 
Declaration is not violated with such 
impunity by Pakistan? 

THE MINISTER OF STATE IN 
TI-IB MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAOAT) : (a) 
and (e). Every time there has been a 
violation of the Tashkent Declaration 

by Pakistan. Government of India have 
lodged a protest. The House has been 
informed of these violations in answer 
to questions put in this House from 
time to time. Measures to prevent 
violations include meetings of the Chiefs 
of Armies of India and Pakistan and 
of the respective Air Forces. At these 
meetings, procedures and guide-lines to 
prevent violations have been evolved. 
As regards the acquisition by Pakistan 
of arms and ammunition from foreign 
sources, attention of Hon'ble Members is 
invited to the answer given in the Lok 
Sabha on December I I, 1967 to Starred 
Question No. 509 in which reference 
has been made to the previous questions 
answered on the same subject. 

PAKISTAN'S WAR-LIKE PREPARATIONS ON 
RAJASTHAN AND GUJARAT BORDERS 

"'476. SHRI K. P. SINGH DEO : 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that since 
1965 conflict, Pakistan has been cons-
tmcting a number of posts apart from 
constructing a new airfield at Mugerbln 
and Dlor along the Gujarat and Rajas-
than Border and has also concentrated 
its forces, all along the border specially 
trained in desert warfare; 

(b) whether Government are aware 
that Pakistan has stationed a Division 
al Biliari near Amarkot and has recent-
ly sent a train load of American and 
Chinese tanks to the Biliari military 
centre; and 

(c) if so, the reaction of Govern-
ment thereto and steps taken to streng-
then the borders? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) to 
( c). Government keep a close watch on 
Pakktan military activity across our 
horders. including construction of items 
of military significance, movement of 
troops etc. While it is not possible to 
disclose details, it can be indicated that 
there haw been no movements across 
the Gujarat and Rajasthan borders 
which may be a cause for alarm. All 
steps necessary for ensuring the aecurity 
of the country are duly taken as a part 
of operational plans. 
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EXPLOSION IN AMMUNITION FACTORY, 
KlRKEE 

"'477. SHRI BENI SHANKER 
SHARMA: 

SHRI S. M. BANERJEE 
SHRI D. C. SHARMA : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether three workmen were 
killed in an explosion in the Ammuni-
lion Factory, Kirkee on the 21st Feb-
ruary, 1968; 

(b) whether any inquiry has been 
held into the explosion; 

(c) if so, the outcome thereof; and 

(d) the action proposed to be taken 
in the matter and to help the families 
of the victims? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) One 
industrial employee was killed the ex-
plosion on 21-2-1968; one died later on 
the ~ day after admission in the 
Military Hospital. 

(b) A Board of Enquiry consisting 
of 3 "meers has been appointed to look 
in.to the causes of the explosion and 
to suggest remedial measures. 

(c) and (d). The findings of the 
Board of Enquiry arc awaited. A state.-
ment of the measure,. taken to render 
help to the families of the deceased 
employees is laid on the Table of the 
House. 

STATEMENT 

The following measures have been 
taken to render assistance to tbe families 
of the two industrial employees who 
died in the accident at Ammunition 
Factory. Kirkee on 21-2-1968 :-

(i) Rupees 1,000/- have been paid 
in cash to either widow from 
the Shahaney Memorial Trust 
Fund on 22-2-1968. 

(ii) A sum of Rs. 751_ each has 
been paid in cash to the 

widows from the Ammunition 
Factory Credit Society. A 
further sum of Rs. 75/- will 
be paid in 3 instalments. In 
addition, Rs. 5001 - is being 
paid shortly from the Death-
cum-Benevolent Fund of the 
Society. 

(iii) Claims for payment of com-
pensation under the Workmen's 
Compensation Act have also 
been submitted. The families 
will also receiVe family pen-
sion and death gratuity as 
admissible under the rules. 

(iv) Widows of both the deceased 
employees have been offered 
employment as Labourer 
grade 'B' in the pay scale of 
Rs. 70-85. They arc expected 
10 join duty shortly. 

PWMF'\'T OF ARREARS TO I.N.A. 
PF.RSO>';NEL 

'418. SHRI K. P. SINGH DEO 
Will the Minister of DEFENCE be 

~  to state : 

(a) whether it is a fact that Govern-
ment have decided to pay to the I.N.A. 
mcn thcir forfeited pay and allowances 
partly in cash and partly in National 
Saving Certificates; 

(h) whether it is also a fact that the 
Azad Hind Fauj Association has repre-
s·entcd to Government for the payment 
of their dues in cash only; 

(c) if so. whether Government have 
agreed to the request made by the Azad 
Hind F,,"j Association; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) and 
(b 1. Yc,. Sir. 

(c) No. Sir. 

(d) Since a substantial amount would 
have to Ix: paid, it has been considered 
necessary to spread over payment over 
a longer period. In any case, National 
Saving ~  will be encashable at 
any time "fter two years from the date 
of their .issue. 
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Fn.M "EVENING IN PARIS" 

3010. SHRI B. N. SHASTRI : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that the Hindi 
Film "An Evening in Paris" is objection-
able from the communal point of view; 

(b) whether it is also a fact that tbe 
exbibition of this film is banned in tbe 
State of Punjab; and 

(c) if so, the action taken thereon on 
all-India basis? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH) : (a) The Central Board 
of Film Censors did not think tbe film 
in its censored form was objectionable. 

(b) Yes, Sir. 
(c) Government is seized of the mat-

tcr and a decision on an all-India basis 
will be taken shortly. 

UNITED NATIONS CoMMISSIOr-.; ON 
Ir-.;TEkl';.HIONAL LAW 

3011. SHRI DIEVEEKAN : Will the 
Minister of EXTERNAL AFFAIRS be 
plcased to state : 

(a) whether it is a fact that India 
has urged the United Nations Commis-
sion on International Law at its meeting 
held on 29th January, 1968 to examine 
existing rules. laws and conventions and 
see how far they Were compatible witb 
the norms and concepts of developments 
recommended by United Nations Con-
ference on Trade and Development: 

(b) if so, how far India has been able 
to press her point; and 

(c) the other proposals PUt forward 
hy the Indian representatives at the 
meeting? 

THE PRTME MINISTER. MINIS-
TER OF ATOMIC ENERGY. 
MINISTER OF PLANNING AND 
MINISTER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) ; 
(a) Yes. Sir. The Indian Representa-
tive at the first session of the United 
Nations Commission on International 
Trade Law held in New York between 
29 January and 23 February. 1968, em-
phasized that the work of the Commis-

sion should be fully in line witbthat of 
UNCTAD. It was further stated on 
behalf of India that tbe Commission, in 
effect, should function as tbe legal 
organ of UNCTAD and carry out its 
mandate. 

(b) The view-point expressed by the 
Illdian representative was supported by 
the majority of other delegations and 
was not opposed by any delegation. 

(c) After a three-week dead-lock in 
the Commission regarding its future 
work programme, the Indian represen-
tative, supported by representatives of 
other Asian-African countries. put for-
ward a proposal on the subject whicb 
was unanimously adopted and tbus faci-
litated the successful functioning of the 
Commission. On the basis of this pro-
posal the Commission will give priority 
to (a) the international sale of goods, 
( b) commercial arbitration, (c) inter-
national payments. 

NUCLEAR AGRo-INDUSTRIAL 
COMPLEX 

3Dl:!. SHRI CHINTAMANI PANI-
GRAHl: Will the PRIME MINISTER 
~ pleased to state : 

(a) whether it is a fact that n nuclear 
agro-industrial complex plan bas been 
proposed by the Government of U.S.A. 
for India to belp this country to accele-
rate its food production programme; 

(b) if so, the details thel"'..of; and 
(c) the reaction of Government tbere-

to'> 
THE PRIME MINISTER. MINIS-

TER OF ATOMIC ENERGY, 
MINISTER OF PLANNING AND 
MINISTER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
( J) No such proposal has been made by 
the U.s. Government. 

(b) and (e). Do not arise, 

ROADS CONSTRUCTED WITH INDIAN 
liLLi' IN NEPAL, BHUTAN AND SIKKIM 

~ 13  SHRI SHIVA CHANDRA 
.JHA : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state ; 

(a) how many miles of roads h8'Ye 
heen constructed uptil now witb Indian 
help in Nepal, Bhutan and Sikkim; and 
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(I» how many more miles of roads 
are to be constructed during the Fourth 
Plan period? 

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY. 
MINISTER OF PLANNING AND 
MINISTER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) Approximately 819 miles uptil 
31-12-1967. 

(b) A total of approximately 445 
miles during the period 1-4-1966 to 
31-3-1971. 

ALLOTMENT OF FUNDS FOR BHUTAN 

3014. SHRI BISHWANATH ROY: 
Will the Minister of EXTERNAL AF-
F A[RS be pleased to state : 

(a) whether during the periOd of 
the Fourth Five Year Plan more funds 
are proposed to be allotted for the deve-
lopment of the Kingdom of Bhutan; and 

(b) if so, the details thereof? 

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY. 
MINISTER OF PLANNING AND 
MINISTER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) and (b). The attention of the Hon'-
ble Member is invited to the answer 
given in the Lok Sabha to Un starred 
Question No. 1076 on 20-11-1967. 

DISCUSSION IN A.I.R. ON THE SPEAKER 
WEST BENGAL 

3015. SHRI MOHAMED ISMAIL: 

SHRI B. K. MODAK : 
SHRI GANESH GHOSH : 
SHRI JYOTIRMOY BASU 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state : 

(a) whether the recent actions of the 
Speaker of West Bengal Assembly were 
discus.sed on the A.l.R.; 

(h) if so, whether any similar dis-
cussion was held on the action of the 
Governor of West Bengal; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INFORMA-
nON AND BROADCASTING (SHRI 
the West Bengal situation was discussed 
special programmes of All India Radio, 
K. K. SHAH) : (a) and (b). In the 
in which the constitutional role of the 
Speaker and the Governor and the im-
plications of their actions were also dis-
cussed. 

( c ) Docs not arise. 

~  OF STAFF OF ATOMIC 
MINERALS DIVISION 

3016. SHRI KANWAR LAL 
GUPTA: 

SHRI N. S. SHARMA 
SHRI R. S. VIDY ARTHI 

Will the PRIME MINISTER be 
pleased to state: 

( a) whether the Ministerial/ Adminis-
trative/Technical Gazetted and Non-
gazetted staff of the Atomic Minerals 
Division has been declared permanent 
after rendering qualifying service: and 

(h) if so. the details thereof separate-
ly? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRlMATI INDIRA GANDHI): 
( a) and (b). The confirmation of the 

staff of the Atomic Minerals Division is 
in progress and is expected to be COID-
plcted in the near future. 85 scientific, 
9 tcchnical and 5 administrative/ minis-
terial gazetted stat!' have already been 
confirmed against permanent posts. 
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SERYIC£ CONDITIONS OF THE EM-
PLOYEES OF THE ATOMIC MINERALS 

DIVISION 

3017. SHRI KANWAR LAL 
GUPTA: 

SHRI N. S. SHARMA 
SHRT R. S. VIDY ARTHI 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether it is a fact that the ser-
vice conditions regarding promotions in 
the Atomic Minerals Division are diffe-
rent from those followed i'n other 
Divisions of the Dcpartment of Atomic 
Energy; 

(b) whcther it is also a fact that the 
staff in the Bhabha Atomic Research 
Centre and other Divisions is considered 
for promotion on completion of 5 years 
of service in one grade; and 

(e) if so, the reasons for not follow-
ing similar practice in Atomic Minerals 
Division'.' 

THE PRIME MiNISTER, MlN\fS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS. 
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(n) Yes. in some grades. 

(b ) Yes. for promotion to certain 
grades. 

(e) The activities of the Bhabha 
Atomic Research Centre are rather diffe-
rent from those of the Atomic Minerals 
Division. which like the Geological Sur-
vey of I ndia. is devoted prinCipally to 
survey and prospecting. 
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USE OF I.A.F. ~  
MINISTERS 

3019. SHRI NAMBIAR: 
SHRI JYOTIRMOY BASU 
SHRI E. K. NAYANAR : 
SHRI UMANATH : 

BY 

Will the Minister of DEFENCE be 
pleased to state : 

(a) how many times I.A.F. Heli-
copters have been used by the Prime 
Minister and other Ministers during the 
last nine months; 

l b) the cost of such flights; and 

(c) the circumstances under which' 
I.A.F. Helicopters arc given for civilian 
use? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) 25 
times during the period from 1·5..67 
to 31-1-68. 

(b) Rs. 4,94,945. 

( c ) IAF Helicopters are ginD fOC' 
civilian use normally in the public 
inlerest. 
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FOREIGN DIPLOMATS ASKED TO LEAVE 
INDIA 

3020. SHRI P. P. ESmOSE: 

SHRI K. RAMANI : 

SHRI JYOTIRMOY BASU 

SHRI SATYA NARAIN 
SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) in how many cases, since 1947, 
foreign diplomats from the Western 
couQtries have been asked to leave 
India; and 

(b) under what circumstances? 

mE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) and (b). Thcrequircd information 
is being collected and will be laid on 
the Table of the HOllse as soon as possi-
hIe. 

INDIAN ECONOMIC CONFERE,",CE 

3021. SHRI BEDABRATA BARUA: 

SHRI R. R. SINGH DEO : 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether it is a fact that the 
Indian Economic Conference held at 
Madras recently has suggested that a 
panel of top industrialists and business-
men be formed to advise the Planning 
Commission to formulate plan priorities; 
and 

(b) if so, Government's reaction 
thereto? 

THE PRIME MINISTER. MINJS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) No such suggestion has been re-
ceived by the Planning Commission 
from the Indian Economic Conference. 

(b) Does not arise. 

INDIAN HIGH COMMISSION, loNDON 

3022. DR. RANEN SEN ; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) the annual expenditure incurred 
on the India High Commission at 
London; 

( b) whether Government have exa-
mined the possibility of effecting eco-
nomy in the working of our diplomatic 
MiSSion at London; and 

(el if so, the steps being taken in 
this direction? 

THE PRIME MINISTER. MIN)S-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS· 
TEl< OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) R,. 1.27,64,900 for the y·ear 1967-
68 (final c'itimates). 

(h) and (e). Yes, Sir. ~  of 
post> and rationalisation of certain as-
pccts of the work in the High Commis-
sion of India. London has been recom· 

~  hy the Foreign Service Inspec-
tors who inspected that Mission in 
March-April 1967. Some reduction of 
posts has already been achieved and 
further implementation of the report 
is under ~  in consultation 
with the other concerned ~  

AUTONOMOUS PROf)()CTION BoARD 

3023. SHRI D. N. PATODIA 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that Govern-
ment propose to set llP an autonomous 
Production Board on the lines of the 
Railway Board for defence industry; 

(b) if so, what would he the com-
position and functions of the Board; 

(c) to what extent the proposed 
Board would increase the efficiency of 
the working of the defence industries; 
'lUd 

(d) the estimated expenditure invol-
ved? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) No, Sir. 

(b) tel (J). Do not arise. 
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Exn ~  INCURRED ON EXTRADITION 
I'ROtTEDlNGS OF DR. TIlJA 

31)2(,. SHRI BABURAO PATEL: 
Will the \1inister of EXTERNAL AF-
FAIRS he pleased to state the total cost 

~  bv Government so far in the 
case llf Dr'. Dharam Teja for the extra-
ditio., proceedings? 

TIll' PRIME MINISTER. MINIIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
The ;nformation is being collected and 
will he placed on the Table of the 

~  

BUF,DI"G FOR A.I.R. STATION, CuTTACK 

3 ~  SHRI RABI RAY : WiIJ the 
Minl'ler of INFORMATION AND 
BROADCASTING be pleased to state: 

(;]) whether there is any proposal 
to Clln,truct a separate building for 

Cuttack Station of the All India Radio 
and make further improvements; and 

(b) if so, the details thereof? 
mE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI 
K. K. SHAH) : (a) and (b). Yes, Sir. 
The draft Fourth FiVe Year Plan of 
All India Radio provides for the CODS-
truction of a building for the permlLDent 
studies and office accommodation at 
Cuttack. This project will be taken up' 
for implementation when the requisite 
resources and foreign exchange become 
available. 

Ql'ASI-I'ER!vIANENT OFFICIALS IN M.E.S. 

30:!X, SHRI Y. A. PRASAD: 
SHRI K. ANIRUDHAN 
SHRI A. K. GOPALAN 
SHRI P. P. ESmOSE : 

Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 4673 on the 
18th December. 1967 and state : 

(a) whether the information ha' 
,i!lCe been collected; ILDd 

(b) whether steps have been taken to 
make all the quasi-permanent officials 
of over 3 years (standing, permanent 
hefore the end of the current 1inILDciai 
year! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI 
M. R. KRISHNA) : (a) The informa-
tion has since been collected and a 
,tatement fulfilling the assurance given 
in answer to Unstarred Question No. 
4673 on 18-12-1967 has been laid on 
the tahle of the Lok Sabha by the 
Minister of Parliamentary Affairs OIl 
1-3-1968. 

(b) Reviews are being carried out 
with a view to convert as many tempo-
rary posts as possible into permlLDent 
ones in accordance with the existing 
orders_ On completion of the reYiews 
and after permanent posts have been 
sanctioned. Quasi-permanent officials 
eligible for confirmation will be COD-
firmed to tbe extent permanent vacancies 
have been sanctioned. 
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PEaFOKMANCE OF INDIAN MISSIONS 

ABROAD 

3029. SHRI KAMESHWAR SINGH: 
SHRI A. SREEDHARAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whetber it is a fact that the 
Secretary, External Affairs Ministry, 
from lime to time assesses the perform-
ance of the Indian Missions abroad; 

(b) if so, when the High Commission 
in London was assessed last; and 

(c) ~ result of the assessment? 

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) Inspections of our Missions abroad 
are conducted from time to time by the 
Foreign Service Inspectors. 

(b) In March-April. 1967. 

(c) The Inspectors have made re-
commendations :l'egarding a reduction 
~  posts as well as the rationalisation 
of certain ~ of the working of 
the High Commission. Some reduction 
of posts has been achieved already and 
the implementation of other recommen-
dations of the Inspectors is under con-
sideration in consultation with concern-
.ed Ministries. 

ACQUISITION OF LAND FOR DEFENCE 
PURPOSES NEAR GURGAON 

3031. SHRI ABDUL GHANI DAR: 
WiII the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that large 
tracts of land have been acquired in 
the District of Gurgaon for Defence 
purposes: 

(b) if so, the total acreage of land 
acquired for the purpose so far: 

(c) whether it is also a fact that no 
,compensation lind rent has been paid 
to the owners of the lands so far; 

(d) whether it is a fact that an 888Uf-
anC'e was given by the Prime Minister 
for an early payment of compensation; 
and 

( e) the reasons for non-implemen-
tation of the Prime Minister's assurance ? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) to 
(e). About 4757 acres of land have 
been acquired for Defence purposes in 

~ Gurgaon District. In addition, some 
I and is also held under requisition and 
hire. Almost the entire amount sanc-
tioned as acquisition cost has been paid 
as compensation for the acquired land. 
~  for the requisitioned land has been 

paid up to the end of March. 1966 and 
that for the hired land up to 12th 
December, 1964. Representations h:lVc 
heL'll made to the Prime Minister for 
early payment of the amounts due to 
the pcrsons interested and every possihle 
effort is being made for the disburse-
ment of the arrears. 

ORDNANCE EQUtPMENT 
UNIT 

FACTORIES 

3032. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleased 
to state : 

(a) whether Ordnance Equipment 
Factories' Unit has still its Headquarters 
at Calcutta; 

(h) the reason for not shifting the 
same to K.anpur; and 

(c) when a final decision is likely to 
he taken in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) Yes, Sir. 

(b) The Headquarters of the Ord-
nance Equipment Factories Group could 
not he shifted from Calcutta so far, 
mainly on account of the non-availability 
of accommodation at K.anpur for the 
office and the stafT. There are also 
certain administrative problems which 
are under examination. 

(c) The decision to have the Head-
quarters of this Group at Kanpur al-
ready tllists. Actual move "ill take 
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place as SOOn as suitable accomoda-
tion is available and the administrative 
problems have been worked out. 

INDUSTRIAL COUNCIL MEETING 

3033. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleased 
to state : 

(a) whether a meeting of the Indus-
trial Council took place on the 22nd, 
23rd and 24th January, 1968 at 
Tiruchirapali; 

(b) if so, the decisions taken therein; 
and 

(c) whether any Standing Commit-
tee has been formed for their imple-
mentation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) to (el. 
A statement is laid down on the Tahle 
of the House. [Placed ill Library. 5£'1' 
No. LT-365/68J. 

A.I.R. ~  FOR FOREIGN 

COUNTRIES 

3034. SHRI BENI SHANKER 

SHARMA: 
SHRI SHRI GOPAL 

SABOO : 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state : 

(a) whether Government are aware 
,that even afler 20 years of the Indepen-
dent existence, there is tOO much ignor-
ance in foreign countries about the 
principles aDd ideals India stands for; 
and 

(b) if so. whether there is any 
scheme for galvanising its propaganda 
machinery to project the correct image 
of India abroad' 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
1<. K. SHAH) : (a) It is not correct 
and at best a matter of opinion; 

(b) The Informa,tion Service of 
Ministry of, Bxternal Affairs is alert. 
This Ministry makes and supplies 
journals, newspapers, periodicals, books, 
films, pamphlets, booklets, pictures and 
AIR programmes very extensively. Be-
sides. important current Indian dain, 
political, social and cultural, are covered 
in AJ.R. programmes directed to foreign 
countries. The area of coverage could, 
however, be enlargcd and more satisfac-
tory service introduced when the 8uper 
power medium wave and High Power 
Short Wave transmitters become avail-
able. 

~  ~ ~  .,T ~~  

3035. "ll W'flf 'tfot ~  ~ 

~  ~  ~ ~ tr ~ rn for. : 

(<to) ~~~~ ~ 1 ~ 

~ 3l"R ~ 1  ~ ~ ~ ~ ma-
~ f.mfi # f<m'r ~ If.) lI'firWJT 
~ ~ ~  

(Ig) ~~  iit I'J(l' !iR ~1 # srfw-
el1lT ~ ;f.-~ ~ 3lf!cl'rn'r 3l"R fir.;:r-
fiv.f ~ lfiT ~ 1111 ; 

(if ) ~ ~ m!cl'rn'T ~ 3!<r 
~ ~  

(tf) ~ m ~  mfi 3I'lk If.T 
~~~~ ~~ 
it lI'firWJT ~ ~ ~ ~ ~  3l"R 

(1') mWT # ~ srfmtVft If,r 
'flIT ~~ ~ ~  ~  ? 

~  "II; (..ri m ~  (<to) 
~ (if). ~ ~ I fWi;t 5 ~ # 'I'I'rof"\'ll' 
~3 ~~~ 9 ~~~ 
Mmr fim ~ lfiT, ~ ~  on:-
~ ~ ~ If,r l:l'fvr&lvr ~ <f; ~ 
'flff'1'f ~ iff IqT I m ~ 4 5 ~ 
~ '1fT mw # i:\'crr ~ ~ g' I ~ 

~~~~~~~ 
~ ~ ~  m 'lit ~ ~ ~ I 
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(tf) ~  rrr ~ ~ ~  
~ m am: 'If\'I1' q;: ~ ~ ~ ~ 
~ rnr ~ fiRT ;;;mrr ~ I 

~ ) 'Ilrof ~ 3l"N ~ am: mm 
~ ~  'If\'I1 it; amm: q;: ~ ... ~ ~  

~~~~ ~~  
WIfi«f 'I>"r ~ ~ I 

~  ~  it 5fJT'I' ,,;i; it "<'l1<f 

1 ~~~ ~  ~ 1  

3036. flii p.>T '<\';G' if'C!i"lll': 'fm 

~  or"\<: ~1  ,,'ifi l[F, <PI'R '!7T "!'IT 
~ fit;: 

~  ~ ~ ~~~~ 
it ~1  1l'<fi it ~ it ~ ~ ~ 
~ arr.f 'I>"r aq1!'fu ~ CMT ~ ~
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~~~  

(Ilf) 'fm ~~ ~ iWT ~ 

~  ~ ifi"tt ~ ~ m ~  am: 
( IT ) ll'R ~  dT ~ 'fm <r.n:1IT 

~  

,;{;fI or"\<: '$f.,ll.1IT #;.i, (>..tf ito if;o 

~  ~  ~ (!f). ~  ~ I ~~ 
~ ~~~~  
~ ~  it 'SffuRflFir ~ ~ 

~  ~ ~  ~ 

~~ ~~ ~ ~~~  
amr<pi 3llR 'I>"r ~  ~ ~ ~~ If;T, 
~  ~ ~~ • .it <f.!;ftfiR ~  
~  lffin ~ l!iq( ~ <f.t >J"'f '-l:ffif 

<tT ~  I 

~  ~ ~  ~  ~  II lfTl:,f,l:\' . ' 
"iflfT"f 

3037. ~  I"" '<\';<\ lfOSI!{l"Q': 'fm 
moo ;t<ft III 0fd"A 'I>"r ~  If;TIj ~ : 

~  • ~ ~ 'I>"r ~  q;: 
~  . .q: ~ 1 ~ ij;rr t ~ 

~ am: \if<fPf 195 8 ~ m araJ 
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(IT) 'fm ~ l1l'-1: ~ ~  am.-
~ 3lTr ~  it ~ ~  
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~  ~ ~ if, 14 irfm if; 
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~ ~ 'I>"r 3fTti1"ft ~ it ~ 
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~  ::;ft ~  ':3iI" ~ IIil m <tt 
~ ~~ ~~~~ 
~~  

('ff) SITof ~ ~  

~ ~ ~ ~  ~ ~ ~ 1 ~ 
mOfIfi 
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(If) ~~ ~~~  
it; ~~ 

~  m <rnVT ;;nrr ~~ 1fm ~ 
~~  

~ ~  ~~ Q1 ("if 
,,"o;no f'f'l): (ifi) ~1 

(v) ~  ~ ~ ~~ 

mTf ~ ~ I ~ 'fiT <rnVT am: rn 
't>i' w'!fu <tiT ~ ~ f.ffim: ~ 
~ ~~ ~  <n: ~ lfflT ~ IfIT{iT I lfi"rt 
~ 3 ~~ ~ 
~ ~~  

SETTING UP OF ATOMIC POWER STATION 
IN INDIA 

3041. SHRI BHOGENDRA JHA : 
Will the PRIME MINISTER be pleased 
to refer to the reply given to Unstarred 
Question No. 1070 on the 20th Novem-
ber. 1967 and state : 

(a) whether the broad suggestions 
made by a party for collaboration in 
building up Atomic Power Stations in 
India have been pursued, and 

(b) if so, the details thereof? 

mE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) and (b) The suggestion is under 
consideration. 

PAY AND ALLOWANCES OF JAWANS 

3042. SHRI BHOGENDRA JHA 
Will the Minister of DEFENCE be 
pleased to state : 

<a) whether Government haVe in-
creased the pay and allowances of the 
Jawans of the Armed Forces in propor-
tion to the increase in the prices of 
necessities of life as compared to 1947; 

(b) if so, the details thereof; and 

(co) if not. the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a> and 
(b) A statement is laid on the Table ot! 
the House. [Placed in Library. See 
No. LT-366/62J. 

(c) Does not arise. 

INDIAN STATISTICAL INSTITUTE 

3043. SHRI RAMACHANDRA 
ULAKA : Will the PRIME MINISTER: 
be pleased to refer to the reply given 
to Starred Question No. 726 on the 
18th December, 1967 and state: 

(a) whether any decision has since 
been taken on the recomlllendations of 
the Review Committee of tfie Indian 
Statistical Institute; and 

(b) if so, the details thereof? 

THE PRIME MINISTER, MINIS· 
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 

(a) Not yet, Sir. 

Cb) Does not arise. 

SCHEMES FOR ORISSA FOR FOURTH 
FIVE YEAR PLAN 

3044. SHRI RAMACHANDRA 
ULAKA : Will the PRIME MINISTER: 
be pleased to state : 

Ca) whether the Orissa Government 
have submitted their schemes for in-
clusion in the Fourth Five Year Plan; 

(b) if so, the main features ~ 
and 

(c) the estimated amount to be spent? 

THE PRIME MINISTER, MOOS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINlS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDlU> : 

(a) No. Sir. 

(b) and (c) Do not arise. 
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ExBMPTION OF FILMS nOM ENTER-
TAINMBNT TAX 

3045. SHRI K. N. PANDEY: wm 
the Minister of INFORMATION AND 
BROADCASTING be pleased to refer 
10 the reply given tq ~  Ques-
tion No. 2053 on the 27th Nowmber, 
J 967 and atate : 

(a) whether the information regard-
ing the exemption of films from enter-
tainment tax has since been colIeeled; 
and 

(b) if so, the details thereof? 

TIlE MINISTER OF INFORMA-
TION AND BROADCAS11NG, (SHRI 
K. K. SHAH) : (a) and (b) Statement 
showing details of films exempled from 
Entertainment tax by State Govern-
mentslUnion Territories is placed on 
the Table of the House. [Placed in 
Library. See No. LT-367/68]. 
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PIlODUCll0N OF GUNS BY ORDNANCE 
FACTORIES 

3049. SHRI MAHARAJ SINGH 
BHARATI: Will the Minister of 
DBFENCE be pleased to state: 

(a) the number of revolvers and guns 
produced annually by the Ordnanoe 
factories to meet the civil needs; and 

(b) the time by which the production 
to meet full demand is likely to be 
achieved? 

TIlE MINISTER OF STATE IN 
TIlE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) and (b) 
No revolvers for civil needs have so far 
been produced in ordnance factories. 

The manufacture of 12 bore DBBL 
guns which was suspended at the end of 
1962 was resumed in March, 1966 and 
on the basis of the programme in hand 
it is expected that the civil demand will 
begin to be met in full during 1968-69. 

ANNUAL PLANs FOR HIMACHAL PRADESH 
FOR 1966-67 AND 1967-68 

3050. SHRI HEM RAJ : Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that the 
Annual Plan for 1966-67 was formUlat-
ed for the Himachal Pradesh before· the 
integration of the Punjab HilI Areas 
with it on the 1st 1iroVeIDDer, 1967; 

(b) if so, what was its size and 
amount involved; 

(c) whether it is also a fael that for 
the formulation of the Annual Plan 
1967-68, the Punjab Hill Areas had 
been integrated with Himachal Pradesh; 
and 

(d) if so, by what amount the second 
Annual Plan of Himachal Pradesh was 
increased? 

TIlE PRIME MINISTER, MINIS-
TER uF ATOMIC ENERGY, MINIS· 
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
la) and (c) Yes, Sir. 

(b) and (d) Thc approved Plan out-
lay for 1966-67 and 1967·68 amounts to 
Rs. 9 crores and 15.72 crores respec-
tively. 

A.l.R. I'ROGRAMME OF KRISHI DARSHAN 

3051. SHRI RAM CHARAN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that the All 
India Radio have started the programme 
of Krishi Oarshan for the rural areas of 
80 villages of Delhi from the 26th 
January, 1968; 

(b) if so, the total number of tele-
vision sets provided for 80 villagers; 
and 

(c) whether these television seta 
have been provided free of cost to the 
villages? 

TIlE MINISTER OF INFORMA-
TION AND BROADCASTING, (SHRI 
K. K. SHAH) : (a) Yes, Sir. The pro-
gramme of Krishi Darshan was started 
from 26th January, 1967. 

(b) One set each has been provided 
to 80 villages. 

(c) Yes, Sir. 

MANUFAC'IUllE OF TANKs AT AVADI 

3052. SHRI RAM CHARAN : Wdl 
the Minister of DBFENCB be pleased 
to state : 

(a) whether it is a fact that the 
Ordnance Factory at Avadi has been 



1887 Written Answers PHALGUNA 16, 1889 (SAKA) Written Auwrl 1888 

manufacturing tanks for our defence 
purposes; and 

(b) if so, the percentaae of imported 
parts used in the manufacture of tanks? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : <a> The 
Heavy Vehicles Factory at Avadsi has 
been manufacturing Vijayanta tanks for 
defence purposes. 

(b) At present we use some imporfled 
components also; it is however planned 
to progressively increase the indigenous 
content. 

(b) if so, by how much vi ...... the 
public sector; and 

(c) if not, the targets and actual in· 
vestments by the private sector under 
the three Plans vis· ... vis that of the 
public sector? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 

(a) to (c) Information relevant to this 
~  No. 3764 answered on 11th 

December, 1967. 

SIIR! JAYAP1WCASH NAltAYAN's VISIT It will be seen that the facts do not 
ABROAD justify the suggestion contained in part 

3053. SHRI SHIVA CHANDRA (a> of the question. 
JHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: REHABILITATION OF ARMy PERSONNEL 

DISABLED DURING INDO-PAX: WAIl (a) whether it is a fact that Shri 
Jayaprakash Narayan has gODe on a 
visit to foreign countries; and 

(b) if so, the countries he would be 
visitiRg and the facilities that have been 
arranged by the Indian Missions in 
those countries for him? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) Yes, Sir. 

(b) We were informed that the coun-
tries being visited by Sbri Jayaprakash 
Narayan were Thailand, Cambodia, 
Japan, the United States of America, 
Great Britain, Federal Republic of 
Germany, the Soviet Union and Algba-
istao. We have requested our Missions 
to accord Shri and Shrimati Jayaprakash 
Narayan the necessary facilities and 
courtesies. 

}'RIVATE SECTOR VU-A-VIS PuBLIC 
SECTOII. UNDBIt 1HB PLANs 

3054. SHRI SHIV A CHANDRA 
IRA : Will the PRIME MINlSTER be 
pleaed to Itate : 

. (.) whether it is a fact that the 
Plans in India have boosted up the 
private sector; 

3055. SHRI J. M. BISWAS : wm 
the Minister of DEFENCE be pleased 
to state : 

(a) whether the army personnel dJi. 
abletl in the 1965 Indo-Pat codicil 
have since been rehabilitated; 

(b) whether any special scheme bad 
been drawn up for their rebabilitatioD; 

(c) if so, the main features thereof. 
and 

(d) the total amount so far speDt by 
the Central Government in this respect? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF DEFENCE (SHR.I 
M. R. KRISHNA) : Ca) to (d) A 
statement giving the information is laid 
on the Table of the House. [Placed I" 
Library. See No. LT-368/68]. 

~  ~~ ~  ~  ~ 
~~11  f.fqfwr 

3056. • II'! ftnni .: .rr 
~1 ~~ ~  
fit;: 

(III) IfJIT ~ " t fit; ~ 
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PltO.JECTS FINANCED BY AsIA FOUNDA-
TION 

3057. SHRI D. N. PATODIA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(3) whether it is a fact that Govern-
ment have taken a recent decision that 
all the projects financed by the Asia 
Fouadation should be closed down; 

(b) if so, the reasons therefor; and 

(c) whether the order applies to the 
schemes which are under operation at 
present? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHl) : 
(a) Government have decided to sus-
pcJld the activities of the Asia Founda-
tion in India. No projecta will, then-

fore, be entitled to receive assistance 
from it. This does not imply that pro-
jects financed by the Foundation should 
be discontinued. 

(b) Because the Asia Foundation 
had received funds from the C.I.A. and 
there is no guarantee that it will not do 
so in the future. 

( c ) Does not arise. 

PERIODICALS PuBLISHED BY INDIAN 
MISSIONS ABROAD 

3058. SHRI BENI SHANKER 
SHARMA: 

SHRI SHRI OOPAL SABOO: 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state : 
( a) the names and the type of perio-

dicals published by the Indian Missions 
in different foreign countries in local 
languages for the purpOSe of educating 
those people correctly about India and 
whatever it stands for; and 

(b) whether a copy of each will be 
laid on the Table? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : 
(a) A statement is laid on the Table 
of the House. [Placed in Library. See 
No. LT-369/68J. 

(b) Copies are being collected and 
will be laid on the Table of the House. 

WIlU!LESS CoMMUNECATIiON SYSTEM 

3059. SHRI BENI SHANKER 
SHARMA : 

SHRI SHRI GOPAL SABOO: 
Will the Minister of DEFENCE be 

pleased to state : 

(a) whether the wimeas communi-
cation system with our ~ is up-to-
date and whether the aame could com-
pare favourably with that of other 
advanced countries; 
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(b) when these wireless sets, which 
'are at present in use in our army, were 
acquired from foreign countries and 
whether the same are giving perfect 
"Service? 

THE MINISTER OF DEFENCE 
'(SHRI SWARAN SINGH) : (a) aud 
(b). The wireless communication equip-
ment held by our Armed Forces is giv-
'ing on the wbole satisfactory service. 
However, to improve their performance 
further continuous efforts are always 
·made. 

~  q ~ ~ ... 
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SUGGESTION BY PRESIDENT OP PmLIP-
PINEs 

3062. SHRr GADILINGANA 
GOWD : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state : 

(a) whether Government are aware 
of the suggestion of the President of 
Philippines for the creation of a new 
South East Asian security arrangement 
against the increasing nuclear menance 
posed by Communist China; and 

(b) if so, the reaction of Government 
thereto? 

THE PRIME MINISfER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHl) : 
(a) President Marcos is reported to have 
drawn attention to the threat posed by 
Peking and has, in this context, expres-
sed his views about the importance of 
existing defence pacts such as SEATO 
etc., as well as of other possible security 
arrangements by and among South-East 
Asian countries. 

(b) Our general policy is well known: 
we are opposed to joining any military 
pacts. 

SoocHANA AUR P&ASAlI.AN HINDI SAMITI 

3063 SHRI GADILINGANA 
GOWD' : Will the Minister of INFOR.-
MATION AND BROADCASTING 
be pleased to refer to the reply given 
10 Unstarred Question No. 311 on the 
14th February, 1968 and alate the 
basis on which selection of Members 
of the "Soochana and Prasaran Hindi 
Samiti" including Members of Parlia-
ment thereiD has been done? 
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH) : The non-official mem-
hers have been selected from different 
parts of India for their informed in-
terest in the development of Hindi. 

SEATING ARRANGEMENTS ON REPUBLIC 
DAY PARADE 

3064. SHRI MOLAHU PRASAD: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that accord-
ing to a news item appea-ring in the 
"Hindustan" of the 29th January, 1968, 
better and front seats were provided for 
LA.S. Officers as compared to M.Ps. on 
Rajpath for witnessing Republic Day 
Parade this year causing resentment 
amongst them; 

(b) if so, the reasons for accommo-
dating M.Ps. behind LA.s. Officers; 

(c) whether it is also a fact that in 
the Press enclosure also, there were 
hardly 10 percent pressmen and the re-
maining 90 per cent seats had been 
given to others which created confusion; 
and 

(d) if so, the action proposed to be 
taken by Government to avoid such 
confusion in future? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) and 
(b). No, Sir. Seating arrangemens for 
Members of Parliament and Senior 
Officers of the Central Government were 
made in separate Enclosures. Seating 
arrangements for Members of Parlia-
ment were made in V-I EnC'losure in 
accordance with their position in the 
Table of Precedence and those for 
Senior Officers in V-2 Enclosure. How-
ever, for administrative reasons, a few 
of the organisers were seated in Defence 
block in V-I Enclosure. 

(c) and (d). Invitation Cards for 'P' 
Block were issued mainly to Press cor-
respondents/ Press Photographers and 
JournB.lists (both Indian and Foreign). 
However, . there was over-crowding as 
the invitees brought a large number of 
children with them and unauthorised 
persons forced their entry into this 
Block, Suitable steps will be taken to 

prevent entry of unauthorised person.!' 
in the seating enclosure. 
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DEVELOPMENT PLANS OF ORISSA', 

3070. SHRI A. DIPA: Will the' 
PRIME MINISTER be pleased 40 .tate : 

(a) the details of developmeDtll plans 
included in the First, Second IIJId 
Third Five Year Plans in Orissa; 
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(b) the number and names of those 
-plans which have since been completed 
in Orissa: 

(c) whether all these development 
plans were completed in time; 

(d) if not, the reasons therefor? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
(a) to (d). A Statement is laid on the 
Table of the House. 

STATEMENT (Rs. Lakhs) 

First Plan 
Provl- Expen-

sion diture 

2 3 

Agricultural Programmes 599 516 
Cooperation & Community 

Development 213 224 
Irrigation & Power 5522 ~ 

IndustrY & Mining 127 84 
Transport 277 271 
Social Services 472 491 
Miscellaneous 4 

TOTAL : 7214 7<>49 

~  ~ ~ ~ 1 ~ ~  
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VISIT BY OFFICIAL TEAM TO CzECHOSLO-
VAKIA AND OlHER CoUNTRIES 

3074. SHRI VlRENDRAKUMAR 
SHAH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether it is a fact that a team 
of officials visited Czechoslovakia re-
cently; 

(b) the names of other countries 
visited by this team and their outcome; 

(c) the general policy of Govern-
ment in respect of sending such official 
teams; and 

(d) whether any cross-check has 
been exercised on the usefulness of such 
visits? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
(a) Yes, Sir. 

(b) The Leader of the Team visited 
the U.K. on 25th and 26th January, 
) 968 and two other members of the 
delegation visited Bulgaria from Febru-
ary lst to 8th. While in the U.K., the 
leader of delegation discussed certain 
specific problems relating to Heavy 
Electricals Ltd., Bhopal and possibilities 
regarding future collaboration with the 
AE.I. and G.E.C. after their recent 
merger as also with the English Electric 
and BICC. He also discussed with the 
officers of the Ministry of Overseas 
Development the question of further 
Colombo Plan assistance to HEI. for 
their training programme. The ques-
tion of furthering exports of Hindustan 
Machine Tools Ltd.'s products to U.K. 
was also discussed by him with Mis. 
Wickan and Co., Coventry. Two mem-
bers of the Delegation held discussions 
with the Bulgarian authorities with a 
view to exploring the possibilities for in-
creased collaboration between the two 
countries in fields like chemicals, food 
proceuing, agricultural machinery etc. 
This was in pursuance of a decision 
taken on the occasion of the visit to 
India last year of the Deputy Prime 
Minister of Bulpria. 
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(c) and (d). Official delegations are 
sent abroad only for specific purposes 
after their utility or purpose has been 
fully justified. 

N.nc. CoNTINGENT FROM ANDAMAN 
IN REPUBLIC DAY FUNCTIONS 

3075. SHRI K. R. GANESH: Will 
the Minister of DEFENCE be pleased 
to state : 

(a) whether the N.C.C. contingent 
from the Andaman and Nicobar Islands 
participated in the Republic Day func-
tions in 1968; and 

(b) if not, the reasons therefor? 

TIlE DEPUTY MINISTER IN TIlE 
MINISTRY OF DEFENCE (SHRI 
M. R. KRISHNA): (a) and (b). 
NCC cadets from Andaman and Nico-
bar Islands and West Bengal area arc 
required to camp in Calcutta for some 
time for training and selection before 
being brought to Delhi for participation 
in the Republic Day Parade. Cadets 
from these Islands where, at present, 
only NCC Junior Division exists, were 
not brought to Calcutta for inclusion in 
this year's Republic Day Parade contin-
gent due to the situation in Calcutta at 
that time. 

fm"f ~ 1 1~ 1 ~ 1  

3076. "1f ~  ~ ~  
>m ~ ~  .rm 3 ~~  1967 
~ am-um- llT<f ~ 4329 

~ ~ ~~  

mfit; ~~~~ 
!fh ~ lfi ~ ~ if a!'f ~ <m 
~ ~  

~  qf, at1I! m-,tf q"', ~ 'Ilfi 
em ~  qf ("1!1m iNU 
triU\') : II(lW'Cre zil iii" ~ ~ 
'Ifrof ~ >tt ;ftfu ~ ~ fit; ~ 
~ ~~ ~ 
~~ ~~~ ~~ 
~  lfi f.w, 'If:VI", ~ ~ 

~~ ~ 1 ~ 

~ ~~ ~~ 
<fiT 3Tml1IT, ~ * f<;m: ~ ~ 
~ 1 'Ifrof ~ '1ft m fimfT 
~ ~ ffi'<r ~ ~  !fh ~~  
~~  <fiT ~  arrR 1 

i!;;J:'"t1l tf.fl!;(f !f15! q;rq, ~~ 
~~ 3  

3077, "11!fo <'flo ~  ~ 

li<fT ~ ;JaR >tt ~  rn fifi : 
(ifi) iR"l"lI' ~  !iflf 'fiT1f, 

~ ~ ~  if; ~ ~ ifif 
'l.fl1 if' ~ amm: !f;:.\ft 3 ~ >tt 
~ ~  aft;: 

(lif) 1fl"'" fm ~ 'l.fl1 ~ .\ft 
~~~  

~ ~ q ~  ("11" <'fo "ITo 

~  (ifi) ~ (lif) ~~ ~ 
!feeT ~ ~~  >tt ~  ~ I· 
~  ~ ~ ~~ ~ ~  .'\ft 

~ ~~ I 

READING OF NEWSPAPERS BY THE 
TRoops 

3078. SHRI MURASOLI MARAN: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Headquarten;, Poona 
Sub-area, by a communique has advised 
the elimination and discouragement of 
reading of any newspaper by the troops; 

(b) whether any other Headquarters 
or army offices have followed suit; and' 

(c) the reasons for the above direc-
tive? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : (a) and: 
(c). Yes, the reading by troops of ~ 
paper propagating regional and ~
national feelings was sought to be dis-
couraged. 

(b) No. 
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FOREIGN FILM FESTIVALS 

3079. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to refer to the reply given to 
Unstarred Question No. 2914 on the 4th 
December, 1967 and state: 

(a) whether the information regard-
ing foreign film festivals, has since been 
collected; 

(b) if so, the details thereof; and 

(c) if not, when it is likely to be 
-collected ? 

ruE MINISTER OF INFORMA-
TION AND BROAOCASTlNG (SHRI 
K. K. SHAH) : (a) and (b). Not yet, 
Sir. 

(c) The information in respect of 
parts (c), (d) and (e) of Unstarred 
-Question No. I by Shri Baburao Patel 
is being compiled by the Reserve Bank 
of India, Bombay, and will be laid on 
,the Table of the House when received. 

ExCHANGE OF DATA ON PROJECTS 

3080. SHRI D. C. SHARMA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether Government have agreed 
to the Pakistan Government's proposal 
for another meeting of technical experts 
of two countries to exchange data and 
comments on projects for which some 
-data have already been exchanged; 

(b) if so, the projects on which data 
is being exchanged; and 

(c) the progress made in the matter? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : (a) 
Yes, Sir. 

(b) and ( c ). Additional technical 
data and clarifications in respect of the 
data already exchanged relating to pro-
jects of mutual interest viz. Ganges-
Kobadak and Teesta projects in East 

Pakistan and Farakka Barrage and Tista 
projects in India and the concerned 
river data, are proposed to be exchang-
ed at the forthcoming meeting. 

TIle progress will be known after this 
meeting. 

DocUMENTARY FILM ON mE LIFE OF 
RAJA RAVI VARMA, ARTIST OF KERALA 

3081. SHRI VASUDEVAN NAIR: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there is any proposal to 
produce a documentary film on the life 
of the great artist, Raja Ravi Varma of 
Kerala; 

(b) whether the Students Association 
of the Ravi Varma School of Painting 
has submitted a memorandum to Gov-
ernment in this regard; and 

(c) if so, by what time it is likely to 
be completed? 

ruE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRl 
K. K. SHAH): (a) A documentary 
film on Raja Ravi Varma is proposed 
to be considered for inclusion in the 
Production Programme of the Films 
Division for the year 1969-70. 

(b) Yes, Sir. 

(c) The question will arise only when 
the film is included in the Produ<:tion 
Programme. 
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INTERNATIONAL CoNTROL CoMMISSION 
PERsoNNEL INJURED IN VIETNAM 

3083. SHRI VISHWA NATH 
PANDEY: 

SHRI D. N. PATODIA: 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state: 
(a) whether it is a fact that two In-

dian Army personnel of the Internatio-
nal Control Commission in Vietnam 
were seriously injured in the Hue fight-
ing recently; and 

(b) if so, the reaction of Government 
thereto? 

THE PRIME MINISTER, MINIS-
TEROF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDffi): 
(a) The Hotel building where our teams 
were lodged in Hue had been hit at 
1900 hours on 6th February, 1968 by 
rockets and two Indians 'other ranks' 
were slightly injured in their legs. We 
now understand that they have fully re-
covered. 

(b) Government of India firmly be-
lieve that there can be no military solu-
tion to the Vietnam problem and a 
peaceful solution will have to be found. 
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EXHIBmON OF THE FILM "BVENINO IN 
PAIUS" 

3086. SHRI RAJDEO SINGH: Will 
the Minister of INFORMATION AND 
BROADCASI1NG be pleased to sl1lte : 

(a) whether it is a fact that Cabaret 
Dance which is prohibited in foreign 
countries for minors is exhibited here 
univcrsally; 

(b) whether the film captioned 
"Bvening in Paris" falls in the above 
category; and 

(c) if so, the reasons for allowm, it 
for universal display? 

mB MINIS1'BR OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH): (a) Regulations for 
entry to Olbaret vary from COUDtry to. 
country. In some countries youth 
below the age of 18 are not allowed 
to go to Cabaret haUs where alcoholic 
drinks are served; there is no such res-
trictions where alcoholic drinks are Dot 
served; 

(b) There are a few Olbaret scene& 
filmed in France in the film 'Evening 
in Paris'; and 

(c) The film 'EveniDg in Paris' was 
released for public exhibition after cer-
tification by the Central Board of Film 
Censors. Portions which were consider-
ed objectionable from the point of view 
of Censorship Regulations, were excised 
before certification. 

DocUMENTARY FILM "INDIA 1967" 
3087. SHRI RAJDEO SINGH: Wilt 

the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that docu-
mentary film 'India 1967' has been sent 
to Montreal Exhibition, Canada: 

(b) if so, the name of the producer 
and the theme of the picture; and 

(c) whether Government propose tG 
eJthibit it before the Members of Parlia-
ment for ascertaining their opinion OJ) 

this film? 
THE MINISTER. OF INFORMA-

TION AND BROADCASTING (SHRI 
K. K. SHAH): (a) The documentary 
film 'India 1967' was intended to be-
sent for exhibition at the Montreal Exhi-
bition but it was Dot ready in time for 
that Exhibition. It has since been shown 
by our High Commissioner to invited 
audiences in Ottawa. 

(b) The film was produced' by a pri-
vate producer, Shri S. Sukhdev of B0m-
bay on behalf of the Films Division of 
the Government of India. The film de-
picts India of 1967 in its various moods 
and gives the producer's interpretation 
of India's struggles, quesls and achieve-
ments. 

(c) The film was screened for the 
Members of Parliament (both Rajya 
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:Sabha and Lok Sabha) on the 6th De-
.cember, 1967. It was again shown to 
.the Members of the Lok Sabha 011 the 
2nd March, 1968. A show of the film 
has also been fixed for the 8th March, 
1968 for the Members of the Rajya 

.Sabha. 

IMPORT OF FOREIGN FILMS 

3088. SHRI RAJDEO SINGH: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether it is a fact that foreign 
pictures of James Bond are imported at 
the cost of huge sums of foreign ex-

. change; 
(b) whether these pictures are pur-

 enough 10 justify the huge 
amount of foreign exchange drain; 

(e) whether any attempt has been 
made by Government to assess the so-

.. cia! effect thereof; and 

,( d) if not, the reasons therefor? 

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI 
K. K. SHAH): (a) Five James Bond 
films based on original novels by Ian 
Fleming were imported under the agree-
ment with Motion Picture Exporter., 
Association of America which regulates 
the import of American films into India, 
out of which three were screened. The 
total foreign exchange payable in res-
pect of all films imported under the 
agreement with MotiQQ Pictures Ex-
porters Association of America is 25 
lacs, the rest of the amount being non-
repatriable under the proposed new 
agreement. 

(b) These films go under the Light 
Entertainment Category and were sub-
jected to usual process of certification 
under ~ Indian Cinematograph Act. 

(c) and (d). No, Sir. Government 
have not made any attempt. It is the 

. Central Board of Film Censors who 
takes all such factors into consideration. 

FILM "SHAOIRD" 

3089. SHRI RAJDEO SINGH: Will 
. the Minister of INFORMATION AND 

BROADCASflNG be pleased to state: 
(a) the impact of Universal exhibi-

tions of pre-marriage pregnancy pictures 
on the society; and 

(b) the category in which the film 
"Shagird" falls in this context? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH) : (a) It is the totality of 
moral and socia! message of a film as a 
whole on the audience, which is taken 
into consideration by the Board of Film 
Censors at the time of deciding whe-
ther a film should be granted a 'U' cer-
tificate or 'A' certificate -and not just an 
incident like pre-marriage pregnancy . 

(b) The incident of pre-marriage 
pregnancy as depicted in the film 
"Shagird" was moral, serious and chaste 
enough to warrant grant of a 'U' certi-
1icate ~  the Board of Film O:nsors 
accordingly granted a 'U' cenificate to 
this film. 

LEG ·\L DEFENCE OF INDIA'S TERRITORIAL 
INTEGRITY 

3090. SHRI M. L. SONDHI: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

( a) whether Government propose to 
set up a Commission to go into the 
question of adequate legal defence of 
India's territorial integrity; 

(b) if so, when the proposed Com-
mission will be set up; and 

(c) if not, the reasons therefor? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
(a) No. Sir. 

(b) Does not arise. 

(c) Government do not conroider it 
necessary to appoint such a Commis-
sion . 
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INTBRl'/ \ TIONAL LEGAL EXPERTS ENGAG-
ED BY INDIA 

3091. SHRI M. L. SONDHI: Will 
the Minister of EXTERNAL AFFAIRS 
be pica ,cd to state : 

(a) whether it is a fact that inter-
natioo31 legal experts have been enpg-
ed by Government from time to time; 

(b) if so. the details thereof; 

(c) whether there was any proposal 
to engage international legal experts in 
connection with the Kutch case; 

(d) "'hether the decision not to ob-
tain international legal advice was taken 
for .""me special reasons: and 

( ~ ) i f ~  tlte details thereof? 

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
(a) ~  Sir. 

(I,) (i) ~ following international 
Icg .• : ..:xpcrts were engaged in connec-
tioll wit h the Right of Passage Over 
Indi'Hl Territorv Case before the Inter-
nal':>n II Court' of 1 lI8tice (1960) : 

I. :>Iaitre Henri Rolin. Professor 
of International Law in Ihe Free 
lJ niversity of Brussels. Advocate, 
l\/ember of the Belgian Senate. 

, The Rt. Hon. Sir Frank Soskice. 
Q.C .. M.P., former Attorney-
GcnCITaI of England. 

.'. ]\f. Paul Guggenheim, Professor 
of International Law of the Law 
Faculty in the University of 
Geneva and in the Graduate 
I nstitute of Inlernational Studies. 

4. Professor C.H.M. Waldock. 
C.M.G., O.B.E., Q.C., Chichelc. 
Professor of Publie International 
Law in the University of Oxford. 

5. Mr. 1. G. Le Quesnc, Member 
of the English Bar. 

(jj) Dr. F. 1. Berber, Professor of 
International Law in tbe University of 
Munich. has been consulted in regard 
IOLSS/68-4 

to certain legal questions pertaining to 
Indo-Pakistan rivers. 

(iii) Professor Henri Rolin, ProfelilOr 
of International Law in the Free Univer-
sity of Brussels, Advocate, Member of 
the Belgian Senate was consulted in con-
nection with the Indo-Pakistan Western 
Boundary Casco 

(c) See answer to (b) (iii) above. 

(d) Does not arise. 

(e) Does not arise. 
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"VUAYANTA" TANKS 

3093. SHRI S. K. TAPURIAH: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that the pro-
duction of "Vijayanta" tanks is not 
coming up according to schedule; and 

(b) if so, the impediments and the 
steps taken to overcome them? 

1HE MINISTER OF STATE IN 
lHE MINISTRY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) The pro-
duction of Tanks in the Heavy Vehicles 
Factory has been maintained according 
to schedule. 

(b) Does not arise. 

TULIHAL AIRPORT 

3094. SHRI M. MEGHACHAN-
DRA: Will the Minister of DEFENCE 
be pleased to state : 

(a) whether compensation has been 
paid to the families whose lands were 
acquired for use in the expansion of 
Tulihal Aerodrome in Manipur and 
what is the total amount payable to the 
said families; and 

(b) if not, the reason for the delay? 

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) and 
(b). Two awards for Rs. 1,93,408.12 
and Rs. 3,34,221.12 have been declared 
by the Land Acquisition Collector on 
5th July 1967 and lst January 1968 
respectively. I is the function of the 
Collector to determine who are entitled 
to the compensation and to disburse the 
same by drawing the awarded amount 
from the local treasury. No disburse-
ment eo far appears to have been made 
by the local revenue authorities who 
have been asking for the requisite funds 
in cash. The correct procedure for 
withdrawal of the funds from the trea-
BUry has however been explained to the 
Collector who has been expedited to 
follow the same and disburse the 
amount. 

BUDGET OuTLAY POR AI.R., IMPHAL 

3095. SHRI M. MEGHACHAN-
DRA: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether it is a fact that the 
budget outlay for All India Radio, 
Imphal, is further curtailed in the cur-
rent year; and 

(b) if so, the budget amount for 
1966-67 and 1967-68 and the actual 
amount spent year-wise? 

THE MINISTER OF INFORMA-
TION AND BROADCASflNG (SHRI 
K. K. SHAH) : (a) No, Sir. 

(b) The budget provision and the 
actual expenditure in respect of All 
India Radio, Imphal, for 1966-67 and 
1967-68, are as follows : 

Year Sanctioned Revised Actual amount 
Budget grant spent. 

Estimates 
Rs. Rs. Rs. 

1966-67 4,16,100 4,66,8JO 4,88,166 
1967-68 4,69,'JOO S,67,8JO 3,88,781 

up to 
January, 1968. 

The above figures are excluding "Pay 
and Allowances" for gazetted officer.; 
which is provided for under a lump sum 
provision in IRLA system of payments 
in respect of various units of All India 
Radio. 
RECRUITMENT TO ARMY PROM POONCH 

3096. SHRI IYOTIRMOY BASU: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Poonch District in 
Kashmir Valley is considered to be an 
area suitable for recruitment of person-
nel for defence services; 

(b) the figures of recruitment made 
in that area during the five yean pre-
ceding the Independence; and 

(c) the figures of recruitment during 
the period 1962-67? 

THE MINISTER OP STATE IN 
THE MINISTRY OP DEFENCE 
(SMB! L. N. MISHRA) : (a) Yes, Sir. 
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(b) No such statistics were maintain-
,ed during the period. 

(c) It is not in public interest to dis-
close the information on the Floor of 
the House. However, recruitment from 
the area has been satisfactory in so far 
~ Army and Navy are concerned, For 
Air. F,!rce, district-wise figures are not 
mamtalDed. 
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~  OF RADIO STATION ~  

~  ITER AT GORAKHPI:R 

3100. SHRI MAHANT DIGVIJAI. 
NATH: Will [he Minister of INFOR-
MATION AND BROADCASTING be 
pica'cd (0 ,[arc : 

(a I whether [here is am \chcme for 
the installation of a Radio' Station and 
Trammilta at Gorakhpur: 

(Il) if ~  the amount likely to Ill' 
spent thcroon: anti 

(c) when [he scheme i, IiI-ely to be 
implemented '! 

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI 
K. K. SHAH) : (1I) Yes, Sir. 

(h) R<. 7(} lakhs lIpproximntely. 

(c) The scheme is under implemea. 
lation. The transmitter is likely to be 
installed and ready in 1970-71 and per-
manent Studios a year later. 

USE OF NAPALM BOMBS BY USA IN 
VIETNAM 

~ IOJ. SHRI K. P. SINGH DEO: 
Will the \Iinister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) w:lcther it is a fact that U.S. 
dropped Napalm bombs on the civiliaft 
population in their bid to retake the 
capital of Hue from the Vietcong: 
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(b) whether it is also a fact that 
_e Indians were also kiUed as a result 
Qf the American fire; and 

(c) if so, the reaction of Government 
in regard thereto? 

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
<a> The Government of India has seen 
press reports regarding this. 

(b) To the best of our knowledge no 
Indian national has been killed in the 
recent fighting in South \·ictnam. 

(c) Does not arise. 
~  DEVElOPMENT PROGRAMME 

31 ~  SHRI GANESH GHOSH: 
SHRI UMANATH : 
SHRI C. K. CHAKRAPANI : 

Will the PRIME MINISTER he 
plea.,ed to state: 

(a) whether the Study Team hCdJed 
by the former Chief Minister of Naga-
land on the tribal development pro-
gramme, appointed by G"'c'mment has 
submitted its rcport; 

(b) if '0, tbe details therc'(1f: and 
(c) the decision taken thereon ~ 
THE PRIME MINISTER. MINIS-

TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING A:-;'D MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
(a) No, Sir. 

(b) and (c). Do not ari'e. 
DElTSC'E ~  or PHYSIOLOGY 

~  ALLIED SCflSCES 

3103. SHRI G. VISWANATIIAN : 
SHRI NANJA GOWDER: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether his Minisll)' have decid-
ed to shift the Defence I nstilutc of Phy-
siology and Allied Science, from Mad-
ras to Cbandigarh; and 

(b) if 0;0, the reasons therefor? 
mE MINISTER OF STATE IN 

THE MlNISI'RY OF DEFENCE 
(SHRI L. N. MISHRA) : (a) and (b). 
After the OJinese attack. it was neces-

lIllY to re-orient the main activities of 
the Defence Institute of Physiology and 
Allied Sciences to high altitude pro-
blems of the Army. The location of the 
Institute in Madras gave rise to serious 
impediment in the expedition conduct 
of investigations in this field. A Com-
mittee was set up to look into this mal-
ter. The report submitted by this Com-
mittee is under consideration of die 
Government. 

SuCCESSION OF STATES IN INTBII-
NATIONAL LAW 

3104. SHRI MOHAN SWARUP: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government are aware 
that a Symposium was held in January, 
1968 which was attended by jurists 
from all over the eountry; 

(b, whether it is also a tact that it 
wa, observed at the symposium that 
the rules regulating succession of 
States in Intcrnational Law were i.rra-
tionol and inconsistent; md 

(c) if so, the rcaction of Government 
thereto? 

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENEARGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI>: (8) 
Yes, Si r. Press Reports indicate that a 
symposium was held in January, 1968 
in New Delhi under the auspices of the 
Regional Branch of the J nternationaJ 
Law Association in which one of the 
questions discussed was Succession of 
New States to Treaties. 

(b) Government have not received the 
proceedings of the seminar. 

( c) Does not arise. 
NAGAS GOING TO CHINA 

3105. SHRIMATI JOYI'SNA 
CHANDA: 

SHRI Y. S. KUSHWAH: 
SHRI RAM GOPAL SHAL-

WALE: 
SHRI RAM AVTAR 

SHARMA: 
SHRI SHIV KUMAR SHAS-

TRI : 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state : 
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(a) whether it is a fact that one thous-
and Naga rebels are intending to go to 
China in small batches for training in 
guerilla warfare; 

(b) the steps taken to stop their go-
ing to China; and 

(c) whether it is a fact that Mulva, 
General Secretary of the Naga National 
Council who led a batch of hostiles to 
China last year is now in North Viet-
namese capital of Hanoi and another 
leader Thinu Sellie has returned to 
Nagaland after having been in China 
for nearly eight months ? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
(a) to (c). Information regarding the 
Underground Nagas and their move-
ments is classified. The Government of 
India have taken and are taking all 
necessary measures to prevent these 
and other unlawful activities by the 
Underground Nagas. 

GIFT OF EVE-AIDS FROM WEST 
GERMANY 

3106. SHRI K. N. PANDEY: Will 
the Minister of EXTERNAL AFFAIRS 
he pleased to state : 

(a) whether it is a fact that the citi-
zens of West Germany made a gift of 
eye-aids to India two years ago; 

(b) if so, whether this aid is still ly-
ing uncared for in West Germany; and 

(c) whether our Embassy in West 
Germany has lost the letter of donation 
after having accepted the gift? 

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
<a) No, Sir. The donation was m:\dc 
on March IS, 1967. 

(b) No, Sir. Our Embassy arranged 
despatch of the consignment free of 
charge on the Indian Naval Ship 
"DBEPAK" and it arrived in India on 
tho 29th January, 1968. 

(c) No, Sir. Our enquiries indicate 
that the letter of ,.donation is no recor'" 
in our Embassy in Bonn. 

12 !iRS. 

MESSAGE FROM RAJYA SABHA 
SECRETARY: Sir, I have to report 

the following message received from 
the Secretary of Rajya Sabha :-

"In accordance with the provisions 
of ~ III of the Rules of Proce-
dure and Conduct of Business in 
tbe Rajya Sabha, I am directed to 
enclose a copy of the Armed Forces 
(Special Powers) Continuance Bill, 
1968, which has been passed by 
the Rajy a Sabba at its sitting held 
on the 4th March, 1968." 

ARMED FORCES (SPECIAL POW-
ERS) CONTINUANCE BILL 

AS PASSED BV RAJYA SABHA 

SECRETARY: Sir, I lay on tbe 
Table of the House the Armed Forces 
(Special Powers) Continuance Bill, 
I 'J5S. as passed by Rajya Sabha. 

BL:Sl:-lESS ADVISORY COMMIITEE 
FIFTEENm REPORT 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG 
SIN G H) : I pre5ent the Fifteenth Re-
port of the Business Advisory Commit-
tce. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUflONS 

1\vENlY-SECOND REpORT 

SHRI KHADlLKAR (Khed) : I pre-
scnt the Twenty second Repon of the 
Committee on Private Members' Bills 
and Resolutions. 

ESTIMATES COMMITrEE 
1HIRlY-SIXTH REpORT 

SHRI P. VENKATASUBBAIAH 
(Nandyal) : I present the Thirty-sixth 
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Report of the Estimates Committee on 
the Ministry of Food, Agriculture, 
Community Development and Co-opera-
tion (Department of Agriculture)-
Central Marine Fisheries Research Insti-
tute, Mandapam Camp. 

12.02 HRS. 

MOTION RE : REPORTS ON INDUS-
TRIAL PLANNING AND LICENS-

ING POLICY 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) : I 
beg to move: 

"That the Interim and Final Re-
pon, on lndustrial Planning and 
Licensing Policy by Dr. R. K. 
Hazari, laid on the Table of the 
HOtl!e on the 7th April and 16th 
November, 1967, respectively be 
taken into consideration." 

In July 1966, Prof. Hazan was ap-
pointed honorary consultant to the 
Planning Commission to review the ope-
ration 01' industrial licensing policy and 
tn suggc,t in the light of the present 
stage of economic development where 
and in what directions modifications 
should he made in the licensing policy. 
Dr. Hazari submitted his interim report 
in December 1966 and this was follow-
ed by the final report submitted by him 
i" September 1967. The recommenda-
tions in the interim report related main-
ly to the licensing system and procedure 
and the final report includes recommen-
dations relating to tax, and credit policy. 
The analysis of licensing policy and 
framework as well as the major recom-
mendatiotL'I on licensing policy made in 
the final report are substantially the 
same :t> in the interim report. 

Sir. th.: major recommendations made 
in the Interim Report are, firstly, Gov-
ernment should select certain basic in-
dustries for development as priority in-
dustriC'i and should ~  foreign ex-
change. etc. for those industries. Se-
condly. any project with fixed assets of 
Re. 1 crore or above or having capital 
good imports of Rs. 25 lakhs and above 
should be considered for approval by 

Government only if it is supported by a 
thorough feasibility report. Thirdly, 
licences in the priority sectors should 
be selected after inviting something like 
tenders. Fourthly, the non-priority sec-
tor should primarily look after itself so 
far as their foreign exchange require-
ments are concerned. Fifthly, as a mea-
sure to prevent the growth of monopoly. 
normally the big business-houses should 
not be given more than one licence 
and! or capital good clearance in each 
industry; and also that, as a matter of 
policy, certain ·traditional activities 
should be closed to specified larger in-
dustrial houses and their associates. 
Sixthly, industries amenable to regional 
allocation should be specified in ~ 
and wherever feasible should be indicat-
ed at the beginning of each Plan period. 
Seventhly, the exemption limit far 
licensing of new industrial undenakingl 
should be raised from Rs. 25 lakhs to 
Rs. 1 crore, and for substantial expan. 
sion it should be 25 per cent of ~  
licensed capacity or Rs. 25 lakhs whicbo 
ever is more and for new articles it 
should be fixed at Rs. 2S lakbs. Lastly. 
an application for capital goods clear-
ance should be deemed to have lapsed 
automatically if it is not approved two 
years. 

In the Final Report, in so far as the 
licensing system is concerned, the fol-
lowing additional recommendations have 
been made: to reduce administrative 
delays, foreign exchange quotas should 
he allocated on an agency basis to the 
State Directors of Industries for dis-
bursement to units below Rs. 7.5 lakhs. 
It has been further suggested that if the 
experiment is successful this may be 
followed for units up to Rs. 2S Iakhs. 
Secondly, the concept of 'new articles' 
should be abolished. According to Dr. 
Hazari, there does not appear to be any 
meaningful or purposive distinction be-
tween substantial expansion and new 
article. He. therefore, recommends 
that, if the new article requires little or 
no investment except effective utiliza· 
tion of existing investment, issue of a 
licence would be a futile exercise. On 
the other hand, if the manufacturer of 
a new article requires a substaDtial in-
vestment, it sbou1d be treated as a cue 
of substalltial expansion. 'ThIrdly, in 10 
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far as substantial expansion is concern-
ed, in the Interim Report it was sug-
gested that the exemption limit should 
be 25 per cent of existing licensed capa-
city or Rs. 25 lakhs whichever is more; 
it has now been suggested that the 
exemption limit should be up to Rs. 25 
lakhs or 25 per cent of the existing in-
vestment in capital equipment. He has 
at the same time suggested that no res-
triction should be imposed on the ins-
taRation of domeStically-produced equip-
ments. 

Fourthly, the purpose of licensing 
should be to regulate investment; not 
product-wise capacity or production. 
Fifthly, industrial licences should be 
valid for a maximum period of two 
years and if they are not implemented 
by that time they should lapse automati-
cally without any formalities. 

In so far as tax and credit policies 
are concerned, Prof. Hazari has sugge.,t-
ed now in his final report that credit 
planning should assume the role of prin-
cipal strategic control for guid:mce of 
investment in both fixed assets and in-
ventories. Nationalisation of banks has 
been indicated for clTectivc credit plan-
ning. 

In ~  policy, Prof. Hazari has sug-
gested linking of major tax concessions 
such as development rebates. tax holi· 
days, etc .. with the plan priorities; and 
the use of excise duties to mop up ex-
cess profitability where it is not con-
sistent with priorities. 

In .egard to import policy, Prof. 
Hazari has suggested that over a period 
of time the import policy should be 
liberalized in .espect of those pnxlucts 
where the cost differential between do-
mestic production and imports is SO ad-
vene as to make domestic production 
uneconomic. 

After a preliminary cxamination of 
the Interim Report, Government have 
already appointed a Committee under 
the Chairmanship of Prof. M. S. Thac-
ker to enquire into the working of the 
iadustrial licensing system during the 
past l.() years. The terms of reference 
of this Committee were indicated in my 
statement In this House on the 19th 
July, 1967. A Committee of the Cabinet 

has also been set up to review tbe over-
all _ic and industrial policies of 
Government to see how far the objec-
tives Coc which they were framed have 
been achieved and whether any modifi-
cations arc needed in those policiC':. 

Apart from recommendations dircctly 
relating to industrial licensing policy, 
Dr. HazaTi's final report also contains 
certain ~ relating to 
tax and credit policies. It has aI!oO been 
suggested that it would be difficult to 
undertake separate credit planning un-
less the link control of industry and 
banks in the same hands is snapped by 
nationalisation of banks. On the main 
yucstion of nationalisation of banks, 
Government have aI.eady announced 
thcir decision in this HOUl.e on the- 14th 
December. 1967. 

The Thacker Committee and the Spe-
cial Cabinet Committee to which I have 
made a reference are still at work _ It 
will. therefore, not be possible for Gov-
ernment to indicate their dcci-ion, on 
the various recommendations contained 
in Dr. Hazari's interim and final ~  
during the COUI"SC of this dehate_ J can. 
howcv<.>r. assure hon. Members rr..lt all 
the suggestions which they m<tv offer 
will hc given due consideration ~  
tina I decisions are taken pn the recom-
mendations contained in [he [-" - rc-
ports. 

MR. SPEAKER: There ace some 
"mcndments. I shan first place the mo-
tion hefore the Honse. Motion mcved : 

"That the Interim and Fill.,] Re-
ports on Industrial Planning and 
Licensing Policy by Dr. R. K. 
Hazari. laid on the Table of the 
HOllse on the 7th April and 16th 
November, 1967 respectively, be 
takcn into consideration. 

Are hon. Members moving their 
amendments? 

'" 1!0 oto ,"0 ~  ~ ~ 

~ ~~ 1 ~  
~ 'l1fI ~ ~~ ~ ~ ~ .. 

MR. SPEAKER: He will get a 
chance to speak. 
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.n "0 Ito .10 : 3l1'l'irU iffif ~ ~ 
~ ~ .. ~ ~ .3(r7 ~ ~ ~ 
~~ ~~ ~1 

MR. SPEAKER; LeI me proceed 
witb the amendments. 

SHRI S. M. KRISHNA (Mandya) : 
Sir, I beg to move; 

That for the original motion, the 
following be substituted, name-
ly;-

"This House. having considered 
tbe Interim and Final Reports 
on Industrial Planning and 
Licensing Policy by Dr. R. K. 
Hazari. laid on ~ Table of the 
HOlr.>e on the 7th April and 16th 
November. 1967 respectively, is 
of the opinion that the Govern-
ment has miserabl\' failed to im-
plement the ~~  policy in 
a manner so a, to curb the con-
centration of wealth in a few 
hands as directed by the Consti-
tution and has ddibcrately pur-
~  a policy influenced hy hi!! 
capitalist int"rc>ts which has re-
sulted in thc growth of hig in-
dustrial houslS to the detriment 
of progress of socialist economy 

in this country." (') 

SHRl S. M. BANERJEE (Kanpur) ; 
SiT. I beg to move; 

That for the oril!il1,t1 motion. the 
following be ~  name-
Iy;-

"This Hou>c. ha\·ini! considered 
the Interim alld Final Reports 
on Industrial Planning and 
Licensing Policy by Dr. R. K. 
Hazari, laid on the Table of the 
House on ~ 7th April and 16th 
November, 1967 respectively, 
bolds the Government responsi-
ble for showing favouritism in 
the matter of granting licences 
and therefore recommends to 
Government ;-

.(i) to amend the Companies Act 
buDing donations to Political 
Parties; and 

(ii) to appoint a Commission of 
Inquiry to investigate into the 
whole affair." (2) 

"P!o Wo ..-io : ~  ~ 
~ fit; ~ 'Ill1f<'lT ~ ".tim, ~ 
~ If mnn firer ~ am: ~ q7 "IT 
>mIT ~ 1 itt ~ ;;ftIff ~ f.tn:, ~ -,.r 
~~~~ 1 ~ ~ 
~ 3 ~ 'f.)-{ 7RfT ~ ~ I 

MR. SPEAKER; For the Congress 
Members the Minister of Parliamentary 
Affairs was there. Let us proceed now-
Shri Amin-

SHRI HEM BARUA (Mangaldai) 
Sir, since Shri Krishna has moved his 
amendment. which is the first amend-
men! on the Ii,t. and since he is new to 
the House I think he should be asked to 
.spcak first. 

\fRo SPF AKER : ) will call him also. 
SHRI R. K. AMIN (Dhandhuka): 

"fr. Speaker, Sir. I rise to offer my 
comments on the' interim as well ~~ final 
reports of Dr. Hazmi. r would like to 
makt· the comment.> on the four broad 
point- which have heen covered by Dr. 
Hazari. The first point he has touched 
" with fl'gard to the wider aspects of 
the planning on the hasis of which be 
hilS made certain recommendations 
([11/'errupt;oll). He has aho covered 
the licensing system as such and made 
some suggestions on the licensing 8}'l1-
tern. He has also made a study of big 
business houses and indicated that it hili! 
led to monopoly and concentration of 
the economic power. Lastly, in makmg 
recommendation, about his report on the 
licensing system he has made certain 
recommendations about the fiscal BJMI 
credit polkie>. All these four hrOlld 
aspects I w(luld like to touch in my 
comments. 

Before ) do so. I would like to say 
that this is a report behind wbidl I 
smack a conspiracy. I think that it h811 
been motivated nOI from the point of 



1929 Haza,; Repo,t (M.) MARCH 6, 1968 Hazar; RIII'0,t (M.) 1930" 

lShri R. K. AmiD] 
view of an academic study or any ob-
jective study but something else is be-
hind it. some ulterior motive is behind 
it. It is apparent from a study of it; 
the way in which statistics have been 
utilised. the way in which statistics 
ba.ve been presented, the way in which 
conclusions have been brought in the 
way in which only a one-man commit-
tee was appointed and also, I would go 
a :>tep further and say, the way in which 
the conclusions of the report were out 
before the Government could make deli-
berations on them,-all these prove that 
there is some ulterior motive behind 

" this report. What was the demand ? ~ 
there any popular demand for the ap-
pointment of a one-man committee in 
the Planning Commission? There was 
none. If there was a demand for a de-
tailed study of the concentration of 
economic power or monopoly in this 
country. then there were already two 
committees working on them-the 
Mahalanobis Committee and the Mono-
poly Commission. Both of them were 
working on this question. They studied 
the problem and they presented their 
reports. So, was there any need of 
Hazari Committee, a one-man commit-
tee, just to look into a very limited 
number of files and come to the con-
clusion about the broader aspects of 
our economy? I think there is a cons-
piracy. either on the part of the Civil 
Servants of the Planning Commission or 
Oil the part of certain people who are 
motivated to impute certain motives to 
make a scapegoat for the failures of 
planning so that they can cover up their 
failures. or it may be an internal strife 
between the Ministry and the Planning 
Commission. because they may be envi-
ous about the licensing system which is 
at present under the control of the 
Ministry and the Planning Commission 
wanted to have a control over this. That 
is why. knowing that Dr. Hazari has 
already made a study of it, he has al-
ready taken a side, he has already pub-
lished his book on corporate finances 
as early as 1960-61, knowing his views. 
they made a plan. a conspiracy. since 
they found that Dr. Hazari was a con-
veai.ent medium to them, and that is 
wby he was appointed as a one-man 
committee 

HaYing been appointed in June 1966 
within a month he presents a note as if 
he has already come prepared in the 
Planning Commission and presented a 
note and this is just another one. 'Then 
he presents a supplementary note within 
three months and by about December 
he presents an interim report. When 
the interim report was published, there 
were lots of comments in the economic 
weeklies and elsewhere in the press, but 
he refused to take into account those 
comments and criticism and even in the 
final report he stuck to the same plea 
which he was making, although it was 
very apparent that he had committed 
lot of blunders in presenting \hat report. 
That is why I smell something of a CODS-
piracy behind it and that is why I say 
that it is not a fair study, an objective 
study and, therefore, the conclusions 
arriVed at by the report should not be 
taken into account. 

Let me now come to the wider pers-
pective which has been presented in the 
report. which is about planning. Now 
he has indicated that We should have 
planning by targets i.e., the command 
economy of the Russian type. So far, in 
the three Plans we had the same type of 
planning, we gave it up and we propose 
to go again to planning next year. But, 
hefore we do so. this is the time for us 
to ponder over and decide that we 
should not commit the same blunders 
which We committed during the last 
fifteen years. If we refuse to take 
lessons from it, J am sure we will go 
the same ~  way we were going 
so far. 

I would like to say here that it 
should Dot be misunderstood that _. 
are agaiDst planning. But we do Dot 
want target planning, we do Dot want 
command economy; we want planning 
for creating a climate of growth. The 
planning should be done with a view to 
create a climate of growth by utilising 
the entrepreneurial talent of the people, 
by harnessing our energies for the 
maximum output in our country. That 
is the type of planning we want to see 
introduced in this country, planning for 
increased production, not planning by 
taraet or pJanoiDg for a command 
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economy with licence, control and all 
that which will ruin us. Therefore, be-
fore taking into consideration the recom-
mendations made by Dr. Hazari, we 
have to remember that at the back of 
his mind he had a particular type of 
planning, and that is why I say that his 
recommendations are irrelevant in so far 
as such individual studies are concerned. 

I now come to the licensing system 
as such. I hold that in order to prove 
that the licensing system bas not worked 
well so far. it has led to pre-emption of 
capacity, it has led to multiple system 
of licensing. it has encouraged the con-
centration of economic power in ccrtain 
fields. it was not necessary to study the 
statistical information which has been 
presented by Dr. Hazari. 

He ~  has said. "My data are 
partial. incomplete and in some cases 
not fully reliable; they should be taken 
as rough indicators of magnitudes, not 
precise amounts." He himself ha, fur-
ther stated in his report that his data 
suffer from severe limitations. He also 
suggests that within the limited period of 
six ~ allotted for the study it was 
not possible for him to examine the ex-
tent to which implementation of licen-
sing policy has achieved its objectives. 
Further, he has said that the only stati-
stical information which he has utilised 
is from the files of the Industry and 
Mineral Divisions of the Planning Com-
mission and not from elsewhere. Not 
even the other aspects have been co-
ordinated by him. It is only on a limit-
ed study that he would like to arrive at 
the conclusions applicable to the entire 
economy. 

In the final report he has given tables 
after tables-;tables by size of firms, 
tables by number of applications made, 
tables by number of applications grallt-
cd. Thes-;! th;ngs are applicable if it is 
;\ fair sample. But what has he done? 
He has taken 1,000 licensing applications 
out of which the data is available for 
500; 500 have been rejected and he has 
taken up only 500. Even that data be 
has taken at the time the application was 
liven. He has not pursued the data. 
It means that he had no fair sample and 
if you have not got a fair sample, ill 
statistics you wiD say that you cannot 
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come to the conclusions which are 
applicable to the entire population or 
the whole case. 

If I come to the licensing system as 
such, I know it for certain that the 
system itself is such that it cannot work 
properly. You know, you have to apply 
for a licence and you do not know 
whether you can get the licence or not 
There are about 7 or 8 committees 
which will go through it. One does not 
know when the obstacle will come. You 
cannot be sure about foreign collabora-
tion unless and until you get a licence. 
So, only when you get a Iioence, then 
alone you can try for foreign collabora-
tion. And those people will say, "Un-
less you get foreign collaboration, you 
cannot be given a licence" . You are re-
quired to have a licence even for a new 
unit, for changing the name, for chang-
ing the location, for even producing the 
by-product. If you are proposing to 
have ODe more by-product, you must 
have a licenC'C for that also. For a 
number of things you require a licence. 

Who can meet those demands? Your 
public sector itself is keeping 45 guest 
houses in Delhi. Why are they keeping 
45 guest houses in Delhi? It is in order 
to mOve the files. Who are the small 
entrepreneur; who can kccp guest hoU!eS 
in Delhi '1 Who are those persons who 
ean wait for it? Who are the persons 
who can in\'est first the money before 
getting a licence? Having got the 
licence. who arc the persons who are 
having the contacts with the foreign col-
laborators to get better ~ so that 
they can confirm the licence? For all 
silly little things letters of intent are 
being granted. If the name is to be 
changed, if you want to go from one 
location to another location, you require 
a licence. The system is such. It does 
not require any statistical study. Even 
by the study of the system you can state 
that it is bound to lead to pre-emption. 
If r make a rule that those who will 
stand in a queue in the morning witl 
receive a partiC'Ular thing, anybody will 
be tempted to keep his relatives and 
other people to stand in the queue so 
that he can get it. Your system is bad. 
Your licensing authority is bad. ~ 
is why somebody could take advantage 
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of it and a number of licences were 
granted. If at all Birla had got the 
licences-whether he has got it or not 
has to be examined-it is the fault of 
the licensing system as such; it is the 
fault of the implementation of the 
system ~ such rather than the fault of 
the individuals who got the licences. 

SHRI RANOA (Srikakulam): He 
had to work under that system. 

SHRI R. K. AM IN : In the final re-
port that Shri Hazari has presented the 
shortcomings of the licensing system 
had been mentioned, such as. the lack 
of overall policy guidelines to reinforce 
and supplement the Plan targets, ten-
dency to rely on certain ad hoc criteria, 
losing sight of the relevant importance 
of different projects and their products, 
lack of relationship between fulfilment 
or actual fructification of licences and 
the lack of assurance of resources even 
though the licence has been issued. I 
even add two more, namely. that it can 
by itself never achieve the objectives of 
economic policy. The entire objective 
of economic policy, like regional 
balance, encouraging the small entre-
preneurs, stopping the concentration of 
economic power and encouraging 
technology-thesr arc economic objec-
tives that have tLl be fulfilled by the 
licensing 'ystem which the IiC'Coll3ing 
system cannot do. It is beyond it; it 
cannot do it. Why? You take the 
total investible resources in the country 
OUt of which 60 per cent ~ commanded 
hy the public sector and only 40 per 
cent remains. Out of 40 per cent, 
about 20 to 25 pa cent goc, to the pri-
vate sector in the field of agriculture. 
So, only 15 to 17 per cent of the in-
vestible resources remains for the invest-
ment in the private sector on the indus-
trial side. There also, there are small-
scale industries and the larg&-SCale in-
dustries. J n the case of the large-scale 
industries, hardly J 0 per ccrrt of the in-
vestible resources of the country re-
mains.By controlling this \0 per cent, 
can you control th·" pattern of all the 
hundred per cent ? Certainly not. Can 
you control the pattern of all tbe invest-
ment in the small-scale industries 
~~  Certainly not. The nature of 
the licensing system is such that you 

cannot go to small-scale entreprenems 
and you cannot 'also go to those who 
have no means to come into the picture. 
Your system was such that it was not 
in a position to carry out what you had 
imposed upon it. 

Moreover, since the objectives were 
conflicting among themselves, on one 
side, you could achieve one, say in the 
field of small-scale industries, then you 
could not achieve the technological 
development. If you can achieve the 
regional balance. you cannot get the ful-
lest economy of the foreign exchange 
component. They were conflicting 
among themselves and because they were 
contlicting, they gave a good deal of 
power in the hands of the administra-
tors. If all the powers are in the hands 
of the administrators, oriteria cannot 
work. You know how bribe and cor-
ruption takes place. Thoo is why I say 
the system itself cannot work bec.'luse 
you arc imposing a burden to carry out 

~  objectives which are ~  
among themselves. 

Now. let me come to the main char!;c 
which has been put on the licensing 
system, the charge being that it has en-
couraged the concentration of economic 
powe; and monopoly. Regarding this, 
I would like to ~ monopoly in 
four important ways, (I) concentration 
of economic power i.e. in which sense 
you accept the concentration of econo-
mic power. (2) monopoly which neees-
arily means monopolistic restriction and 
monopolistic attitudes; (3) monopoly 
and higness of firm" are they synony-
mous. do they go hand in hand together 
and (4) what will be the fate of mono-
poly in the context of the growth of 
economy. You must have all these four 
different aspects in your mind, then 
alone you can say whether a particular 
business house has misbehaved or a 
particular house has done his job. 

Now, about the concentration of eco-
nomic power, I would only say that the 
Monopolies Commission has given two 
meanings, ( I ) concentration couatry-
wise and (2) concentration productwile. 
In sO far as countrywise concentration 
is con.cemed. it has said in very catego-
rical terms that concentration of econo-
mic power was there during the SecQDd 
World War when only the organised 
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industry was ready to take up the chal-
lenge. We wanted a rapid economic 
development and, therefore, it is they 
who could have done the job. When 
the organised industry had a big profit, 
instead of distributing those profits, they 
kept it as a surplus and ploughed back 
in the further development of the in-
dustry so that. Monopoly Commission 
concluded that the concentration of 
economic power on a country basis was 
good for the economic development of 
th.: country. 

Now. only the second thing remains, 
concentration of economic power exa-
mmcd on the products basis. Let me 
take the products basis. Now, we say, 
in our economy, it is not monopoly but 
it is the monopolistic attitude which is 
unhealthy which comes in the way of 
economic ~  and monopolistic 
attitude m..:ans restriction of the output, 
restricting the entry and raising the 

~ of the products. If from Dr. 
H,lzari's Report had I found those 
things, had he made " study of certain 
finm and indicated that they raised the 
pric.:s unnewssarily or they made a pro-
fit lInnece""riiy or they had restricted 
the entry. I would have certainly said 
that monopoly b against the interests of 
the economic development of the 
countrY. But from the report, interim 
as weli as final. I do not find any indi-
cation that a monopolistic attitude has 
been shown bv anv of the firms which 
he has studied'. . 

Now, let me take the question of big-
ness and monopoly. You know it for 
certain that large scale unit is not neces-
sarily bad. Large scale gives you the 
economics of scale. If you go beyond 
the economic, of scale or the optimum 
Has he m"de any study in his report 
unit. then probably the large"c" may 
he in order to have the economic po-,vcr. 
which indicatcs that here is the optimun 
unit. say. in pulp or in rayon or in th" 
cement industry. and beyond that opti-
mum unit. the timls in the Birla group 
or in the r.bfatlal Group or the Tata 
Group haVe gone ?-and also they have 
gone beyond on with a view to acquir-
ing the economic po",'cr rather than the 
economics of scale. If they had gone 
~  the economics of ~  then [ 

Report (M.) 

would have certainly said that it is. 
monopoly power. But from the study 
one cannot ever come to the conclUlioo 
that they have gone in order to incnue 
the largeness simply because they W8Ilt-
ed larseness and not because of ec0no-
mics of scale. 

You know, Sir, that these arc the days 
of automation. Nowadays, even a com-
pany like the GEe is merged with the 
Associated ~ Industries. BecaUle 
of automation in Germany, bigger and 
bigger industries are coming into uis-
renoc. The technology is changing day 
by day, and when the technology is 
changing day by day, the optimum unit 
is also changing day by day. In the 
.:ontext of the technology, in the 000-
lext of the nl'ed for meeting foreign 
competition. very soon we shall be re-
quired in all our products to meet 
torcign competition, and unless and UD-
til our costs arc low. We would not be 
in a position to meet the foreign com-
petition in vie\\' of that. we shaIl have 
to go in for a higger optimum size. In 
vic\\' of the ract Ihat automation is com-
ing quickly. your idea of bigness has to 
he quite ditl'crent today from what it 
'''IS some ten or ~  or twenty years 
ago. 

Take the instance of our very very 
big firms. ·f·ake. for instance, the first 
ten big firms in our country. They are 
not big hy any standard in America. 
Take the :200 big American firms, and 
compare our fen big firms with them, 
and you" ill find that our big firms are 
JUSt pigmi·:s. and our big firms do Rot 
stand anywhere in so rar as bigness is 
concerned. 

Therefore. I urge that one should not 
~  bigness with monopoly. Alang 
with this ",pect. ~ growth of the ec0-
nomy also ,hall have to be kept in mind. 
When tbe connlry is going ahead with 
new development and new industries. 
will there not be some units which will 
be expandin!! in the initial period? In 
the initial period. you arc bouDd to have 
one or two firms which wiU be firsl 
Nor king on .m experimental basis, and 
as soon as they find success, they weuld 
immediately go ahead to the large scale 
industry. So, please do not bother and 
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'<10 not confuse bigness with monopoly. 
When they start very low and they be-
come big, do not think that they are 
becomins big simply because they want-
-cd to become big. Do not confuse it 
that way. So, in the initial period, for 
a particular commodity, if there are one 
or two firms, do not consider them as 
monopolies, because they are coming up 
initially. In 1950 We did not have any 
production of fertilisers. Now We are 
producing fertilisers in three or four 
firms. Do we say that We have the 
monopoly of fertilisers? Certainly not? 
It is inevitable for such a thing to hap-
pen in the growth economy. In the 
growth economy for a time, just as you 
give a patent and just as you give a 
good-will, likewise, for the time being 
lIome sort of monopoly may be neces-
-sary in order to give an incentive. Then 
alone they will spend money on techno-
logical development, and on research. 
And when they do the research they will 
implement the research only wrien they 
are assured for some time of a parti-
cular type of market. This is very 
necessary. It was necessary when 
England started its economic develop-
ment. It was necessary in America. It 
will be necessary for any under-develop-
cd country and it will be necessary for 
India also to give that incentive. 

Therefore, bigness of one or two 
firms should not be confused with con-
centration of economic power or mono-
poly, and if anyone believes it as mono-
.poly then be just kills it. So, let us 
not do like that. If we do it, then we 
shall nip it in the bud, the very econo-
mic development which is taking place 
in om country. 

As an example of concentration of 
economic power, in the report, the house 
of Birlas has been taken up. Now, what 
-are the charges which have been im-
posed upon Birla? There are three or 
four charges which have been imposed 
upon Bida. The first charge is that they 
have coocentrated on consumer good!! 
industries and have not bothered about 
basic industries. The second is that they 
have spread out all over the country. 
they are manufacturing all sorts of pro-
ducts and are not coo1Ining themselves 
to two or three industries. The third 

charge is that they have got the licences, 
but these licences have not gone through 
the Capital Goods Committee that 
something happened in ~ and 
they must have manipulated the licences 
without these passing through the Capi-
tal Goods Committee. It has even been 
mentioned that as compared (.0 other 
business houses, the number of licences 
they have got is disproportionately large 
over a period of years. It is said that 
there were 938 applications out of 
which they sanctioned 375 licences, that 
is a big number of licences was taken 
by them and by doing it they have pre-
empted the capacity. 

Let us take these charges one by one. 
Let us take the Birla Group as such. 
Simply because somebody bears a Birla 
name, simply because somebody is re-
lated to them,. simply because somebody 
had a connection with them some few 
years ago, simply because somebody had 
got the finances from them. everybody 
has been bracketted with Birlas. The 
author himself makes a contradiction. 
In 1960, when he was writing in the 
Economic Weekly, he mentioned 346 
companies as being in the Birla group. 
He reduced the number to 270 in 1961, 
that is, in one year he came down from 
346 to 270. But again this same mis-
take has been committed by him. He 
said that in 1957-58 the Birla group 
contained more than 300 companies. In 
1964, the Monopolies Inquiry Com-
mission checked up everything. They 
determined-and it is their figure on 
which We have to rely-the number and 
put it as 151 companies in the Birla 
group. Hazari was knowing this, that 
it was lSI. Still in his Interim Report 
as well as in his Final Report, he sticks 
to the 300 figure, which he had produc-
ed in 1958. 

I have checked up that list and I can 
very easily point out the inaccuracies. 
To take an example, the Jorhat Electri-
city Company, which was IOld out in 
1958 to the Government of Assam, has 
been put in the Birla group. A company 
which is owned by the Assam Govern-
ment-it is not known how on earth it 
could come under the Birla group. It 
only shoWl! that there is something 
wrong with his calculation. 
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AN HON. MEMBER: Birla and 
·Government are the same I 

SHRI R. K. AMIN : Let me take the 
total number of licences received by 
them and see whether they have receiv-
ed an unduly large number of them. The 
total number of applications, even ac-
cording to Hazari's definition-I am 
taking his definition; it 40es not matter 
even if it is a wrong definition--even by 
that wrong definition comes 938 bet-
ween 1957 and 1966, a period of 10 
years. Although his study was confined 
to 5-6 years, from 1959 to 1966, for 
the sake of exaggerating, he takes the 
figure so far as Birlas are concerned 
from 1957 to 1966. Having taken that, 
he does not give the entire list of 938 
applications. In his interim report, he 
gives a list of 661. We are to take it 
for granted that the rest of them, simply 
because Hazari tells us they are Birla's, 
they are Birla ·s. Even if I take the 
definition in the Monopolies Inquiry 
Commission Report, it comes to 481. 
Out of these, the licences given were 
175. If I take out the multiple licences, 
if I take out the licences for ju,t chang-
ing any name, for changing any location 
and for some expansion of by-products, 
if I take out all these, there hardly re-
main 50 Iicen.ces for new articles. When 
you confine yourself to the consumer 
industries, for example, the chemical in-
dustry, you know there are a number of 
by-products for which you have to take 
new licences from time to time. Over 
a period of nine years, 50 licences have 
been granted to him. Has he committed 
any crime wh8l!sover for 50 licences? 
During that period you have issued 
9,000 licences. It is unnecessarily mag-
nified in order to create a great furore. 
lf we examine it with coolness, We will 
find that it is just exaggeration. 

Are the Birlas big? How do they 
look as compared to the bigness of 
foreign firms and bigness of others in 
·our own country? There was a book 
published some time back In which 200 
top companies have been listed. Birlas 
<:OIIIes IIlI the fourteenth. Thirteen others 
are still bigger. I am not talking of the 
public sector. 

SHRI KANWAR LAL OUPI'A 
(Delhi Sadar) : In the world? 

SHRI R. K. AMIN: In our COUDtry. 
Tata has got 13 companies, whose total 
fixed capital's net worth is Rs. 277 
crores. Birlas have 19, and their total is 
Rs. 163 crores. Yet, they have been 
picked up. 

Recently there was a merger of G.E.C. 
and A.E.1. G.E.C. is such a big com-
pany and still it thought it was necC38ll1)' 
to merge with A.E.1. Compared to such 
bigness, this is a pigmy and we are tell-
ing them, "You are so big, you have 
increased your size, and you are threa-
tening the competitiveness of our 
economy." 

Has he ~  anybody from tak-
ing licences. Nothing has been proved 
in the Hazari report. There is not a 
single product in which they have a 
monopoly. You take rayon. There are 
others like Babubhai Chinai, Baroda 
Rayon, the Gaekwards etc. 

SHRI S. M. BANERJEE: 
a commission for all. 

Appoint 

SHRI R. K. AMIN : You take oement 
manufacturing. Therc also, Birlas arc 
not alone, there are others. There is 
not a single product in which you can 
point out that Birlas are alone, and that 
they have pre-empted or stopped any-
body entering into the market. 

What I would like to plead is that if 
Birla has committed any blunder of 
having restricted output by his mono-
poly, by all means you punish him, I 
have no objection, but if it is necessary 
for the economic development of our 
country, if it is in the larger interests, 
then We must also appreciate what he 
has done. He was the first in sewraI 
respects. It was Birla who started Hind 
Cycles first, aluminium production was 
first started by Birts, automobile pto-
duction was first started by Birla, even 
bamboo pulp production was done by 
Birlas first. Instead of appreciating, we 
are deprecating him. 

SHRI S. M. BANERJEE: Who 
started contributini to the Congress 
Party first? Birla. 

SHRI R. K. AMIN : Even about the 
Congress, before 1947 who was lIIIO-
ciated with the Congress? It was Birlas. 
I was told by 110 less a man tban !be 
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veteran miUonwner of Ahmedabad 
Amritlal Seth. that in 1931 one day early 
in the morining he received a call to say. 
"Mahatmaji's Sabannati Ashram is in 
trouble, you send him Rs. 20,000, I will 
send you." As early as 1931 he took 
care. 

SHRI S. M. BANERJEE: Make him 
a Minister. 

SHRl R. K. AMIN : No. J am going 
to charge these people. Before 1947 he 
was dedicated; others werc also dedicat-
ed, but the moment they got power they 
became devoid of dedication, while he 
has not changed. 

SHRI KANWAR LAL GUPTA: 
Have you some statistics about contri-
butions made by Birlas to the Congress 
since 1947? 

SHRI R. J..:.. AMIN : You can ask the 
Congress Party. 

SHRIMATI TARKESHWARI 
SINHA (Barh) : I do not think there 
is any harm. Why should Congress be 
ashamed about it ? When we were in the 
national movement. the others were 
helping ~ British Government. .. 
(In/amp/joll.I·) . 

MR. SPEAKER: Order. order. You 
will get your chance. If you feci that 
anybody has insulted your party. you 
can take the opportunity to explain the 
position when you get your chance. In-
stead you always prefer to talk across 
the table. 

SHRIMATI TARKESHWARI 
SINHA: They charge the Congress 
Party .. 

MR. SPEAKER: Your name is in 
the list of 21 persons; you can certainly 
speak about this when you are called-
not now. 

SHRI J. B. KRIPALANI (Guna): 
There are many other things in the re-
port. The report does not consist of 
things relating to Birla only. Why should 
there be concentration on one point 
alone? 

SHRI R. K. AMIN : So far as foreign 
collaboration is concerned, they were 
the pioneers and recently even foreign 
countries aTe inviting BirJas to look after 

their industries. The Saurashtra Govern-
ment handed oveF the Digvijay wonen. 
mill to Birla when it was in a hopeless 
condition. When tho Mysoro Cement 
factory was almost sunk,it was handed 
over to Birla. Even the Ind.ian Rayoo 
was in a bad state when it was handed 
over to Birla. Even the Kerala Govem-
ment wanted him to start industries. 
Instead of appreciating all this, We are 
putting obstrua:tions. At a time when 
We are having a recession, at a tiJp,e 
when there is a strike by the industria-
lists and when the equity market and 
share market are not working at all, if 
there is anyone who is willing to invest 
money in industrial ventures instead of 
giving him encouragemeut. you stop 
him from starting industries. 

Before [ sit down. I should like to 
make a reference 10 the last point about 
nationalisation of banking. It was IIOt 
within the t·crms of reference of Hazari. 
Yet he dared to put it there. Banks act 
'" purveyors of money and manufac-
turcrs of ~~  Before thinking of 
nationalisation and social control and 
all that. ~ consider whether their 
functions as ~  of money and 
manufacturer, of money will bc done 
hettcr in the present situation. The 
situation that you arc visual ising will 
not give any impetus to banks to act as 
purveyors. Probably. a monopoly situ-
ation will be created by the recommen-
dations of the H azari report aDd thClSe 
functions will not be performed. Today 
banks arc advancing money on the basis 
of financial criteria; if these recommen-
d'ltions were to be implemented, they 
would do so on political criteri'l-that 
is. pressure by M. Ps and M.L.As. If 
banks advance money on financial 
criteria. there j, safety for the economy 
and currency system as also for the 
depositors. If that is not so, there will 
be no safety. They do so on a competi-
tive basis at present. If this system is 
changed. it will not be so and it will not 
do good to the country. 

MR. SPEAKER: Each Party has It0t 
its allotted time. The Swata:ntra Party 
had forty minutes only and put up only 
one speaker; he has taken his time after 
the Minister had spoken. Every Party 
can take its time; there is no difficulty 
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The Congress Pany has three hours and 
jf the Minister takes half an hour or 
forty minutes, they will have about two 
hours. If bon. Members confine them-
selves to ten minutes. about ten or 
twelve people can be accommodated. 
There is a list of 21 speakers with me. 
If they take less. other also ca'n be 
accommodated. Otherwise. each party 
.can tak.e its own time. 
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¥It. DEPUTY·SPEAKER: Tbe hOn. 
Member may continue after Lunch. 
13 Has. 

The Lok Sabha ~  for Lunch 
till fourteen of tire Clock. 

The Lok Sabha re-ossembled ~  Lunch 
at Fourteen oj the Clock. 

[MR. DBPUTY-SPEAKER in the Chair] 

MOTION RE. REPORTS ON INDUS· 
TRIAL PLANNING AND LICENS· 
ING POLICY-<ontd. 

MR. DEPUTY·SPEAKER: Shri 
Prem Oland Verma may resume his 
speech. He has already taken 12 
minutes. He has to conclude in five 
minutes. 
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~ iii ~ ~  ~  ~ m -q' 
~~ ~ 1 ~1 

SHRI P. VENKATASUBBAIAH 
(Nandyal) : On a point of order. I 
draw attention to an unfortunate re-
mark of Shri P. C. Verma, though he 
might not have meant it. If I have 
followed his Hindi speech correctly, he 
said 'Now, we will see those members 
who will take vakalath on behalf of 
Birlas. They are the men of Birla'. 
These remarks are most unfortunate. 

SHRI RANDHIR SINGH (Rohtak): 
That will mean restraint in freedom of 
expression. 

SHRI P. VENKATASUBBAIAH: 
I want that the record must be put 
straight. 

SHRI RAJARAM (Salem): He is 
right. What is wrong in the remark he 
made? 

SHRI SIT ARAM KESRI (Katihar) : 
Why should such remarks be passed 
against any MP? 

SHRI KANWAR LAL GUPTA: 
This i. their Party affair. Why should 
we come in there? 

MR. DEPUTY-SPEAKER: I would 
like to utter a word of caution. This 
is casting some sort of aspersion on 
others who are likely to participate. It 
should be avoided. 

SHRI K. N. TIWARY (Bettiah): 
When they arc supporting China and 
Russia. why cannot one support Birlas 
and Dalmias ? 

SHRI SONAV ANE (Pandharpur): 
His remark that those who speak here-
after in favour of Birlas would be prov-
ed to be men of Birlas or agents of 
Birlas is really casting aspersion. It 
should not go on record. If an hon. 
Member says about the hon. Member 
who has just now spoken in denuncia-
tion of the Birlas that he is an agent of 
somebody else, what would happen? 
If such a remark were made, that should 
also not be in the record. This would 
be casting aspersion on members. 

MR. DEPUTY-SPEAKER.: I have 
already ruled when Shri Venkatasubbaiah 
raised the point that no speaker should 
cast aspersions. What We are debating 
is the Hazari Report and whatever is 
there is relevant. We are not discussing 
Birlas here. 

SHRI NAMBIAR (Tiruchirappalli) : 
Birlas come in by the backdoor. 

SHRI DHlRESW AR KALlTA 
(Gnuhnti) : We are not only discussing 
Birlas but their agents also. 

MR. DEPUTY-SPEAKER: That is 
his interpretation. What We are debat-
ing is the Hazari Report. 

SHRI S. M. KRISHNA (Mandya) : 
Mr. Dcputy-Speaker, let me at the out-
set congratulate Dr. Hazan on placing 
before the nation sueh a valuable report 
which would have far-reaching conse-
quences. It only proves that the present 
licensing system, for which the present 
Government is largely responsible, is a 
calculated deception perpetrated on our 
constitutional obligations. 

What is ou r constitutional obligation ? 
That is borne in one of the directive 
principles of State policy enshrined in 
our Constitution : 

"The State shall, in particular, 
direct its policy towards securing that 
the citizens men and women, equally. 
have the right to an adequate means 
of livelihood; that the ownership and 
control of the material resources of 
the community are so distributed as 
best to subserve the common good". 

"and (c) that the operation of the 
economic system does not result in 
the concentration of wealth and 
means of production to the common 
detriment." 

With this background it would be better 
for us to scrutinise the report which bas 
heim placed hefore this House. 

When the Prime Minister of India 
presented the third Five Year Plan, be 
made certain observations with refer-
ence to our industrial objectives; he 
said then: 

..... development 
Ii nes will secure 

along 
rapid 

!IOCialist 
economic 
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growth and expansion of employment, 
reduction of disparities in income and 
wealth, prevention of CODCI:Dtration 
of economic powee, and creation of 
the values and attitudes of a free and 
equal society ... The tendency to-
wards concentration of economic 
powee has to be countered in a variety 
of ways-firstly, through the exten-
sion of the public sector ... secondly, 
through widening opportunities for 
new entrants and thirdly. through 
effective exercise of Government's 
powers of control and regulation and 
use of appropriate fiscal measures." 

What is it that thc Government has 
done? It was in the year 1955. if I re-
member aright, that the Avadi session 
of the Congress took place and it be-
came a socialist organisation, according 
to them. We hotly contest that claim. 
They say that session started the socialist 
path; socialism later on devoured the 
Congress Party completely. The Hazari 
report concerns itself. with the happen-
ings from 1956 to 1966 it was only in 
the 1967 general dections the monopoly 
of power that the premier political party 
was holding till then was shattered. If 
we oppose political monopoly, We also 
oppose concentration of economic power 
in one or a few industrial houses. This 
discussion would not serve its purpose 
if you simply witchhunt some of the big 
industrial houses. I am not willing to 
do that, even though I am one of those 
who firmly bdieve that the big industrial 
houses have taken advantage of the 
present licensing policy of the Govern-
ment. Naturally the main culprit in 
this case. the true offender is the Con-
gress Party which is' in power in thc 
Centre and in some States. Coming to 
the big industrial houses, I know how 
unscrupulous they can be; I also know 
that they can browbeat, blackmail, bribe 
and tempt any man in power. They are 
after power without any scruples. While 
talking about the industrial licensing 
system. we say that the regional imba-
lances have to be checked. We must 
see the plan objectives. Plan priorities 
must be strictly adhered to. What was 
the Planning Commission doing ali 
these years from 1955 to 1966'1 Did 
they not have complete COIItrol over the 
governmental machinery. My hon. 

friend who opened the debate on behalf 
of the Swatantra Party made the case 
that the Government was 'camou1lasing'; 
they wanted to hide the failures of the 
Planning Commission; in order to hide 
those failures they are making a scape-
goat of Birla. I agree with that criti-
cism hut with half of it only. I know 
that the Plans have failed; the country 
and thl! ruling party had realised it. 
But whcre do We go from here? In one 
hreadth We say that We are going ta-
stem ~ rot of economic power being 
concentrated in the hands of a few in-
dividuab or in a few big business 
houses. How are We going to do it? 
I t is not the opinion of the Swatantra 
Party that there is no concentration of 
economic power in this country. But 
the point is whether it had been gained 
hy thc'e hig industrial houses taking 

~ of the present licensing system 
or whcther those houses used \lIllICnJ-
pulollS means to get that power. A 
very had example of these things has 
corne to my personal knowledge. In 
Mysnre when a new cement plant had 
to be started. one of the big industrial 
hollSCs "ppiied and the timid Mysore 
Government which is just a handmaid 
of the capitalists in this country, recom-
mended that application. Subsequently. 
a few young men in Mysore who were 
fresh in the field of indll.stry wanted to 
start a cement plant and when they 
approached the Mysore Government. 
they Wl!rc lold that an application had 
already heen recommended to the Cen-
tral Government and it was not possible 
to recommend this application. Subse-
qucntly what happened? It is to thh 
that the Hazari report refers repeatedly_ 
Their applications arc meant to fore 
close licensable capacity. Letters of in-
tent were' issued to a big industrial house 
to start a cement plant in Mysore State. 
The considerations that weighed in 
granting a licence to this company were 
that it was financially sound; it had the 
needed experience to stallt a fresh in-
dustry and thirdly it had worked out 
foceign collaboration. Now, would a 
foreign company come forward to assist 
a comparatively new entrepreneur? I 
appeal to the Government to consider 
the whole policy of issuing lioencea. The 
present polity has to be chuged taking 
into consideration the three reports 
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which had been made: Mahalonobis 
report. report of the monopolies enquiry 
CiDPlmiSsion and the Hazari report along 
with Swaminathan committee's report 
which dealt with certain aspects of the 
industrial licensing system. The Dew 
policy should suit our national needs 
and our economic and industrial objec-
tives. 

One of the important considerations 
while granting a licence to a firm is its 
financial soundness. Let us pause for a 
while and analyse the theory of finan-
cial soundness. We have said repeated-
ly that the credit system and the bank-
ing system in our country needs to be 
thoroughly looked into. Demands for 
the nationalisation of the banking system 
have het:n made both within and outside 
this House. And now, as a panacea to 
all evils that the country is facing, as 
a panacea to all of our economic prob-
lems, the present FinanCe Minister is 
thinking on the lines of bringing these 
hanks under active social control of 
Government. Let us see the damage, 
the rnischi(!f. the present hanking system 

. ha\ done to furthcr the concentration 
of economic power in a few of the in-
dustrial houses. 

r should like to quote from the 
Mahalollohis report here wherein a point 
is made lhat in thc 10 leading banks of 
the cOWltry. you find common directors 
who arc in one way or the other asso-
ciated with "The hig industrial houses in 
this country. I am not singling out any 
one industrial hous·e. To me Birla is 
the same as J K or Sahu Jain or any of 
the industrial houses. I quote: 

'"TIle dominance of industrial 
d.n:ctors on the Boards of commercial 
banks is scen to be much greater in 
the case of the first eight banks-

They arc. the Bank of india. the Cen-
tral Bank of India, Punjab National 
Bank. United Commercial Bank. Ba'ok 

of Baroda. Allahabad Bank, Indian 
OVer.1ca, Bank and the United Bank of 
India. 

"-in whose case they numbered 
59 oul of nearly 77, or nearly 77 per 
cent of the total. It is evident from 

the above that there is a significant 
link in the form of common directors 
between the leading banks and the 

~ ind\J8trial ~  

Here lies the mischief. In order to put 
an end to further concentration of ec0-
nomic power in the hands of some of 
these big establishments or industrial 
houses. it is necessary. it is paramount. 
that first we should think in terms of 
nationalising ~  nationalising the 
credit system in this country. That is the 
need of the hour. No excuses would be 
tolerated by the people of India. I do 
undersland that whenever a Birla takes 
over a plant which is otherwise sinkinl. 
naturally, probably the magic touch of 
the Birlas or the magic touch of the 
private sector makes it all right as was 
pointed out by the learned Member who 
spoke for the Swatantra party. I COD-
cede that point. I concede that when-
ever Birla takes over a firm. probably 
it is better managed. or the other arp-
ment is always there, namely, that they 
manipulate the accounts. But I am not 
at all going into that question. That does 
not mean to say that We are giviDg a 
hlank cheque to the public sector under-
takings. He also made the point that 
some of the public sector undertakiDp 
own guest-houses in Delhi. Why do they 
own them? If the public sector under-
takings own guest-houses, it is bad; if 
private sector undertakings have gueat-
houses. it is equally bad. It is equally 
worse. So, two wrongs do not make a 
right. I do not know what these guest-
houses have. Probably. in the United 
States where I had the privilege of liv· 
ing. so many other things go on there. 
(Interruption) . 

MR. DEPUTY-SPEAKER: Order. 
order. He is making a useful contribu-
tion. But his time is already fioiahed. 
I have given him a little more latitude. 
Please try to conclude now. 

AN HON. MEMBER: It is his 
maiden-speecb. 

MR. DEPUTY-SPEAKER: It is his 
maiden-performance: I know. 

SHRI S. M. KRISHNA: 
moVe on to my next point. 

Now, I 
1 will be 
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ISbri S. M. Krishna] 
concluding. Sir. I really appreciate the 
latitude you have shown me by extend-
ing the time. 

Sir, today the country needs certain 
frank speaking. Are We true to the 
professions of socialism, the pronounce-
ments promising the people of this coun-
try that our ultimate goal is carving 
out a socialist State? Repeatedly I 
hear and I read pronouncements by 
men, men and women, in authority that 
they believe in socialism. The Congress 
President, who also happens to be a 
Mysorean and who inCidentally conti-
nues to be the Chief Minister of Mysore 
State ... (Interruption). 

AN HON. MEMBER: What is the 
harm ? 

SHRI S. M. KRISHNA: 14 has been 
reduced as a part-time assignment 
in Mysore State. That is the wrong 
with that. 

SHRI S. M. BANERJEE: That is 
monopoly. 

- SHRI S. M. KRISHNA: Monopoly 
of power, monopoly of both the offices 

~  If we are true to our 
pronouncements. towards socialism. to-
wards the socialist goal. then we need 
to see the ~  doing something 
serious about it. Simply they cannot 
hoodwink the people for ever. In the 
name of socialism, one of the greatest 
capitalist ~ is existing in this 
country. In the name of socialism. we 
find a systematic exploitation of the 
people of this country. Fifty crores of 
people who are living in this country 
demand of this Government that they 
have to be frank and brave. It only 
the brave who can serve the motherland. 

With these few words. I again com-
mend Dr. Hazari for the very valuable 
report he has made. 

SHRIMATI SHARDA MUKERJEE 
(Ratnagiri): Mr! Deputy-Speaker. Sir, 
Dr. Hazari's report is not the firdt of its 
kind. He had the Monopolies Inquiry 
Commission Report. we had the 
Mahalanobis Report and this is the 
third report. Neither has the Govern-
ment, I would say, as far as rules 

and regulations with regard to commit-
tees are concerned, been tota11y inac-
tive. There have been plenty of pro_ 
cedures laid down. Nevertheless, we 
have to admit that in spite of all these 
committees, inquires, commissions and 
the various committees that scrutinis-
ed and vetted the licences before they 
were given. gross anomalies do exist. 
This is what the report points out. 

I think the matter under considera-
tion is not that we are out to chastise 
or to say t hat x, y or z has done this, 
that or the other. I think the matter 
under consideration is what is wrong in 
tthis system. that in spite of 'all the pre-
cautions that are taken the result 
which comes about is totally different 
from what most of us in this House 
would like to see. 

The most distressing fact, I think, 
today is this atmosphere of mistrust 
which prevails everywhere. We are so 
happy to accuse each other. There is 
mistrust among politicians, business-
men. bureaucrats and so on. 

SHRI S. M. BANERJEE: And inside' 
the Cabinet. 

SHRIMATI SHARDA MUKERJEE: 
If we are to function in a democracy. 
if we are \0 function in the midst of 
a mixed economy, we have to evolve 
some pattern whereby the sort of 
things which have happened do not 
happen. 

Now, let us understand that there is 
a great deal of difference between 
types of socialism in the same way a;s 
there is a great deal of difference bet-
ween Buddhism here and Buddhism in 
China. So. socialism in some parts of 
the world is something quite different 
from the socialism that we want here. 

AN HON. MEMBER: You want 
socialism of the Birla group. 

SHRIMATI SHARDA MUKERJEE: 
I will leave it to the hon. Member to 
define what type of socialism he wants 
...... (interruptions). The socialism 
which my hon. friends have in mind is 
not the type of socialism which we want 
to establish bere. According to us, 
socialism would mean a more equitable 
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-distribution of wealth; more opportuni-
ties for people and 80 on. I want to 
make it quite clear here that the 
socialism which we want is not of the 
extreme type, whieh means that the 
total control of the economy is in the 
hands of the State. We do not want 
that type of socialism where the total 
control of the economy is in the hands 
of the State we want to make it quite 
clear. We are functioning in a mixed 
economy. We have laid down speci-
fically our aims and objects in the 
Industrial Policy ResolutioM of 1948 
and 1956 and, therefore, there should 
be no confusion over that. 

I do agree with some of the hon. 
Mcmberu that there are grave irregulari-
ties, grave anomalies, and that they 
should be set right. At the same time, 
one must understand that in a deve-
loping economy there are certain im-
ponderables, like shortage of finance, 
shortage of managerial skill and tech-
nical skill. Therefore, it becomes very 
much more difficult to combine all 
thesc so that the economic development 
of the country is not arrested, so that 
people get equal opportunities, and this, 
you must admit, is far more difficult 
when you do not have an authoritarian 
government which my hon. friend 
would like to have here. Of course, we 
do not agree with them on that point. 
We want socialism without authorita-
rian government. We also want to 
see that justice is accorded to our 
people. Suppose there is a trained 
scientist and a trained industrial 
worker, we want to see that they are 
given fair opportunities. We want to 
see that there is not so much of econo-
mic concentration in a few hands so 
that the rest of the people have no 
cbance--because, econonUc concen-
tration of wealth is not just a question 
of money. It has a much more com-
prehensive meaning. That is the thing 
we want to stop. It is not a question 
of having money. There is also an-
other thing, which we have to bear in 
mind 'when we consider the licensing 
system. When Company A, B or C 
has been referred to, you must remem-
ber that the licensing system is such 
that for expansion, for new undertak-
ings and such things a series of licences 

are, required. From Dr. Hazari's report 
it is very difficult to assess as to what 
categories of licences they have got. It 
is very difficult to assess under what 
circumstances, under what economic 
conditions. under what pressures, 
political or extraneous, these licences 
were given. It is not enough to take a 
statistical record of a firm and say that 
it has applied for X number of licences, 
it has been granted X minus 20 licen-
ces and. therefore, that firm has receiv-
ed favouritism from the Government I 
am not prepared to accept that conten-
tion on any ground. From purely 
statistical data one cannot say under 
what conditions certain licences were 
given. 

I will give you an example. For a 
number of years fertiliser manufacture 
was licensed and no company was able 
to execute that licence; yet. today in 
the country there is grave need for fer-
tiliser.;. T do not know what the Gov-
ernment is going to do and what it 
means to do. 

I sav this that certain demands deve-
lop an"d under certain conditions Gov-
ernment is required to act in a certain 
manner. Unless one is able to go into 
this, in the totality of the thing, and 
to understand as to what arc the re-
quirements. what are the pressures 
operating at a given time. it i, not pos-
sihle to say why X n.umber of licences 
were granted to a certain company. 

Then, I come to the point of finance. 
I have been going through some of the 
statements that have been given out by 
the ICICI. Industrial FinanCe Corpora-
tion etc. What do we find? We find 
that in 1966-67 the finance made avail-
able was far below what it was in 1965-
66. When you want to set up a company 
-today you want to set uP. say, a big 
company making fertilisers or for manu-
facture of agricultural implements or 
,tractors or something like that-you 
have the know-how, you have the men 
but you do not have the finances. These 
finances have to come from some place. 
Obviously. they come either indigenous-
ly or from outside. This decision has 
to be finally made by the Government. 
The Government has the choiCe of re-
sources and it is for the Govemmeat, 
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[Shrimati Sharda Mukerjee] 
at a given time, to make up its mind as 
to which type of resources it should 
choose of the available resources, by 
which I mean by foreign collaboration 
or not. I am not in favour of having 
too much of foreign collaboration. I am 
sorry to see that the percentage of 
foreign collaboration is rising. 

SHRI I. B. KRIPALANI : It cannot 
be helped. 

SHRIMATI SHARDA MUKERJEE : 
But sometimes it becomes unavoidable. 
I would request the Government to use 
the highest discrimination and discretion 
when they allow foreign collaboration 
licences to come through. 

SHRI HIMATSINGKA (Godda): 
They do it. 

SHRI J. B. KRIPALANI : As they 
do everything else. 

SHRIMATI SHARDA MUKERJEE: 
But I must say that it is not possible 
for any superficial report to deal with 
this entirely. The whole industrial 
policy must be gone into comprehen-
sively. Without doing this, if you bring 
in this sort of mistrust. shouting down 
one person, you shouting at us and we 
shouting at you. it is not going to bring 
about any kind of harmony, it is not 
going to bring about the promotion of 
our ~  deveilopment and it is 
not going to bring about a solution of 
our problem of unemployment. I am 
not referring to any person or any com-
pany. 

I do admit that irregularities exist, 
that anomalies do exist. The question 
is to find out what makes it possible for 
these anomalies and irregularities to 
come about in spite of the many com-
mittees which exist. 

AN HON. MEMBER: You give 
your solution. 

SHRIMATI SHARDA MUKERJEE: 
I will give my solution at the end. I 
am not as rigid in my views as Shri 
Nambiar is. 

As I was saying, the Industrial Fin-
ance Corporation, for instance, sanction-
ed only Rs. 30.1 crores in 1966-67 

whereas in 1965-66 it was able to give 
Rs. 48.4 crores; the ICICI was able to 
give only Rs. 19.1 crores whereas the 
prcvious year it was able to give 
Rs. 29.6 crores; and, similarly, the In-
dustrial Development Bank was able to 
~  only Rs. 33.83 crores as against 
Rs. 59.56 crores. This is the amount 
that onc can raise indigenously. 'I1ais 
is the basic' problem up against whlch 
we come. 

We want these anomalies to be cor-
rected-and lam hundred per cent for 
the correction of ~  anomalies-I. 
helieve that unless you have a broaden-
ing of the industrial base and you make 
it possible for the small and middle 
industrial group to grow, you will not 
be able to avoid concentration of 
wcalth. It is no USe having a negative 
approach to it. The positive approach 
10 it is to provide credit facilities, to 
provide special protection to the ~  
and medium industries and to make it 
possible for them to get the help and 
the support they need. This is the posi-
tive approach to it, not to kiD wbat is 
there, but to make it possible for other 
things to grow which will counteract 
the monopolistic growth.' This is what 
you asked me: Whaot is the method? 
This is the method. 

There arc hundreds of young engineers 
and young scientist,. Make it possible 
for [hem 10 promote individual indus-
Iri,cs. What happens is that whenever 
they go asking for credit, when they 
arc up against this big web of rules and 
regUlations, permits and licences, they 
do not know how to get about. This is 
where a big industrialist has advantage 
"vcr a small man. If the Government 
could set up a bureau where a smaIl 
man or a new man gets some sort of 
he:p which a big industrialist can pay 
for if the Government could make it 
possible for the small and medium indus-
tries to have credit which they cannot 
get at present, then this kind of ec0no-
mic concentration of wealth could be 
reduced. I know a considerable amount 
of credit has been available to them. 
Credit and finance are the main things. 
When 'a man makes a small machine or 
something, he is squeezed out of pro-
duction because a big industrial group 
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gets the licence of import from outside. 
That should not happen. 

MR. DEPUTY -SPEAKER : 1be han. 
Member should conclude now. 

SHRIMATI SHARDA MUKERJEE : 
Lastly, I want to say that this is no 
~  matter on which we can shout at 
each other because, along with this 
economic concentration of wealth, there 
is also the link-up with foreign collabo-
ration and foreign collaborators. We 
have seen in China what has been the 
result of this sort of a thing. We have 
seen that when there is an awakening 
among the people and if that awakening 
is not recognised by the Government. 
there can be dirc results. 'Therefore. 
to safeguard the interests of the old 
generation like us, as to safeguard the 
interests of the young generation, I 
think, it is necessary that we see that the 
fullest opportunities are given to the 
young people. to the worker, to the 
agriculturist, and that we do not ha \ '_' 
a few people, about 20 families. who 
have crores of rupees and who can. 
through control bank credit. etc.. keep 
everything in their own hand. 

I want to make it clear that this 
would not be possible except when cer-
tain important pcrsonalities. whether in 
or out of politics. who are in a position 
of power. havc helped to bring about 
this kind of growing tendency where few 
people keep power in their hands. 
1berefore, it not merely a question of 
economic concentration of power but it 
is equally a question of concentration 
of political power ..... 

AN HON. MEMBER : As in the 
case of Congress. 

SHRIMATJ SHARDA MUKERJEE: 
It is not only the Congress. It is any 
party in any State. I have ~  to al-
most every State and the people in 
power want to see that industries come 
there. What do they offer? They offer 
concessions in electricity, in land. in 
water, in everything. To whom do they 
offer? Not to the small man. What are 
these people sitting on tile Opposition 
side saying to me? What are their 
Governments in some States where they 
are in power doing? Have they not dene 

the same thing? I have been to almost 
every State. The same methods are 
adopted by you as by any other political 
party in power. If you are serious about 
it. then only We can do something. 

SHRI J. B. KRIPALANI : I did not 
wanl to interrupt the lady Member. But 
she will admit that pletflotoa of licences 
lead to licence. 

SHRI SEZHIYAN (Kumbaltonam): 
It would have been bettec if we had 
waited for the Thacker Committee's re-
port. because that report would have 
given us a full picture of the way in 
which the industrial licensing policy has 
b.ecn worked in this country. Anyhow, 
'lOce We are now having a discUlision 
only on the Hazari report, both interim 
and final. I would like to say something 
on that. 

The hon. lady Memher who preceded 
me defined socialism as having very 
many comprehensive meaninp, and 
particularly so from the standpoint of 
the Congress. 

SHRT SHED NARAIN: His is 
American socialism. 

SHRI SEZHIY AN: Prohably, Shri 
Shoo Narain may introdUce another 
socialism called American socialism. 
14.56 MRS 

ISffRl G, S. DmLLON in the Chair] 
But whatever may be the deIinition of 

socialism by the political party in power 
and whatever may be the opinion of 
the lady Member for herself in regard 
to socialism. I may point out that cer-
tain definitive definitions have been given 
in the Constitution and also in the Se-
cond and Third Five Year Plans on 
economic and industrial growth. 

As pointed out already by my bon. 
friend Sbri ·S. M. Krishna, it has been 
specifically provided in the Constitution 
in article 39 that : 

The State shall, in particular, direct 
its policy towards securing-

(b) that the ownership and control 
of the material resources of 
the community are so distri-
hoted as best to subeerve the 
common good; 
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[Shri Sezhiyan] 
( c) that the operation of the ec0-

nomic system does not result 
in the concentration of wealth 
and means of production to 
the common detriment; 

We find a similar thing stated in the 
Second and Third Five Year Plans also. 
The First Five Year Plan did not con-
centrate so much on ideology. But 
when the Second FiVe Year Plan was 
drawn up, they had put it very plainly 
there. I would like to quote from the 
Second FiVe Year Plan in this connec-
tion, because I do not want to give the 
House and the outside world a loose 
interpretation that by socialism We do 
not mean that concentration should be 
avoided. The Second Five Year Plan 
says : 

"The benefits of economic develop-
ment must accrue more and more to 
the relatively less privileged classes 
of society and there should be pro-
gressive reduction of the concentra-
tion of income and wealth and eco-
nomic power." 

Even in the Industrial Policy Resolution 
the broad objectives have been clearly 
enunciated in the following terms name-
ly. avoidance of monopoly and preven-
tion of concentration of wealth, protec-
tion of small-scale industries against un-
due competition from large-6Cale indus-
tries and distribution of industrial deve-
lopment on a more widespread basis in 
different regions. 

Therefore. it has been clearly enun-
ciated in the Constitution. in the Five 
Year Plans and also in the Industrial 
Policy Resolution that concentration of 
economic power should be avoided and 
monopolistic growth should be eschew-
ed and our planning and industrial licen_ 
sing policy should be defined and imple-
mented with that end in view. 

Even those Members who are not 
very harsh on this concentration of 
power and who feel that it is inevitable 
that monopoly should come into force 
would concede that even in the advanced 
countries like the USA, there is a cons-
tant effcm througb stllltutes to control 
and curb monopolistic growth. Since 

even the USA is at it, I think we should 
be all the more vigilant against this con-
ceotration of wealth and monopolistic 
growth in our industrialisation. But some 
may argue that to a certain extent mOllO-
poly has to be allowed, and in the beg-
inning of economic growth it is an 
inevitable thing or a necessary evil. 'Ibis 
point has been considered in the Third 
Five Year Plan and while stating the 
objectives of planned development, the 
Third Plan has this to say : 

"Disparities in income and wealth 
which arise from industrial and ec0-
nomic growth raise a series of com-
plex problems. The first of these 
concerns differences in levels of earn-
ed income. In advanced countries 
these have now been greatly reduced. 
On the other hand in under-develop-
ed countries, unless special measures 
are taken in the first phases of econo-
mic development itself, there is a 
tendency for them to become even 
larger than before." 

Therefore, the argument that up to a 
certain stage, We should allow mono-
poly or concentration of economic 
power docs not hold good. This has also 
been considered by the Planning Com-
mission themselves. 
15.00 HRS. 

We have incorporated this aspect of 
socialism. prevention of monopoly 
growth and preventioo of concentration 
of power in the Constitution. It has beeo 
incorporated in the resolutions. It has 
been included in election manifestoes of 
the Congress Party. But all these things 
are very happily on paper only. When 
it comes to actual implementation by 
Government, action is lacking. Every 
now and then, they say that socialism 
is their avowed goa\. But in which 
direction are they moving? 

This reminds me of the story of a 
person who was going to a particular 
destination. He saw a bystander and 
asked how far that particular town wu? 
Suppose it is the town of Delhi. The 
bystander said, 24,980 miles. But the 
person said 'Somebody told me it is 
on1y about 10 miles from here'. The 
bystander said, 'Yes, that is when you 
are going by the direct route. But aa 
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you are going in the opposite clirectiOD, 
it will be 24,980 mile to go round the 
world and then come to Delhi'. Socia-
~ is ahe avowed goal, as Delhi was 

the avowed goal. But they are soiDI 
in the opposite direction to reach it. 

The Hazari Report has disclosed that 
the industrial licensing system has failed 
of its purpose of attaining certain aocial 
and economic objectives; it has, on the 
contrary, perpetuated many abuses for 
removing which the policy was enun-
ciated. So these very objectives have 
been defeated. In many cases the loop· 
holes and very loose rules have beeD 
taken advantage of by the industrial 
houses: in some others, there has been 
very blatant connivance. 

Regarding the Hazari Report, some 
hon. Members have contested the data 
on which it is based and said they are 
incomplete. Even Dr. Hazari has con-
ceded that point. But these have not 
been contested even by the Bida House. 
If the figures had been wrong, they 
would immediately haVe come out with 
a denial. After the disclosure of the 
Interim Report, there was a press con-
ference addressed by Shri D. P. Man-
delia, Birla's chief executive. He me 
the press on August 18, 1967. He did 
not contest the 1lgures given by Dr. 
Hazari. The whole burden of his ar-
gument was that the Birla companies 
were not the property of the Birla 
family but were national concerns with 
investments by the public. I am ready 
to acoept his argument that they are not 
Birla family concerns. If they have 
come out of Ithe investments of the 
public as he said, We welcome them as 
national concerns. In that case, there 
should not be any objection to natiOllll-
Iising tbem. If the chief executive of 
Birlas himself concedes that they do not 
belong to the Birla family but to the 
public. there should be no objection at 
all to nationalising not only the Birla 
houses but all those other concerns 
which are national CODCIel"I1S. 

Nohodv should feel hurt at the disclo-
sures in Dr. Hazari report. We are 
dealing with a malady which has arisen 
in the operation of the licensinl system 
not only in regard to the Birla CODcerDI 
but all concerns. If they belong to the 

people, ¢hey will be submitting their 
annual reports and all those tbinp CO 
the public. But the people at Iarp 
suffer; whenever there is unhealthy c0m-
petition leading to disastrous results, 
whenever there is a fore-closure, all 
these things affect the entire country. 
That is our concern in this matter. The 
Hazari report has focussed the attentioD 
of the country to the splitting up of the 
Birla 'empire'-that word had been 
used by many speakers. About fifteen 
years ago, in Tamilnad, there was a book 
called, "Bida Maligaiyin Marmangal"-
the 'Mysteries of Birla House' and it was 
sold in thousands. People read it avidly 
as they would Maha Bharatha, MadIa-
manakamarajan Kathai, Treasure Islaad. 
etc. I do not know whether people will 
be reading this report also in the same 
way. So much mystery is revealed in 
this report also. Some of the industrial 
houses have become developmental 
houses. The Hazari report refers to die 
deliberate attempt by a few inftueDtial 
groups to foreclose licensable caplCity 
by putting in multiple applications for 
the same product. Quite often there 
was considerable delay in the utilisation 
of such multiple licences even after the 
Capital Goods Committee apprcwed. 
Dr. Hazari himself has atated that Bidas 
have not followed up about one half 
of their licences. It is the country 
which suffers in this process. It has 
been argued that only those who have 
got the capacity to establish indUltries 
come forward and snatch away all the 
licences. They say that those who 
stand in the queue get the ticket. But 
those who thus get the ticket do not 
enter the theater nor do they allow 
others to go in. The myth of capacity 
has also been exploded by Hazari in 
his report. He has said in his report 
that the resources were totally inade-
quate in certain cases. On page 9 the 
report says : 

'It is perhaps no accident that cer-
tain Birla companies which appear 
repeatedly among the ranks of appIi-
cants--and some which do get ap-
proval for their proposals-have little 
to hoast of in their bala'llce 5beets and 
profit and loss accounts. . .. (they) 
have very small assets to show 
against the licenses ~  to them ... 
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Aryavarta, Bikaner Commercial and 
Ea5tern Equipment and Sales .... " 

another retired Deputy Chief ControUer 
of Imports and Exports. 

AN HON. MEMBER: Which is th"t 
firm? He mentions some other industries and 

.then goes on : SHRI ~  : Birlas. Only you 
dragged It; I did not say that. (l nter,.p-
lion) Therefore, I want to know how 
far these kinds of loopholes in the licen-
sing system have been connived at bv 
the officers. This is a point which ~ 
to be watched and investigated upon by 
the Government. 

"Marijushree, which holds Jioen-
cesllettecs of inten,t, among other 
things, for acrylic fibre, bamboo pulp, 
steel castings and cotton spinning had, 
on 30th September 1964, a share capi_ 
.tal of Rs. 5,000 and no liabilities or 
.assets to speak of." 

A company not having a share capital 
of Rs. 5,000 has applied for so many 
licences and gOt them too. Therefore, 
it is a myth to say that they take into 
consideration the capacity to establish 
industries. It is becaUSe they associate 
tbeir names with big business houses, that 
this myth is created. Some hon. Mem-
ber said that there was the connivance 
of the Government also. The Govern-
:ment has also failed. hecause. here. I 
conoede that point that if they had heen 
,clever enough to get these things done, 
we cannot blame them. The Parliament 
has got the control over the GOvernment 
and they arc doing it only through them 
and they can control those husiness 
houses. Therefore, our chief objection is 
this, and the< point that 1 want to raise is 
that the Government have been negli-
gent; in many cases they have been negli-
gent wantonly also. It has been pointed 
out in some papers openly how the offi-
cers who have been at the highest eche-
lons in some< of the important economic 
ministries go to occupy lucrative posi-
tions in private business after their re-
tirement. Where they go after retire-
ment is a thing to he considered vcr", 
carefully by the Government. Some of 
·the things wflich have come in are very 
revealing. It has been reported in 

·the papers. One retired Deputy 
Chief Controller of Imports and Ex-
ports--lle retired in November. 1966 
got employed in March 1967 in one of 
the big industrial firms. In the same 
firm you can find a retired Chairman of 
the RaiJwayBoard. a retired Income-
tax Commissioner, a retired Chairman 
of the Tarriff Board. a retired Chairman 
of the Board of Direct Taxes. a retired 
FinaDcial Commissioner of Railways and 

Secondly, not only concentration of 
economic power ~ been there. there 
has been a regional imbalance which 
also has to be noted. This also to a 
certain extent has been brought out by 
the Hazari Report. Even when the five 
Year Plan was being drafted, it ~ 
stated that there has heen a regional im-
halance. It was conceded that certain 
regions were very hackward industrially 
and economically and those regions also 
'hould he brought forward and put on a 
par with other parts of the country. 
Therefore, the, regional imbalance should 
he taken into account. r will not go 
through Ihe entire report hecause cer-
tain communities instead of certain re-
gion.s have been poin,ted out there. I 
would not go into that. I will speak. 
for my own part: 'now, the entire south-
ern region has heen clubbed together; 
under one bral!ket they have put the 
entire southern people. The southern 
people have got only 7.8 per cent of the 
Investment availahle in this country. 
Only so much was their capacity 

~  1 . 
AN HON. MEMBER: What are 

those communities? 

SHRI SEZHIY AN· Marwari people, 
the Gujarati people' etC. Now, the 
southern people have contributed oaIy 
7.8. per ~  of the investment capital 
available ID the country. If you take 
the popUlation. it should have been 23 
to 25 per cent. 

AN HON. MEMBER: What is the 
position about the public sector? 

SHRI SEZHIY AN: It has not been 
~  in the Hazari report. If my hon. 
~  Prof. Amin is able to give me I 

WIIJ be very thankful to him. That also 
will show an imbalance. (Interruption). 
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So, the regional imbalance is there, and 
that is also a most dangerous thing. I'll 
Calcutta and Bombay, together, they 
combine it and it comes to 36 per cent 
of the investment capital, and if you 
take all the communities there, comes to 
about 46 per cent. That is my recollec-
tion. Instead of this house or that house, 
if the Birla House has not been there, 
some other house would have come in 
and knoked off all these things. There-
fore, in the ultimate analysis, the basic 
reason for the trend towards the concen-
tration of economic power and wealth 
in this country is the structural defect in 
our financial system, namely, the exist-
ence of the private banks and financial 
institutions. As long as the banking ins-
titutions remain under the control of big 
industrial houses, there is hardly anyth-
ing that the Government can do to check 
these unhealthy trends towards concen-
tration of economic power, le,t alone the 
entire licensing system. 

Lastly, I want to mention a word of 
caution. We know how the nationalised 
life insurance is functioning. In 1956 
I was one of those who welcomed the 
nationalisation of life insurance. Even 
now I accept the basic principle of na-
tionalisation, but it should not be imple-
mented by a person who does not have 
faith in nationalisation. 

SHRI PILOO MODY (Godhra): It 
should be run by Dr. Hazari. 

SHRI SEZHIYAN: Not by Mr. 
Mody, by any stretch of imagination. 
(Interruptions). When a decision is 
taken, it should be implemented in good 
faith by persons who have got every 
faith and conviction in nationalisMion 
and socialism. Mere lip service will not 
do any good Cor this country. 

~  ~~  : ~ 
~  lift ~ ar.ft' ~ ~ it 
am- iI'lIT'f 1{ ~ t f.t; ~ ~ 
~ ~  ~ ~  
~ ~ ~~~ ~ 
~ ~ ;fi\', ;;it 1ft ri. ri. 
~~~ ~~ ~ 
~~  ~ 1  I ~~ 

~  
1 ~ 

~ ~ ~ fq; ~  ~ it It'F 
3TRlft if; liITlT ~ fcrfur if; ;m:ur ~ SI1m: 
~ 1 ~ ~ I ~~~ 
~ fit; It'F ~ fu1t itlr ~ ~ 
~ ~ I 

~ ~ ~~~~ 
~ ~ 11 ~ <nif if; <'I11f if lIT ~ lf11ft 
<nif if; <'I11f fit; ~ ;;ft '!'iT ~ ~ if; 
;:nr;f\fuif> ~ if ~ ~ ~ 
~ I ~  ~ ~ qm <rt om: 
~ ~ ~~~~ 
~ ~~~ ~~1 1 ~  
~  ~ ~~  
<li'lI'n%1IoqI4 ;;it fit; am!' ito ~  if;o 
if; ~ OR iii ~ em ~ ~~ ~ 1ft 
~ ~ qm W ~ ~ I ~ ffilit;rnr 

if; ~~ <f.t <mf ~ I 

~~~~~ 1 ~ 
fif;ffi l!iT ~ llT<'ft ~ m ~ I ~ 'fOrt 
~ ~~~ I ~  
~ if ~~  am: 11 ~ 11 ~ 
~1 ~ ~ ~~ ~ awl' 
if>if 'fii: I ~ ~ ~ ~ i\fI' 
~ ~ ~ 9 ~ 
lIT fif;ffi ~ ~ am: ~ '!'iT 'i'f<'IT ~ 
~ ~  ~ ~  <foR I 
~~ ~  ~ ~~ 
~  ~~ ~ ~ 
~ if 'f1"I'T !ft;rr ~ ~ I ~ eft ~  
.no 00 ~ ~ ~ ~ fit; ~ ;;rN 
am: am-~ iRrTaff ~ ~ ;;it ~ ~ 
~~~  ~  ~ 

~~ ~ ~~  W ~ W 
~ I ~ <'\l1ff l!iT ~ if ~ f1r<omT ~ 
~ ~ <'11m ~ f1r<omT ~ I 3Ih: it 
~ Ifrif if; <'I11f ;;it ~ ~ t, 
~~ ~ ~  ~ ~ 
~ ~~~~ ~  
~ fllilTlT mr lIfT, ~ ~ 
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[.rt ~ flf't] 
'fit 'Ii1fUrn <tt ~ ~ 'fiTIl" if afR'i 'fit 
~~~ ~ 

~  lfmrr WIfT ~11  aw.m 
~ ~ ~ if.,tr ~ 3!T; \rI1 mr 
~~  

~ f,"!-f..- fip.:r: ~ ~ 'fit 
~ 3lT'i<f>T qlif crT<11 ~ 'fit I ~ 'I'RT 
<f.mft ~ I ~ ~ t fir. 31l'l;f ~ 
~ <m ~ ~ fumq; klIT I 

SHRI K. LAKKAPPA (Tumkur): 
We can have an investigation as to how 
many sons and sons-in-law of Congress 
people are employed in big industrial 
organisations.·' So, why do you 
attack us like that? 

SHRI P. VENKATASUBBAIAH: 
On a point of order, Sir"" This is 
very wrong. I want that it should be 
expunged from the records. 

SHRI K. LAKKAPP A : It is a state-
ment of fact and I repeat it." 

SHRI K. N. TIWARY : His party 
takes money from foreign countries 
...... (Interruptions). 

o,ft f,"!-ftf fiN: ~ ~  
~ firffis ~ 'f; fI:rfu1:r<;r 'li'T 
arq;:rpn ~ I ~ ~ if ~ ~ 'lfr 
~ orR ~ ~ ~

SHRI SONAV ANE : What is your 
ruling on the point of order raised by 
Mr. Venkatasubbaiah ? 

MR. CHAIRMAN : It is expunged. 

SHRI S. M. KRISHNA: Sir, I rise 
to a point of order. 

MR. CHAIRMAN: While discussing 
Dr. Hazari's Report it is much better to 
discuSli it on merits rather than referring 
to individuals. As far as I can see, 
there is enoguh material in the report 
which We can discuss without recrimina-
tine eBCh other. 

~ ~~~~~~ 
~ ~ fu'tt ~  w-n ~ ~ ~ 
W ~ ~~~  
~ I ~ ~ ~  am: TN ~  
~  

~  fmi ~ 1  : ;;;:r <'\11fi 'liT 'lfr 
efT ~ If.T ~ ~ ~ I >.ft 
~~~ ~ ~1 

SHRI BAL RAJ MADHOK (South 
Delhi) : Sir, while speaking anybody 
can quote a fact. If he has said that 
",. is employed somewhere ..... . 

AN HON. MEMBER: •• 

SHRI BAL RAJ MADHOK: ". or 
if a relation of somebody here is em-
ployed somcwhere and somebody men-
tions il. I do nol think it comes any-
where near parliamentary privileges and 
that it should not he expunged. 

SHRI D. N. PATODIA (Jalore): 
Sir, when you have given a ruling how 
can it be debated upon? 

MR. CHAIRMAN: I have already 
told you that if you can name some in-
dividual it is all right. But making a 
recriminating reference, in particular, to 
",. I do not think, is a good thing (In-
terruptions) 

SHRI S. KUNDU (Balasore): Sir, 
Shri Bibhuti Mishra has used his tongue 
freely looking this side. We are not 
going to take it lying low. 

SHRIMAll TARKESHWARI 
SINHA : Already. Sir, a Member from 
their party. while referring to Mysore. 
where the Government is presided over 
by the Congress President himself, said 
that the Mysore Government conniftd 
in giving licences to one of the industrial 
houses in Mysore because that parti-
cular industrial house was their finan-
ciel'S. If this kind of a charge can be 
made on the fioor of the House certaiDly 
the Congress Party has a right to reply 
to that. Therefore. if you permit this 
kind of a thing to go on in this House 

• ·Expunged as ordered by the <lWr. vide col. 1977 
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*be repty also bas to be allowed to 
remain. 

SHRI S. KUNDU : There must be 
reply but not mUd-slinging. You can 
disprove it with facts. 

SHRlMATI TARKESHWARI 
SINHA: We know how money goes 
to them. We know all that they prao-
tise (Interruptions). We know it more 
than they think we know. 

SHRI S. KUNDU : She knows bow 
the money goes everywhere. 

SHRIMATI TARKESHWARI 
SINHA : Unfortunately, it is not a 
question of such secrecy. It goes to 
them openly. We only know the 
modu .• operandi. We have accepted 
money from Birlas during the fight for 
independence. We have accepted and 
we have admitted it. But they do Dot 
admit it. They quote scriptures because 
they take from all the industrial houses 
inside behind closed doors (Interrup-
ti",,) . 

if al itt llT-ifl'l" ~ ~ 3f)l; if itt 
~~~ ~ ~~  ~ 
~ ~ ~ qffl ~ t. ;;ffif ~ ~ , 
~  ~~  ~~ IfiT 
~~~  , 
SHRI RAJARAM : If all these are 

facts, I wonder what is the govemment 
doing. 

SHRI S. M. BANERJEE: Sir, I rise 
on :\ point of order. 

SHR[ J. B. KRIPALANI : Sir, in this 
discussion may I point out one thing? 

MR. CHAIRMAN: Shri Ba'Derjee 
wants to raise a point of order. Let me 
hear that first. ... (Interruptions). 

SHRI S. M. BANERJEE: J am rais-
ing my point of order under rule 
3 76( 2). That rule says : 

"A point of order may be raised 
in relation to the business before 
the House at the moment." 

The business before the House at the 
moment is this particular Report, the 
Interim Report and the Final Report of 
Dr. Hazari .... (lnterruption.f) 

15.27 HRs. 

[MR. DEPUTY-SPEAKER in the Chair.} 

A point arose when some remarb 
were made during the course of the dis-
cussion on the Hazari Report. My hon. 
friend, Shri Lakkappa, who is wry 
vOC'"<ll, mentioned". Objections were 
taken to it in the other House. . 

SHRI PlLOO MODY : Other side. 
SHRI S. M. BANERJEE : Yes, other 

side. 

~  : ~~  
~ ~  ~ I ~ 'Wk am; arm: 
~1 ~~  

MR. DEPUTY-SPEAKER: Perbaps 
it is not the same question. Anyhow, 
plcase resume your seat. Now, wbat ill 
the point of order? 

SHRI S. K. TAPURIAH (PaIi) : Sir, 
when a ruling has hem given by the 
Cbairman, how can he raise a point of 
order on the Chair's ruling? 

SHRI S. M. BANERJEE : Sir, kiDdly 
bear with me for a while. I BDl not 
challenging the ruling of the ~  

MR. DEPUTY -SPEAKER: Bvea 
assuming that he is not questioaiq ... 

SHRI S. M. BANERJEE: Sir, he 
has not given any ruling. 

'1fT 1!0 3fo m: ~~  
f;;r;; ~ ~ ~ ~ ~ ~ ~  
~~ ~ ~~~ 
am: it fum 11 :m mm , ~ ~ 
iJl'!TI/IT ~  m ~ ifi't ~ IR 
rorr ~ ~  it h<fre" it w ~  am: ~ 
~ ~~ 1 

SHRJ SHED NARAIN : The 0Illir-
man has given a ruling and atill it ill 
being reopened. 

MR. DEPUTY -SPEAKER: When 
the Chairman haa given a ruling ... 

··Expunged as ordered by !be Olair. vide col. 1977 
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SHRI S. M. BANERJEE I am not 
going to mention that at all. 

MR. DEPU1Y -SPEAKER : That is 
the main thing. 

SHRI M. A. KHAN : He is repeating 
that sentence again. 

MR.,DEPU1Y-SPEAKER: He has 
assured that he is not going to refer to 
that at all. That ruling stands. There 
is no question of an appeal. Without 
referring to the ruling or challenging 
the ruling, if you have got to make any 
statement on a point of order, I am 
prepared to listen to it. 

SHRI S. M. BANERJEE : I am not 
mentioning either the name or the rul-
ing. My point of order arose not be-
cause of this. My point of order is 
quite different, controversv arose in 
this House as to whether the name--
should be mentioned or not. I know, 
they are eligible for employment and if 
they are capable they will be employed 
by somebody; so I do not mind their 
employment. I am for employment 
But I only say that during the discus-
sion such things come and names do 
appear because we have got certain 
documents by Shri Chandra Shekhar 
which were placed there. Those do-
cuments may be read out. Some pe0-
ple may read from them. So, I want 
your guidance. 

MR. DEPU1Y -SPEAKER: I will 
consider whether they are in order or 
not .1 

SHRI S. M. BANERJEE: Some 
charges were made against some minis-
ter's son rightly or wrongly and the 
Minister made a statement. I want that 
no frivolous charges are made against 
anyone. But when certain names are 
mentioned and they may be facts. why 
should that be expunged? 

MR. DEPU1Y -SPEAKER: As I 
have alrelldy ruled, so far 88 the Chair-
man's ruling goes, it cannot be ques-
tioned and there is no appeal agaiJllt 
that. . Inidally when the debate started 

1 cautioned all Members not to briDa 
in names as far as possible. As he has 
mentioned, certain things have appeared 
in the press regarding certain document 
presented in the Rajya Sabha. If the 
factual statement is there, nobody has 
immunity from criticism; nobody en-
joys that in this country. All are equal 
before the law. 

SHRI F. A. AHMED: I would ap-
peal to the House, through you, that the 
matter which we are considering is of a 
great importance and without bringing in 
subjective considerations it will be desir-
able if the entire subject is discussed with 
an objective view. I was actually admir-
ing the tone with which the debate on 
this subject was initiated and had been 
going on. I hope the same spirit will 
prevail when we are left with only two 
or three hours to dispose of this mat:er. 
Members are entitled to make statements 
and when they have the right to reply, 
in the course of their reply they can 
deal with those points made in other 
speeches. So far as ministers are con-
cerned, we are Members of the House 
and can look after ourselves. But I 
would appeal to the House that as far 
as possible names of persons, who are 
not Members of this House and who 
have not the opportunity to defend them-
selves, should be avoided. If that is 
done, it will be in keeping with the dig-
nity of the House. 

'll ~  f'i'l: ~~ ~  ~ 
~ ~ ~ ~ ~  iI>'T 
~ ~~ ~~~ 
1 ~ ~~1 ~1 ~~ 
~ ~~ ~  22aror ~ 

1 ~ I ~~~~ ~ 
~ ~~~1 ~~ 
~~ 11 ~~~ ~~ 
Ifi11f ~ rn I ~ ~ ~ ar<'Im 

~~ ~ ~~  
~~~~~ 

~ ~~ ~ Ifi11fmrt I 
0TiI" ~ ~ ~ f1:r<:R ~ I 

~~~~~~~~ 

·-8xpunged as ordered by the Clair, vide col. 1977. 
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~~~ ~~ 
~ ~  ifiT ~  
~ I ~ ~ ~ ~ 
mf fu:iti-;r ~ t ~ 3JtAT ~ 
~~ ~ mf ~ ~ ~ 
~ ~ f<mr ~ -:nf t f<:ro: ~ 'lIT ~ 

~ ~ ~~ ~~ 
~ fit; ~ 3I'f.t ~ f'nlfu 

~ ~ ~ ~ ~~  ~ 
~ ~ f11<:rr? ~ ~ 
ifiroIT'IT -:nr:t <'f'ITTIlT? <'f'ITTIlT ~ m 
~~ ~ ~ 
1 ~ ~~ ~  
~ ~~ ~~ 

~~ ~~~ I ~ 
~~ ~~~ ~~ 

~1 

~~ ~~ ~ 
~~ W-:nflll!iWWi; ~~ I 
Wi; ~ WI" ~ 'fi'n:VI' ~ ~ ~ ~ ~ 
~ ~ fit; ~ '1» l!iW ~ f11<:rr 
~  f11<:rr ~ lIT m f11<:rr ~ ~ 
~ flr.rr ~ -:nr:t ~ ~ f<:ro: ~ 
m R;lIT lIT ~ <kr f.r.<rr, 3f1R ~ 
~ f.tilIT, ~ ~ <'f'ITTIlT ~ ~ 
'1ft ~ I 3f1R ~ ~ I!i1mn 
~~ ~ ~ I ~~ 
'fi'lWr f.r.r itlT ~ I ~ ~ 
~ ~ a;on: ffir ~ am: ffir 
t;Uw. ~  ~  ~ 
1 ~ ~ ~ ~ ~ 
~~ ~~ ~~~ 
~ fit; ~ ~ ~ a;on: ~ ~ fit; mr 
~~~ ~~ ~  
a!tR: ~ ~ fit; ~ lfiTt ~ ~ ~ 
'lIT II'Flf ~  3I'f.t ~ 'firoIRT <'!'ITT ~ 
~  ~ ~ mf ~ ~ 'f>'roIf.t t ~ 
~~ ~ ~~ 

~ ~~~ ~ ~ 
1 ~~1 

~~  ~~ ~ 
~ fit; 1 ~ am: 5 I arof :;m:;rr if 
~~~ ~  ~ 

3I'f.t ~ ifiT w-rr ~  ~  '" I N ;r;mrr 
fit; 1 lrof am: 5 1 arof ~ ~ ifiT 
~  ~  aNT ~ ~  
~ II an{ ~ ~ ;n1f ~ ~ 
~ ~ smrnr am; ~ ~ i<'\l1Ii 
~ ~ :;m:;rr" ~ q;t ~  
-:nf ~ 1i ~ r.r.r ~ I ~ mft' 
~ ~ ~ ~ lIT 'I>')4.;'i'l:M ~ m 

~~ ~~  ~ ~ 
~ f.tilIT am: arr::;r ~ ~ Qlf<fuQII ... i 
~~ ~~  ~ ~~ 
'1>') 4,,'){QI '1 rn t ~ m ~ 
~~  

~~~~  ~ ~ 
'IT ;;rR ~ 'lIT -:nf II ~ ~ ~ 
ifiT ~  ~ (f) ~  ~  t% ftciti • 
~~~~  11 ~~ 
~~  3 1 ~~~ 
~~  ~  ~~ ~ I 
~  ~ gilfT ~ ~ 
~ ~ gilfTl ~~ 
~~ ~~  ~ ~  
~  ~~  ~~~ 
§i I ~ Il$ ~~ 
~~ ~~ ~ 
~ 11ft ~ ~ ~ fit; ~ flI;m;r 
ifiT 'iI'1<: m ~ flr.rnT ~ I a!tR: flr.rnT 
~ ~ ~ ~ 3TT1l am: ~ fit; 
ffir ~ I ~ Illl;ltiomf 
~~~ ~  500 
~~ 1 ~ 31~~ 
IfR\'tl ~~  ~~  

~~~~~ mt 
~  ~~ 

~ IfR\' t am:;;ft 5 ~ $ IfR\' 
~ 1  ~~~ mt 
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~~  
~~ I ~~  ~~ 

3 ~~1 ~~ ~ 
tl ~~ ~ 3 1 ~ ~ 
"I1ffif ~  3Th: 3fm>T ~ ~ ii ~ 
ron- :omrr ~ i"l1 3!1lf ~ W ~ ? 

mr-ftfuii ~~ ~~~ I 
iIOr ~ It<: 3!1lf ~ "I1ffif ~ i"l1 ~ 
tIT at1R 3!1lf It<: ~ ~ i"l1 ~ 
~ ;f.t 'flIT <mr g? ~ m ..m 
~  ~~ ... 
SHRI S. KONDU: Again, he is 

making an election speech. Here is the 
repolt he can study it and speak on it. 

IPoft ~~  ~  ~  "4' aWt 
f.rnm \lWif ~ ~ fEf, ~ ~ <mr 
1f>1 ~ aft;: ~ <tt ..n- q@" ~ ~ 

1~~~  

~ ~ 'f00T t fEf, T-f c:wT am!i 
~ it. w:f w:f ~ ~ 'i§R"irR 
~ ~ ~ ~  ~  ~ 'i§R-

.ofr.r ~ ~ I ~~ ~~  
~ mr lU mT ~  >r<r lU mT 
~~ 1~  ~ I ~ ~ 
"I<: if>T ;ft'foT 3Ii<: ~ ~ 3Ii<: ~ 
neT it. ~ .mt <mf f<'iti m I 

~ if ;;rq nor. "'" ~ ~ ~ ~ 
~~ ~ ~ ~  ~  

~~  ~ ~ "'" ~~ 
~ ii <rmr ~ ifflt ~ am: ~ ~ fit; 
~ om: ii ~ 'i§R"irR ~ ft<iIi ~ I 
~ ~~  ~ ~ 
mTt ~ ~  ~ ~ HEf, 
~  ~~~ I 

~ ~ <mf ;;iT ~ 1lT{ ~ ~  

f1I; ~ 'Q'I 1"1" I.fl t--an;;r nor. ~ 
~ iJilf tffumT ~  ~ tT{ I ~ iiffij" 
iRl 'QlRf ii amft t fit; ~
~ ~~~ ~~ 
~~ ~ ~~~

~ ;mr i"l1 'Q1f1f ii amft ~  ~ arPt 
~ ~~ ~~  
~ ~ ~  I ;;it ~ 
$ ~ 3 1  mr:rr 'ift ~ ~ fit; 
~  lU ~ ~ arm, ~ 
~  Of@ ~ ~ <it 
if( 'I"lt ~ fEf, m ~~ arm l:iT ~ 
arm, ~ ~ ~ ii ~ arm, 
i"llmm ~ ~ ~ 1 ~ 

~ ~~~  1~ ~ 
;f.t.mr ~  ~ I ~  ~ 

~  II <qm fit; ~ ~ mil'"T 
it ;;it or.m:r ~ ~ ~ ~  fir. '"'" 
~  'Ft ~ 'f.T it., <n'fr ~ 
~ if>T ~  ~ I 

SHRI J. B. KRIPALANI : There has 
been a misconception about what my 
hon. friC'l1d from the Congress has said. 
I was the general secretary of the Con-
gress for twelve years before Indepen-
dence. I can say that not a pie came 
from any capitalist to the AlCC funds. 
Some moneys that were given by 
Birlas or others were for purposes of 
financing activities conducted by Gandhi-
ji such as those of the Hari jan Sewak 
Sangb and the Hindi Pracharak Sangh 
and so on. There were some moneys 
given by the capitalists to the Swarajists 
because they advocated their cause in 
the Assembly. So far as the Congress 
was concerned. I can say with authority 
that not a pic came for political pur-
poses from any capitalist whatsoever. 

AN HON. MEMBER: Wherefrom 
did the money come then? 

, SHRI S. M. BANERJEE : Shri J. B. 
Kripalani is talking of the pre-Indepen-
dence days. What is the position DIIW'1 

SHRI J. B. KRIPALANI : My lion. 
friend hs asked wherefrom the ..mey 
came. It came from the four-amwal 
subscription of the members. 

SHRI S. M. BANERJEE : Not IIDW. 

SHRI J. B. KRIPALANI: Let my 
hon. friend listen to me. WIMm we 
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were put in jail in 1930, the emly money 
which the Congress Committee had was 
'Rs. 25,000. We always lived from 
haad to mouth. 

SHR S. M. BANERJEE: That was 
Dadaji's Congress. 

SHRl 1. B. KRIPALANI : Nobody 
in office ever received more than Rs. 75. 
We condllC'lZd ourselves 'in the most 
economical way, and we relied upon our 
fees for all these purposes. 

"'" ~ ~ ~  : ~  
~  ~ e'To ~ if.r ~ if<!" 
~ fifi ~ aNo'rT fu1i li ~ ~  
~ ~  ~ ~1 1  "1·rq.r 
it. ~ ~ ~ <tft ~ T: ~ ifiT I:.<l"R 
~ t ~ ~ ~~ 3 1  
~ f<r.m""I1 ~  am>w>, ~ 
am ~  ;;ftq.r 'fiT li1'II" R W I 

~ ~  ami" "I'!fi f.lI" <'iFr 
~  <1'1Ii\<iiM\, ami" Oifl" f.lI" <'iFr 
~ ~~  ilrfifl"il" ~ fu1i 
;r ~ ~ n;ifl" ;:rt 'i!f;.n ~ 'UW'l" 
it. ~ li ¥it ~ ~  m ~ anNor., 
~  <1"1.,"Ifdifl ~ 

~ ~ ~~ ~~
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~~  ~ ~ 1  ~~  
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~ ~~ ~  
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1 ~ ~ ~ '1efllT fimr lit-
~ iInf t., IflI'ffiI; 3TiI" Oifl" ~ ~ If 
~  ~ ~ Oifl" gf ~  ~ ~ ft ~ 
iInf li ~ ~ ~ fit; ~ arrNot; ;;f\1R 
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;;ftq.r it. ~ Ii"a7T t. I 

~ ~ a<r a- ~~  ~ fit; 1952 
If;;fr amnf"lTifi ;ftfcr ~ ~ 
~  am.i'tf1rifl" 'fo1¥ ~ 'fiITlIT, "3ri 
~ ~  ~ <'Tn: ~ ~ fiI;l!T /flIT lIlT 
fit; ~ ~ iii ~  li ~ 
if.r ~ ~ ~  "it.cm J 952 if; 
~~ ~~~ ~ 
~ ~ li m <TIi'f ~ 'ff -ft, ~ ~ 
~  it. m ~ ~ 
t·, m 1ft" ~ ~ fit; ~ <mf "ff 
{IT mq; m'Ii an: rn: ~ ITt ~ fir; ~
WI" 'fiT ~ ~ ~  mt 
~ ~ (1",.,"Ifdij" -amr am'l"ifi 
~~  ~~ ~ ~~ 
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~ ~ f.Mfur fir;l!T ~  ~ fir; 
~ ~ ~ ~ ~ flt<;rrq; 
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~ 'fiT ~ ~ 'fiITlIT tm-
~ ~ <1"f.t t ~  ~ n 
~~  ~ ~ ~ 

~ ~ ~ ~  
~~~ ~~ 
ltiT ~ ~~ '1ft ~ it. ~ ii 
~ fir;l!T ~  ~ ~ ~ 

~ I 
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II"{ '1ft ~ ~ iI>1 Wr.f II"{ ~ m ~ 
~ ~ ~1 ~ ~ I 

m iIiRfT!IT tm t : 
"Large amounts of salaries are 
given to the wives and other re-
latives of the senior executives of 
Birlas. These recipients of salaries 
do not work at all nor do they 
makc any contribution to the com-
pany ..... 

SHRI S. M. BANERJEE : r rise on 
a point of order. Our rules provide that 
when a document is read and quoted 
by the hon. Member, the relevant por-
tions of it should be laid on the Table 
of the House. I, therefore, request you 
Lo allow him to lay it on the Table. 

SHRI S. K. TAPURIAH: Only 
when a Minister reads out from some 
paper. it has to be placed on the Table 
of the House. 

MR. DEPUTY·SPEAKER : Mr. 
Banerjee. you were a Member and I was 
a Member. There have been many oC-
casions. and you have seen the former 
rulings. As I have said, whatever he 
is quoting from some other document 
which happens to have been placed on 
the Table of the other House, I am not 
pcnnitting him juSt now to place it 
here. It will be examined properly and 
if it is considered, then we shaH take 
it up. 

SHill S. M. BANERJEE : Sir, may 
I remind you? You are much more 
mature than I. 

..n afo nto ~~1  ~  

~ ~1  ;;ror fit; ~ ~  ~ ":ifi ;fh-
~ ~ ~~~ 

I!R'JT ~ f'ti ~ ;f\";w 'til ~ ~ ~ 
. ~ ~ ~ I ~ 3 1  

~~  

MR DEPUTY-SPEAKER : I have 
already said that automatically it cannot 
be placed on the Table of the House. I 
do not know whether it has been placed 
there. (lnle""ptlon) r have given !Dy 
ruling. On this point, I am not golDg 
to entertain any objection. 

SHRI S. M. BANERJEE: May [re-
mind you of one thing so that you may 
refresh your memory and mind? At 
that historic session, when the CBI re-
pon came in, you remember Shri 
Kamath was there and he read out cer-
tain portions. Like Robert Bruce, he 
fought for days and ultimately, the hoo. 
Speaker, in his wisdom, said that the re-
port can be laid on the Table of tho 
House. 

MR. DEPUTY· SPEAKER : I do re-
member those days, and I know the 
ruling. But I have said, let him submit 
it and We shall see whether it can be 
placed on the Table of the House. Just 
now at the present moment, I am not 

~  him straightway to place it 
on the Table of the House. 

SHRI PILOO MODY : Irrespective 
of what Robert Bruce has done, Ouy 
Fox should not be permitted to do it. 

7.ft ~  ~ : ~  ~~  

.q 3I1'1'Ift ro if ~ furg ~ 'Ii1: ~  

m ~  m om ~  ~ <P: I (('ti ~ 
<m'r.q ~ 'fiWIT ~ ~ fit; 1J,'f.' ~ 
~ ~  ~ ~ 31 ~  

1967 if; ~ ~ ~ ~ 'n: mr.ft 
m:ft ¢ ~ fir. ~ Sf'fo'TT ~ ~ 

~ ~ ~ ~ 
~~ it qe:r ~ fi!;zrr l!m ~ I W 
~ ~ ~ iI1€r ~ ~ ~  ~ ¢ ~ 
~ iI1€r ~ I .q ;fflT ~ fit; ~ 
;;mff iI>1 ~ ~  ;(.t fro: ~ 
~ ~~~  
~~ ~1 ~~ 
~ ~ I lfk ~  ~ ;rnf t a) 
~ ~ mr..,. 'Ii1:;n' ~ am 
~~ ;rnf ~~ 
ir.ft ~ I ;;ror m't ~ ~ m-~ 
. ~ ~  ~  'Qfi ;F' 
~ ~ 1 _'" 
~ m glf ~ aih: ~ arvft anw 
~~~~  ~  .... : 
~~ ~~ 1 
<fli ~ ~ it "fm ~ 'Imr ~ ~~~ 
f;ro;rr-1flf:; t I ~~ ~ 11 ~ 
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~  it. ;wr '1ft ~ lfli ~ I 3I'R T-r 

ml ott ~ ~ ~ ~ ~ en '&, 
• ~ I 

MR, DEPUTY-SPEAKER; May 
request Mr. Sharma to resume his 
speech tomorrow? Before We proceed 
to the next item. I call upon the Minis-
ter, Shri Bhagat. 

15.59 HRS. 
MOTION RE. STATEMENT ON 
-COMMONWEALTH IMMIGRANTS 

BILL OF U.K. 

SHRI D. N. PATODIA (Jalore) : 
At what time would the half-an-hour 
·discussion be taken up, Sir? 

MR. DEPUTY-SPEAKER It is 
doubtful. I cannot off-hand say any-
thing on that now. 

THE MINISTER OF STATE IN 
THE . MINISTRY OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT) : 
Mr. Deputy-Speaker. Sir, a statement 
was laid on the Table of the House on 
the 29th February in connection with 
tbe new Immigration Law which was 
passed by the British Parliament on the 
1st March. I have also made a similar 
statement in the other House. Various 
suggestions have been made as to how 
this situation can be met. 

-t\' ~  <'m'I' ~ ~  ~  : 
lRfi ~ 'fiR "IT ~ 1 ~ ~ <7; 
~  

MR. DEPUTY -SPEAKER: Before 
you move your motion, I have permitted 
him to make a statement. That is all. 
He is entitled to make a statement if he 
so desires, and I have permitted him. 
You may move your motion later on. 

16 HRS. 

SHRI NATH PAT (Rajapur) : The 
man in possession of the floor is the 
lPan in whose name the motion stands. 
But since it has been your pleasure to 
allow .the minister to make a statement, 
we would not quarrel about it. But the 

~ are clear. It is a set debate. At 
... tater stage, the minister can make a 

Of U.K. (M.) 
statem.ent, but he cannot take prece-
dence over us. in whose names the 
motion stands . 

MR. DEPUTY-SPEAKER; I have 
not yet called Mr. Gupta. Before that 
I have made my observation that I have 
permitted Mr. Bhagat to make a state-
ment so that it may be helpful to the 
debate. 

o..ft ~~ omr 1J:t<I' : ~~1  1 ~  

ire ~ ~ f'f. l:l1[ 1Z'f. ~  ott iffif 
~ aiR ~ 'f.f <WI ~ I 1 ~  if, ~ 
~ ire ~  4 ~ 3lRT fnm: ~ 
'In: oror <r<T fr. '!m;;m: ~ q;.:i;r 3{'1iIT 
lfrn.r it!1l" ~ :;{n: '31I q. 'f.0 'f.T lIm 
~  ~1  <f.r ~ ~  I "rf<A" 
~  <r ~ 'f.<" J:j-qf ~  "IT ~ 
3I'RT <T1Tl'l ~ orT <7; ~ ~  * ~  ~ fil; 
~ n'f. llW1 'TT+'fl:T ~  I 'rl'lfm1: 
inf ~  ~  is f'f; 'n?i;r 1 ~ :,rq'lT iff!IR 
~  'f.<" \';;;r ~ I 3flT'::. ~  ~ 1  
~~ ~ 9 1~ <i'r"fi{ ~  
'f.<" wRr ~ liT orR 11' 3f'1rfT oronO[ ~ ,,<cit ~ I 
~ ~ ~  ~ ~~ 
;j <:iT ~  'f.T"3'l 'l7 ~  n 'Illf'1if 

~ <f.r ~ If': 'f.T1Tlf if.T.'!T ~  I 

SHRI B. R. BHAGAT : I only want-
ed to be of help to the House .. This is 
not a n(!W precedent. Many times in 
the past not only in this Parliament but 
in ~ earlier Parliaments also Statement.' 
were made in the beginning. It is not 
a ~  precedent. But r am not insist-
ing on making the statement, if they do 
not want it. 

MR. DEPUTY-SPEAKER: It should 
he helpful to the debate and therefore 
I permitted. But since he himself has 
withdrawn, Mr. Gupta may begin now. 
But I will have to be firm about the 
time--20 minutes. 

SHRJ PILOO MODY (Godhra) : Is 
it a punishmew. of objecting to the 
minister making the statement? 

MR. DEPUTY-SPEAKER ! He him-
self on his (lwn has withdrawn. I ba.e 
not asked hm to withdraw. 
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SHRI TIIlRUMALA RAO (Kaki-
nada) : The wbject is before the House. 
It is the property of the House. The 
House wants to know the background. 
It has been the practice for a long time 
that when such an important question 
is raised on the fioor of the House, 
G!M:mment will til'llt come with a stare-
ment giving the background and full 
details. Nobody can prevC'l1t you from 
ruling that the statement must first come 
before the House. 

MR. DEPUIY -SPEAKER .: I have 
already ruled that he can make a state-
ment. He said the statement would have 
provided some us·eful information and 
the debate would have been more fruit-
ful. Therefore, I permitted him. But 
when objection was raised from the other 
side, he himself on his own will has 
withdrawn. 

SHR! AMR!T NAHATA (Barmer): 
He said. if the mcmhers do not want. 
he will not make the statement. But 
members want it. 

SHRI RANDHIR SINGH (Rohtak): 
He ~ to speak. He ~ not with-
drawn. 

MR. DEPUTY-SPEAKER ; I cannot 
compel him to make the statement. I 
have given him permission to make it. 

SHRI S. M. BANERJEE (Kanpur) 
You have already given your ruling. Sir. 
1bey are destroying the image of the 
Speaker like this. 

SHRI A. S. SAIGAL (Bilaspur) 
He cannot withdraw unless he takes the 
permission of the House. The House 
has not permitted him to withdraw. 
The HOuse is more important than your 
ruling; please eXC'IlSe me for saying this. 

SHRI PlLOO MODY : All this rift 
within 'the Congress party should be 
resolved outside. 

THE PRIME MINISTER, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): 
This is a matter for you to decide. The 
minister, bas not withdrawn. We 
thought it would help the discussion if 
tho Government's point of view was put 

of U.K. (M.l 
forward first. It is for you todeQde. 
You need not regard the statement • 
having been withdrawn. 

MR. DEPUTY-SPEAKER: So far 
as this question is concerned, my im-
pression was that he was withdnnriog. 
Therefore, I said that I would call Sbri 
K. L. Gupta. If he wants to make a 
statement. I have already given a ruling 
that he can give the background of die 
issue and help the discussion. He ill 
entitled to make that statement 

SHRI SEZHlY AN (Kumbakonam) : 
Sir. I rise to a point of order. In the 
Order Paper it is stated that at 4.00 P.M. 
this motion is to be moved by Sbri 
Kanwar Lal Gupta. Therefore, at 4.00 
you called him correctly to make the 
motion. Supposing the Governmeat 
wants to giVe some information to the 
House to help the discussion, it can be 
done after Shri Gupta has moved his 
molion. If you create this prea:ckllt 
today of allowing the Minister to mate 
a statement before the actual motion is 
moved by the Member in whose name 
it stands. we will also be entitled to 
claim the same privilege of seeking yoar 
permission to make a statement giving 
hackground material which the Minister 
concerned may not have before be 
moves a motion on behalf of the Gov-
ernment. This motion has been pot 
down to be taken up at 4.00. it is already 
4.05 and J would request you to allow 
Shri Kanwar lal Gupta to mOVe the 
motion. 

SHRI S. M. BANERJEE: Sir, r me 
to a point of order. This particular 
motion tablc<.l by us. headed by Shri 
Kanwar Lal Gupta, has been admiaed 
under rule 184 or rule 193-these are 
the two rules under which such molioas 
are admitted. I take it that this .... 
been admitted under rule 184. 11IiB 
rule says : 

"Save in so far 8" is otherwise pr0-
vided in the Constitution or in theBe 
rules, no discussion of a matter of 
general public interest shall tate pIac:e 
except on a motion made with die 
consent of the Speaker." 

Here ·is a motion which bas been ..,. 
consented to by the Speaker and dIia 
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motion bas been admitted after hearing 
the bon. Minister on 29th February, 
1968. Had we been satisfied &that day 
we are not insane enough to move such 
a motion. 

AN HON. MEMBER: 
sure? 

Are you 

SHRI S. M. BANERJEE : Sir, insa-
nity is a disqualification, but I dare to 
say that in the case of some this has 
been waived. You bave already given 
your ruling. I know that certain extra-
ordinary rulings have been given in the 
past by the Chair, but we bave obeyed 
tbem. Here is the Prime Minister who 
comes to the reSCUe of some of the 
Members. By interrupting you, Sir, 
tbey want to destroy the image of the 
Speaker in the House (Interruption). 
Sir, I am very sorry they are interrupting 
me. I am not interrupting tbem, I 
have left it long back. I only say, Sir, 
that if you change your ruling like a 
pendulum this way or that way it will 
be difficult for this House to run. You 
have given a ruling and you must stick 
to it. You should ask Shri Gupta to pro-
ceed with his motion. 

SHRIMATI INDIRA GANDHI: 
Sir, there is no need for any argument 
on this issue. 

AN. HON. MEMBER: He should 
.withdraw the word "pendulum". 

SHRI SONAVANE (Pandharpur) : 
Sir, we cannot stand this. He said that 
you change your ruling like a pendu-
lum. 

SHRI S. M. BANERJEE: Sir, I with-
draw the word "pendulum". 

MR. DEPlJIY -SPEAKER : As you 
will realise, when the Minister stated 
that he would like to make a statement, 
giving tbe background, I permitted him. 
But, later on, my impression was that 
he had withdrawn his request. There-
fore, I called Sbri Gupta. If I had call-
ed the Minister, it was not for prejudic-
ing the debate or forestalling the debate 
wbich is going to take place. But, if 
hon. Members are insisting that the 

. Minister need not give background in-
formatioo, I will calI Sbri Gupta. 

0/ U.K. (M.) 
SHRI B. R. BHAGAT: I hope it will 

not be treated as a precedent. 

~ ""' ~ ~  : 
~ ~  .q am<tT amrT ij-~ 
if; ~ ~ 'SffiIlq ~ ~ fif; : 

"That this House takes note of tho 
statement laid on the Table by tho 
Deputy Minister of External Mairs 
on the 29th February, 1968 regarding 
the Commonwealth Immigrants Bill 
of the United Kingdom and calls 
upon tbe Government of India to take 
appropriate counter measures." 

'f,oif;o ~ ;r ~ ~~ ~ <mr 
rn ~ ~ ~ ~ #.111) if; ~  
;;it ~ if; Wt <ffir ~  ai'\f(f"'i1.o 
~ f;;r;vt <mr f;rfrn rmI'i\i ~  ~ 
~1 ~1~ ~1  ~ 1  

3 ~1 ~  ~~~~ 
~ ~ ~ f.t;m ~~  3 ~ 
~  if;, am- ~  ~ if;, am: 
~ ~  ~ ~ f<r. ~ ~ 1 ~  
~ m ~ 'qT 'ffi ~ if; ~ '1'@' 
3!T ~ I ~ C!ifi ~  ~ ~ ~ 

~ 1~ ~~ 1 ~ , 
~  I 3fT'T'f.T m<m: $1 ciT 

~ ~~  I 

1962 ~ ~  ~~  
f.rn', ~ ;r iif'1TlIT l!IT, ail<: ~ C!ifi 
~ liR ~  ~  'ffi ~ ~  anq; 
~ fifo ~  I ~~~  
~~~~ ~~~ 
1 1~ l!IT fif; ~ '4't ~ if; om 
~ ~ ij-l{0 if;o if; ~~3 ~  

~ ~ <mr, ~ 'fiT mrnt 
~  ~ ~ ~ I ~ 
'fiT ~  ~ lJ.0 if;o ~ ~ ~ an-
~~ I 4' ~ ~ fcr.m;r ~ 
'fiT fit; w ~ ~ tnif ~ 
~ 1ft ~ ~~~ lifT fit; 
~ ~ fcft'lllf+l;\Q'i1 t am: m 

~  ~ ~ 
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~~ ~~~  
~ if> ~ <'f1I1I'lI' ~ "I'N m t, 
~ am: ~ ~~ ~ <'I1TAT ~ 

~~~ ~~~ 
j fit; ~ 1963 ~ R ~ tBlT 
~  fifur ~  ~~ 
19ifll'Z11c ~ f.t;lrr lIlT fit; ~ fifur 
cmmt ~~  ~ fifur ~ ~ 

~~~ ~ 

<tft ~ ? ~ tt'if OfJ'l'i ¥C ~ am: li' 
~~  ~~ ~ 
if ~  ~ ~ <fITT ~ I ;;iT m'f>R 
am- 3fT'I' i!>T mmw: ~~  ~ 
mfucr rntf ~ ~ ~  ~ ~ i10f 
UJ<;r ~  ~~  ~ ~ 

~~~  ~  
~~~  ~~~  
~~ ~ ~~  ;jf'f 
~ ~~~~  ~~ 
~ ~ I ~ UJ<;r ~  ~ I 
f,"C!!!' mr:fti ~ 1  'mfCfit ~ I 
'IT'1'11i 3 ~ 'f.'Im ~ ~ lIT ;rro 
~  ~  ~ 31"<1': ilQT ~  ~ I 
anor 1f 0 if;o <tft W.'f.T": ;r ~ fOl"l' '!T<f 
rn ~  ifl;;r <fro t f'f> 3flR l;"ll: eft;;r 
~  tj'lfT crt ifif1fT if; il!rn: ~  0TgG' 
~  ~~ q-GT ~  ~  I ~ 
3l'!Iit'f>T if; <:ml1TlfTit ~  l!0 ito 
~  orr;;r Cf'f> ~ lfit ~11 'f><.ID ;;n 
~  ~  ~  orr;;r ~ m'f>T<: 'I1T ~  

ma- ~ ~ ~~  ~  
~~1  <:l;;:C' ~ ~  'f>T, ~  

'I1T ",nr'IiR ~ amrm ~  ~ ~  f.I"I' 
it.iml 

1963 if omr<iIi ~ ~ ~ l{.o it.o 
mife 'fiT 1I'ro'T, ~  lfiiftim:nf;:r;:r, 
~  ~ ~ ~  ~ f!!i ~ ~ if> 
~ ~  ;;rtf.!; ~ <ll1)n.1IlCfT 

if 3TfWli'l<:T ~  ~ ~  lfir ~ 
~ ~ ~ ~~ 

of U.K. (M.) 

~  ~ ~~~~ 
<tft aftf;f;;r;r if> t am ~ l! ° if>o <tft 
~  ~ 'fiT ~ OfR If ° ~  ~ 
~~ ~ ~ ~ ~ I ~ 

~~ ~  ~ ;jf'f 
~  ~  ~~  I ~ mr;;r 

~ ~~  ~  ~~~ 
3Tffl' aTR ;;rt ~ "I'm ~  ~ '111' 
~ 1  ~  ~~ ~ I ~ 
~  ~11 if;.wii', ~~ 
m if ~  ~~ ~  ;r 1967 ~ 
lJ'i flf.'lfT ~ OfR ~  ~  ~ ~ f!!i 
3flR ~11 <l't'l7fm ~  iit 9 ~ 

~ ~  lfit ~  am: ~  1~ 
3lrofT 'fit ;;rrJ;rT I ~  ~~  ~ CfT;f 
~ ii' ~ ~  Jf<f,foI' ~ ~  

~ 3fh ~  ~ 'f>r.:r 'f>t ~ I 
~ ~  ~  l!,o ito W.'I7f' 'f>T Q<:'I'i ~ 
~~ ~ ~ ~ ~ ~  
~  ~~ I 

~  3TT'Tit. ;;rf<:<J ~ ~  ~ ~ 
f'f> 'flIT ~ l11l:T ~  ~ f1f; l!0 ito if; 3R\ 
~  mi;;r ~ 3fT< F:'<: m"I' <'f1T'I!1T 6,000 
OfRl1T l! 0 if. 0 if. OR'<: ~  ~  
'fi(,;;r ~ 3Tffl' ~  Cf'!!T ern: ~~ ~  ? 
~  'fTl'Pl:0 ito ~1  

~ ~  I ~  ~ 3fT'! ~ i'I'N ~  it. 
~  ;;r)f'f> 3fT'I' it f"fe ~ ;r ~ am: 3fT'I' it. 
mr:fti mrt, ~  ~ if. ~  'fit, ;;r)fi!; 
~ ~  ~  fsrq;hl' ~~  I l{' ~ 
~ f'f> ~ f'f>ilT 'I1T ~ ~ ~ ~ 
~ I ~ CI'<:'Ji Cft ~ ~ if arq;fi 
rnr ~  'f>T ~  flf.lll, ~ 
CI'<:'Ji ~ ~ qm ~ ~  BAil' 
mr<flt 'f>T ~  ~ am ~ 
ar:r;fTfllfe'qr itw;r ~ 3  ~~ 
lfi<: .. ~ ~  I if· ~ ~ ~ w.r 'fit 
~~ 1 ~  
~  ~ ~ ~  lio 

it.o iii ~  ~ t I 1~ oftIr 
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['*" •• 1: '"'" 'r'f] 
~~  'f.!tfir ~  'lar ~  ~ ~ 
~ ~  ~  ~  fcn:T!:l f;r.l:n ~ I 

ftfi<: ~  3fn: 'I1r 3 ~  G[l('f ~ I 3f117 

'I>T'l'fr ~  ~ ~  ;;n# qT ~  ~  
eft ~ ~  -W ~ f<r. ~~ qre hrfellT 
<m!':fri ~ aft<:: fri'GlIT mr:r'ri t\:R <r.r 
~ ~ ;;;rit. ~  3 ~~ ~  3f1n: ~ 
~  <r.T ~ ~ ~  ~~ qT ~ ~  

~  <rn t\:T ~  0(17 ~  if; ~ 
;;;rtiT tfimr <r.r ~ ~  ~ "",;;rr ~  ~  
~ ~ ~ ~ 'IlIT ~  ? ii' 3 ~ 

>mi ij-~ ~ ~ f<r. ~ <'I'm 
~ ~  ~  ~ 3 ~ ~ ij'r ~  
~  ~1  <tiff 'I1r ~  ~  ~  'lfr 
~ ~ ifi'tf ~ ~  ~  I 
~ ~ ~  q;: lfT'fT 11;<r. ~ 'fT'fT 
~ ~  ~ 'i!iT'f H ~  
~ ~ ;;r;;r;:rr ~~ ~ 1 it. ~ 1 it 
~ GIn: gan ~ 3!R liF: ~ 0 ~ 0 '17 'f.T7 
if f<tilIT ~ I ~  t\:T ~  ll:h'tf'lli'f 
~~  3fTtfi ~ ~ ~ 1  196:1 <r.r, 

~ if; a;q;: '{a if;o ~  i:r 'I1r ~
~ fit;lIT ~  li- <tiTc <ti<:OfT "ml"IT ~ I 
m ~ ~  
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MR. SPEAKER: I think it is aD im-
proper procedure. It is not parliameo.-
tary. to address the Member directly and 
then talk to him direct, as though the 
Chair is not there. 
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MR. SPEAKER : Motion moved : 

"That thilI House takes note of the 
statement laid on the Table by the 
Deputy Minister of External Affairs 
on the 29th February, 1968 regarding 
the Commonwealth Immigrants BiU 
of the United Kingdom and c:alIa 
upon the Government of India to 
take appropriate counter measures." 
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SHRI S. M. BANERJEE : I be to 

move: 

That in the motion, for 'calls upon 
the G:overnment of India to take ap-
proprIate counter -measures' substi-
tute 'recommends to the Government 
to quit Commonwealth to high-light 
the worst type of racial discrimination 
practised by U .K.' 

MR. SPEAKER : This amendment is 
also before the House. 
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the House. Some Labour backben-
chers were 'as hot as Liberals and 
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SHRI S. K. TAPURIAH (Pall) : A 
very serious. very disturbing and very 
uisgusting---disgusting because we seem 
to have forgotten all humanitarian 
values,---situation has been created. 
After hearing the previous speaker, I 
staiteu wondering whether it was all the 
fault of Britain. whether Britain alone 
is ~  for what is happeni'ng 
in Kenya or whether there arc some 
other parties also. It appears to me 
that there aTe four parties to the situa-
tion. Of C'Ourse the Immigrants Bill 
which hau been passed by the British 
Parliament is the most shameless act. 
U.K. had suggested to the Indians in 
Kenya that they could retain their loyal-
ties to Britain. Possibly on the sug-
gestion of Britain the rodians in Kenya 
declined to accept the Kenyan citizen-
ship which was offered to them after 
Kenya became independent. 

But what the Kenya Government has 
done is much worse; possibly they had 
gone too fast in their process of Afri-
canisalion. In spite of India always try-
ing to offer its friendship to them. they 
did not reciprocate. It has been re-
ported that ~ of the Kenyan Ministers 
recently stated that he hated Indians 
and that his Government would do 
everything it C'Ould to find loopholes in 
its laws so that they could drive out 
Indians. . 

The third party to the dispute is the 
Kenya Indians themselves. No one can 
deny that an injustice had heen done 
to them, .but it is :llso true that some 
of the blame for this unfortunate situa-
tion lies with the Kenya Indians them-
,elves. 

The first point that comes to my mind 
in this regard is that as reports go, as 
history goes. they offered very little or 
no support to the cause of African In-
dependence. Secondly. why did the 
Kenyan Indians reject the offer of 
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Kenyan citizenship when it was offered 
to them? From this, the question would 
also arise as to why they looked towards 
Britain and not towards India, and why 
do they choose to have Britain citi2len-
ship and why do they not choose Indian 
citizenship. 

In this connection. it is also leamt 
that within the two years allowed to 
them to apply for Kenyan citizenship. 
only 20,000 out of about 1,80.000 ap-
plied for Kenyan citizenship, and only 
about 4,000 opted for India. 

Finally. We come to the fourth party. 
and that is, the Government of India 
itself which has blundered all along in 
its foreign policy. We have heard the 
sJogans-Hindi-Chini-Bhai-Bhai. Hindi. 
Ceylon Bhai-Bhai and Hindi-Kenya 
Bbai-Bhai, and God knows what. These 
slogans for ,the first time were musical, 
melodious chimes when they rang in 
our ears, hut when those slogans raDg 
hack again after sometime, they were 
just in the form of loud, harsh unfriend-
ly voices, and ultimately, those whom 
we used to call Bhai·Bhai let us down. 
We arc seeing what has happened in 
Kenya. and recently. we saw how that 
tiny, little Island of Ceylon bas been 
impertinent. And we can do nothing. 
Everywhere. we seem to be failing mis-' 
erably in our foreign policy. We can-
not visualise. We cannot sec what might 
possibly happen in future, and ultimate-
ly we find that our own people are let 
dOW11 in all respects. 

Now. the question comcs as to what 
we can do in this situation. Condemn-
ing the United Kingdom only would not 
help. Shri Gupta talked about retalia-
tion. I do not think that a few zulus 
or hartals or a few public meetings here 
and there would help the cause. Let 
us sec what can In done to meet the 
situation that has arisen. Let us sec 
it only on humanitarian grounds. Those 
people have been kicked out or will be 
kicked out from Kenya. Britain has 
rdused to accept them. Government of 
India is not willing to accept them. Only 
this morning's newspapers gave us an 
indication that possibly our Government. 
at its party mC'.!ting yesterday, had pro-
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[Shri S. K. Tapuriah] 
posed that We might allow them to 
enter, with entry permits or something. 
I feel that we must, in the circumstances, 
aiiow them to come to India. Of course 
they have been bad boys, but our Gov-
ernment hav'i! not been very wise in its 
foreign policy also. Let us absorb them 
and after all, when We are 52 C'rores, 
some 52,000 or a lakh more would not 
be much. W'i! have been through trou-
bles, and We have faced worse situations 
in the past and possibly We will have to 
face such situations and we can solve 
them also. 

In this conD'i!ction, it has been esti-
mated that the Indians in Kenya have 
about Rs. 400 to Rs. 500 crores in 
foreign exchange in the London and 
Switzerland banks. I was also told that 
the former Finance Minister, Shri T. T. 
Krishnamachari, was possibly working 
on a scheme as to how that money could 
be repatriated into India. These people 
should be asked to come to this country 
and we can utilise their entrepreneur-
ship, their endeavour, thejr enterprise 
and their C'apabilities. 

The actual position is not known to 
me, but it is worth exploring whether 
We can absorb th'i!se people and their 
funds. Maybe our Government will 
have to be a little more practical about 
their money being brought back. Let 
no auestions ~ asked about their past 
sources of income. Let us not harass 
them. and possibly We could utilise that 
foreign exchange much to our own bene-
fit. 

A little more condemnation possibly 
is necessary, of the Kenyan Government. 
Only condemning Great Britain or the 
United Kingdom would not help. Let 
us try to meet the situation; let us also 
try to review our relations with all other 
countries right now again, lest We should 
be let down by another country whom 
We call friends now, in the future. 

SHRI G. S. DHILLON (Taran 
Taran) : Mr. Speaker, Sir, this situa-
tion which has arisen because of the 
general exodus of Indians from Kenya 
is quite a serious matter. I have been 
to Kenya. I am one of those who 
sincerely believe that the attitude of 

of U.K. (M.) 

the Kenyan Government is very friend-
ly, but at the same time, when they say 
"nationalisation" they do not mean it 
in the typical economic sense of the 
term, but they mean Africanisation. 

I happened to be in Kenya just at 
the time when Mr. Jomo Kenya'a was 
released. I spent some time with him 
and I also happened to know other 
leader8 ~ Tom Mboya, Ngala and 
others. The former Vice-President of 
Kenya, Mr. Oginga-Ownga, was with 
me in London and, I also mel him· in 
Kenya and know his views. I can say 
from my ~  ~ that all 
these leaders are quite friendly towards 
India as a nation and as a people. But 
when We talk of Indians who had settled 
tbere and the Government of Kenya's 
attitude towards them, we have to look 
at it from a different perspective. A 
number of times after independence, I 
met those leaders and they had a griev-
ance that the Indians do not like to 
adopt Kenya ~ their own country. The 
Indians, on the other hand, had their 
own fears and preferences abo. The 
Government of India always kept ad-
vising them to adapt r.hemseIH's accord-
ing to the new situation. In ~  of 
that and in spite of the views expressed 
by various leaders so many times, the 
situation remained quite fluid and the 
result is we are facing the problf.'m which 
we ~ discussing today. 

In this matter, the attitude of the 
Indian citizens who hold British pass-
ports was perhaps based less on fears 
than on the fact that most of them pre-

~  British citizenship to Kenyan 
citizenship or even to reversion to Indian 
citizenship. But it is very unfortunate 
that the British Government should 
have taken this ~  in spite of the fact 
that we have very cordial rel,\tioos with 
that country and We are a member of 
the Commonwealth. The hast·e with 
which this legislation was pushed 
through there has attracted everybody's 
attention and criticism from all quarters 
in this country and elsewhere. 
. I have been perusing the proceedings 

of the House of Commons. It was 
really very perplexing and exasperating 
sometimes-the way the British Home 
Secretary, Mr. Callaghan put this pro-
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blem before the members of the British 
Parliament. At one stage he said, ''We 
do accept the rights of the Indians and 
ultimately We will have to accept them." 
At that time, another member Mr. 
John Hurst retorted: "Then what does 
this Don-senSe of the Bill mean?" There 
is an all-round confusion, but in a way 
there is this assurance given by the 
British Home Secretary. Of cqurse, it 
i9 an assurance and Dot a commitment. 
It should be the immediate duty of the 
Government of ~ to proceed with 
the negotiations. After all, 1,500 immi-
grants a year is a very small number, 
compared to the huge population that 
is waiting to go there. 

It was very commendable on the 
part of Shri Bhagat that he should have 
mentioned that not 1,500 but 15,000 im-
migrants should be allowed annually to 
settle in U.K. I think even at that rate 
many people will have to wait for so 
many years. I read yesterday. and also in 
the newspapers this morning, that what-
ever be the position-let it develop any 
way it takes place--the Indians are also 
welcome to this country and this country 
will serve as a clearing house. Well. 
they are welcome. This is their countrv. 
But by their choice they preferred 
British pas.;ports. Their stay in this 
country should be taken as a matter of 
courtesy or a visit to their brothers. But, 
ultimately. this reference or hint to-
wards 'clearing house' or other expres-

~ as expressed by him should also 
be strictly defined and brought to the 
notice of the British Government. After 
all. once they come here and the whole 
matter is allowed to be prolonged a day 
may come when the British Govern-
ment may refuse to take back these 
citizens also. They must be taken in 
India with some assurance from U.K. 
Government. After all. this is our 
own view. that we are good temporary 
hosts to them and we welcome them. 
They can come anytime, but that is a 
matter about which we should be very 
cautious. 

I must say, also, that during all 
these years-it is a different matter that 
the situation about our people in Kenya 
has arisen-we have been in the Com-
monwealth. We must not ignore to 

of U.K. (M.) 

review the relationship so far as oue 
position in tha Commonwealth is 
concerned. Since the 1965 conflict 
with Pakistan, we being a Common-
wealth country, I have been noting 
that there has been shown a lot of 
discrimination from the side of the 
British Government 'so far as our 

~ are concerned. I happen to 
belong to a district in which all the 
three' fronts of the war are situated, 
and every time the BBC came out with 
entirely concocted and. distorted news. 
We brought it to the notice of the 
authorities then. Even when a few 

~  oorrespondents visited We told 
them that the news we received 
through BBC were entirely baseless. The 
British Government, knowing that so 
much propaganda was going on, so 
much distortion was going on the other 
side, did not care even later on to 
amend the matters. The situation in 
the present context is in no way dissi-
milar. 

Kenya is a Commonwealth country. 
We are all members of the Common-
wealth. They should have devised a 
certain machinery so that such awk-
ward and ugly situation could have been 
avoided. But we see that on the assump-
tion of these relations, ourselves being 
placed in the Commonwealth circle, we 
are neither shown that courtesy nor 
that consideration specially when it 
directly hits our interest. 

So I would request the hon. Minister 
to keep all these matters in view and 
also the view. of the hon. Members of 
this House. If such a situation is 
allowed to develop, if in their own 
words they say that the whole matter 
will be approached in very human ternls, 
as a Member of the British Parliament 
said, then what was the nonsense in 
bringing all tha;e measures before the 
British Parliament. Even members of 
the British public may not like them. 
I strongly appreciate the views express-
ed by my hon. friend, Shri Yadav. and 
I associate with those views so far as 
the demand to review our relations 
with Commonwealth countries are 
concerned. 

SHRI S. KANDAPPAN 
Mr. Speaker, Sir, as the 

(Mettur) : 
previolB 
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[Shri S. Kandappan) 
speakers have pointed out, we are dis-
cussing a very distressing item which 
involves some of the Commonwealth 
countries. We have reached a stage 
when we have to take some decision 
on humanitarian grounds. People try 
to ~  this goverment of its responsi-
bility in this matter. I for one think 
that the real culprit in this sorry chap-
ter is the attitude taken by the Govern-
ment of India all along with regard to 
Indians residing abroad. After inde-
pendence this Government had no 
clear cut policy on this question and it 
did not give any directions to our 
people who are living abroad, whether 
it is in Africa, Ceylon, Burma or some 
other country. 

When the lndillns left this sacred 
soil and settled elsewhere, they did not 
go there just to suck the blood of the 
people there. They did not go there as 
trader or businessman. Most of them 
went there as honest labourers, toiled 
there very hard and by their blood and 
sweat raised the economy of those 
countries. Countries like Ceylon and 
Burma have frankly admitted the fact 
that but for the ] ndiaD''> their economy 
would have been nowhere. 

When that is the position, it was the 
duty of our Government to have taken 
a clear and categorical stand from the 
very beginning. It is the moral obliga-
tion of this Government to protect the 
rights of the people who once belong-
ed to this country. It is the lack of 
firmness on the part of our government 
from the very beginning that has led to 
this kind of chaotic situation in which 
we find thousands of our brethern to-
day. They are facing a crhis and they 
do not know where to reside, where 
to resettle, and where to go. 

The latest news that we have receiv-
ed from Kenya is this: 

"The Kenya Government said to-
day that Kenya Asians who emigrat-
ed to Britain were not and never had 
been Kenya's responsibility since 
they opted to become British subjects. 
Kenya has no obligations to these 
people. 
Kenya's duty is to her own citizens." 

oj U.K. (M.) 

I think we cannot blame the Kenya 
Government for this. That is my per-
sonal view. When they achieved inde-
pen.dence in 1963, they gave a grace 
penod of two ye-drs during which they 
called for applications for citizenship. 
Opinions may differ on that but know-
ing as I do the attitude of Ceylon, 
Burma and other Governments, I say 
that the attitude of Kenya was some-
what better and more commendable. 
Even though four years have elapsed 
since that offer, there are more than 
1,30,000 people who have not opted for 
Kenyan citizenship. 

One hon. Member asked why is it 
that these people are very keen to go 
to Britain. I can appreciate the feelings 
of those people. Because, even after 
the agreement for repatriation from 
Ceylon, ] know that many Indians in 
Ceylon are not personally very much 
keen to come to India, because they 
know very well the economic position 
here, ] am giving factual information. 
Actually, our EmbaS!;y in Ceylon ~ 
trying through various magazines and 
paper; to attract people to opt for 
India. It is raising false hopes in the 
minds of the Indians in Ceylon and 
trying to lure them for repatriation. 
That is how our Embassy is trying to 
manoeuvre a strength of 5 lakhs and 
odd, which has been agreed upon. We 
know the economic situation in this 
country. So, it is no wonder that the 
Indians in Kenya, who have got British 
passport and who have got every right 
to demand entry into the United 
Kingdom do not opt to reside either in 
Kenya or in India. 
17 HRs. 

Now, they, of their own sweet will, 
want to go to Britain. What exercised 
my mind and pained me very much is 
that in the reasons given for this kind 
of a' Bill, I do not find any mention of 
an economic reason for it. The reasons 
given by them are-I rely on their 
own Information Services-what they 
have circulated here. Introducing new 
legislation to slow down the flow of 
migrants, the Home Secretary. Mr. 
Callaghan, sa:d:-

"It is not possible for this· country 
to absorb these persons ..... ,. at a 
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pace which I fear would cause racial 
disharmony." 

That was the ground on which they 
,have introduced this Bill in the House. 
At another place it says:-

"phasing the entry of these im-
migrants in the light of social condi-
tion:> ...... in Britain". 

These are the two reasons that they 
have given to justify the introduction 

,of this Bill and the passing of this Hill. 
1 am afraid to use strong words, but it 
looks like a different version of apar-
tbeid. If in this age a developed coun-
try like the UK fecIs so in this racial 
matter. I am afraid. where it wiII lead 
to. 

It is everybody's knowledge that 
there arc many English people elsewhere 
in the world and they are enjoying a 
very well secure life. I do not want to 
take an extreme view at this stage, just 
as some of my friends demand and 
say, "Snap our ties with the Common-
wealth" and all that. I do not want to 
go to that extreme attitude at this 
stage, because I do not think that at 
this stage the Brithh Government have 
completely disclaimed that they do not 
owe a moral responsibility to these 
people. I think so because we find that 
when the Home Secretary was asked, 
"What about those who will be thrown 
out of Kenya ?", his reply was:-

"I was asked what we would do 
about a man who was thrown out of 
work and ejected from the country; 
we shall have to take him. We can-
not do anything else in those circum-
stances." 

'I think, this is still the attitude of the 
British Government and the Govern-
ment of India should pursue this mat-
ter with the UK. I think, they have 
already taken up the question of en-
hancement of the quota that is being 
envisaged; they want 15,000 families 
to be taken in instead of 1,500. That, 
I think, was the suggestion made by 
the Government of India. 

This phased programme of absorbing 
these people at the rate of 1,500 per 

,.annum is something very ridiculous. It 

0/ U.K. (M,) 

will take decades; at that rate it is im-
possible for the Asians in Kenya to be 
absorbed in the UK. I think, the UK 
Government knows it very well. So, 
when they give thi's kind of a reason, we 
fear that probably they want to shirk 
their responsibility. 

So, it is for the Government of India 
to take up this matter at all possible 
levels and see that our countrymen, who 
went abroad ages ago and who helped 
to raise those countries economically 
to come up, are given a decent living in 
the UK where they would like to go 
and settle. 
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MR. SPEAKER: We are going ahend 
with this debate well in regard to time. 
We have still got 80 minutes left. Shri 
H. N. Mukcrjee, Shri Rabi Ray, Shri 
Anirudhan and Shri Nath Pai have yet 
to speak from the Opposition and 
naturally an equal number of Members 
from the Congress Party also have got 
to speak. I have got the list with me 

A1\o HON. MEMBER: They arc 
saying the same thing. So, the time may 
be given to the Opposition. 

MR SPEAKER: If they are saying 
the same thing, why should they not 
allow them to speak? In this debate at 
least I do not :;ee any difference. Let 
me now give a chance to an Indepen-
dent ;\Iember. 

SHRI SHEO NARAIN (Basti) : We 
want to know who sends this list to 
you. We arc sitting here from 11 a.m. 
onwards .. 

MR. SPEAKER: The hon. Member 
may ,,,k his party leader or party 
whip. I am not interested in it. What-
ever names the parties give me, I call 
from the list. 

SHRI SHEO NARAIN: You must 
chang" the system. You arc the 
guaniian of our rights and you mlf'! 
come to our rescue. 

MR SPEAKER: I shall pay special 
consideration to Shri Sheo Nurain apart 
from ~  question of party. 

~ ano Sfo ~ ~~  : 
~~ 'lfr 'llWt it. f;;rn; ~ ~ ~ ,r;;fr 
',ft ~ ~ l!;ff af'l1f ~  ~  ~ ~ 
lI-<1, •••••• 

MR. SPEAKER: Every party has 
sent so many names. 

11ft ~  Sf'! """" : at'5J:T&T ~  
'If-r arr"f ~ ~ ~ 'lfm ~  
~ l!.t ~  ~ <foT ~ :nr.r ~ 
~  ..... 
MR. SPEAKER: Will he kindly sit 

dGwn DOW? 
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SHRl SHEO NARAIN: I am the 
only Member in this House, who was 
born in the British West Indies and yet 
you are IIDt permitting me to say any-· 
thing on this. 

MR SPEAKER: I elllirely agree with 
him. But I think his party does not 
appreciate that good point. Anyway. let 
me see, Now, Shri Swell. 

SHRI SWELL (Autonomous Dist-
ricts): During thc last few days this 
country has been subjected to a num-
ber of agonising tribulation',> in our 
relations with other foreign countries. 
There was the question of our rela-
tionship with Pakistan over the issue 
of the Rann of Kutch. There is at the 

~ our relationship with the friend-
ly country Ceylon over the ownership 
of the small island Kachchathivu in the 
Indian Ocean. On top of it there is this 
question of our relatiomhip with a 
friendly Commonwealth country. name-
ly the United Kingdom, over this 
question of the Immigration Act which 
the British Parliament has just passed. 

Personally. I would have welcomed 
the Ministe'r of State in the Ministry 
of External Affairs making a statement 
hefore We are called upon to participate 
in this discussion,. became in that case, 
I would be in a better po6ition to par-
ticipate more purposefully. I am happy 
to note that despite all the rumblings in 
the press which we have read during 
the last few days, there is a distinct 
note of sohriety and pragamatism in 
the approach to this problem. Despite 
the fact that my hon. friends like Shri 
Chandra Jeet Yadav and others from 
the Congress side have put forward 
very indignant claims and have sug-
gested retaliatory measures such as the 
withdrawal from the Commonwealth 
and the nationalisation of British assets 
in this country, I think by and large 
this House has taken a very pragmatic 
approach to this problem. I beg to 
.Ilbmit that this is not a legal question. 
LegallY. we have reiterated our posi-
tion that these unfortunate people of 
Kenya are British citizens and. there-
fOire. are none of our responsibility. It 
is for them to take up the matter legal-
ly. and I think they arc considering the 
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[Shri Swell] 
·question of approaching the United 
Nations and some of them arc also 
contemplating to make -an appeal to 
the International Court at the Hague. I 
would also submit that this is not even 
a poli.tical question. Politically these 
people, Il'.i we have said. are none of 
our responsibilitv. Politically. it is a 
question for the British citizens, whe-
ther in England or in the Common-
wealth, to take up with their Govern-
ment. 

I would also submit that this is not 
an occasion to utilise this forum as a 
platform for political mudslinging. J 
would submit that this is a human ques-
tion, it is a moral question; it is on the 
basis of a moral consideration, of our 
revulsion against racial discrimination 
tbat we feel that we are involved in 
this question. It is also hecause the 
majority of these people who have 
settled down in Kenya and subsequent-
ly taken British citizem,hip originated 
!rom this country and had played a 
very great role in the building up of 
Kenya, whether it was as indentured 
labourers in building up the Kenya-
Uganda Railway track or as business-
men who built up trade and commerce 
of Kenya at the time when the Africans 
were not in a position to discharge 
their responsibilities in .these respects. 

If we arc to look at it from that 
moral angle and human angle, then the 
question we sbould put before us is not 
who is right, but what is right, what 
'will be right by these people, what 
should we do -at this moment to see that 
the sufferings of these people are aJlc-
viated, that the undesirable aspects of 
thi-s Act are eliminated, and how 
best we can overcome this problem. 
If we look at it this way, I think we 
should be clear in our minds as to 
what is the problem we have on hand, 
the problem with which we are im-
mediately concerned. The problem 
refers to about 100,000 or even 120,000 
Kenyans of Indian origin who are 
holders of British Pa!5sparts. 

Newspapers in the last few days 
report that during the period when 
there was a rush from Kenya to beat 
the date-line of the Act, roughly about 

of U.K. (M.) 

15,000 heads of families had been able 
to reach England and are now there. 
The present calculation is that there are 
about three dependents to a head of 
family. If you go by that calculation, 
today out of 120,000 people. ab(M 
1)0,000 have been ahle to ~  

England. 

AN HON. MEMBER: They have 
not yet reached. 

SHRI SWELL: The heads of families 
have reached and the dependants 
will follow. Anyway, it is fCTT the 
Minister to deny or confirm these 
figure •. 

Therefore, the problem in our hands 
today relates to about 60.000 people. 
What is the way to help them out of 
their difficulty? 

Now I will point out what the 
British Home Secretary has said on 
the floor of the House of Commons to 
which one of my han. friends also hus 
drawn attention. The first thing he 
said was that there was nothing ill lhe 
Act which specified the number of 
people who would be admitted into 
UK. J would submi.t here that this is 
not a question of denying these people 
the right of entry into England. That 
is not what the British Government or 
the Act has said. It is a question of 
regulating entry. 

An HON. MEMBER: How? 

SHRI SWELL: There is no hard and 
fast number fixed by this Act. We are 
told that about 1500 persons will be 
taken into England every year. But the 
Act itself does not say that it will he 
confined to that number of 1500. There 
is room here for negotiation. I think 
this Government has taken the right 
step in trying to bring ~  ~  
on the British Government, JD trymg to 
arouse the conscience of the fellow 
Commonwealth countries and in trying 
to arouse the conscience of tbe world 
and have this number suitably increas-
ed. 

There is another news item today or 
yesteroAv which says that as a result.of 
the flight of these Indians from Kenya 
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-these are persons trained in trade 
<Ind commerce and various other crafts, 
persons who are the backbone of the 
Kenyan economy--there is today a 
sort of economic chaos in Kenya and 
even the Kenyan Government is reali;-
ing that this kind of flight would have 
,a very adverse effect on the Kenyan 
economy. We have at the top of the 
Kenyan Government today a person uf 
the stature, age and experience of 
lomo Kenyalta, a man who had heen 
tempered in tho struggle for the frc.:-
·dom of the people. I refuse to believe 
that a man with that kind of back-
ground would not realise what is good 
for his people. Is not this an oppor-
tunity for the Minister of Externa! 
Affairs to take up this matter of these 
-00,000 persons with lomo KenyaUa so 
that they could be given work permits 

10 remain in Kenya as long as they are 
not absorbed into the U.K.? Simultane-
ously the question should be pursued 
with the British Government to increase 
1he annual quota of the people who 
should be admitted. If a pragmatic 
approach is made in this way, the solu-
tion to the problem of these 60,000 
persons should not be an impossible 
task. 

I do not subscribe to the idea of 
retaliatory measures such' as freezing 
or nationalisation of British assets in 
India. We have to remember that for 
a few hundreds of Britishers who arc 
in India today we have a million citi-
zens of India or people of Indian l)rigin 
living in Britain. Before taking any hasty 
or precipitate step in this matter, we 
should consider what would befall those 
people who are in. Britain today. J do not 
subscribe also to the proposal that we 
should ban the entry of the Common-
",-eaIth citizens holding BrWtish passports 
to India. Who would suffer if we do so ? 
Firstly, it is these 60,000 persons who 
would be thrown out from Kenya and 
whom we are trying to help. We have 
also to remember thM if we insist on per-
mits for the Commonwealth citizens 
'living in India, I think the other coun-
tries including the United Kingdom 
will have the same right to insist on 
permits for our nationals in those 
countries. These are the things that 

oj U.K. (M.I 
this Government and Parliament must 
take into consideration. 

I would submit to the Government 
that we give time and make approaches 
to the United Kingdom Government 
and the Kenyan Government on the 
line'; that I have suggested. 

SHRI H. N. MUKERJEE (Calcutta 
North East): Mr. Speaker, Sir, I think 
it is generally realised that what he 
Unilled Kingdom Government has 
recently done is an instance of the ab-
dication of human decency and a 
blatant repudiation of the pledges 
which had heen given repeatedly at 
different times to the Asians in East 
Africa. 

I am worried also because this 
appears to be part of the combioed 
offensive of racism. There does appear 
a joint effort \0 promote this racist 
idea wbich is going ~ to play a 
most blackguardly role in the coming 
phase of history. This morning I read 
about the refusal of the United King-
dom and the United States' representa-
tives in the United Nations even to 
censure-let alone expel-Soutb Africa 
on account of South Africa's refusal to 
call oil' the so-called terrorist trials of 
30 South-west African patriots fighting 
for freedom, who have been jailed for 
life. 

We know how the Rhode:oian court 
has refused the British Queen's prero-
gative of mercy and Britain looks on. 
I read in tbe papers this morning of II 
report of the United 'States National 
Advisory Commission on civil dis-
orders, how all-pervasive racism is a 
feature of American life today. 

British citizenship was at one time 
looked upon as something very worth-
while and in the middle of the 19th 
century, men like Lord Palmerston 
would make a lot of arrogant noise 
ahout it, but the British lion today is 
a toothless animal. But the lion is a 
noble animal and the lion, even when 
it is old and toothless, should know 

how to behave. Obviously Britain does 
not know how to behave. 
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!.Shri H. N. Mukerjee] 
17.27 HRS. 

[MR. DEPUTy.sPEAKER ill the Chair] 
In Britain today there is, we see 

from the papers, a lobby whose slogan 
is "Keep Britain White", and the Prime 
Minister of Britain happens to be Mr. 
Harold Wilson. who when his crony. 
Mr. vardon Walker was defeated by a 
racialist. said he Wit> a parliamentary 
leper. Now. leprosy is a visitation for 
which the victim should be pitied rather 
than be condemned. But I am afraid 
Mr. Wilson and his tribe have got 
themselves iIllto a position where they 
sbould be called lepers and they should 
not be pitied but they should be con-
doomed because they are moving joint-
ly with the racialists among the Tories 
and they have done this dirty work. 
Anl1 they have even dropped a pre-
tence that there is nothing racial about 
it in the Bill which is now an Act. In 
that Bill there is a reference to the 
"citizens of the United Kingdom hold-
ing United Kingdom passports who 
have no substantial connection with 
this country by birth or by parentage." 
If YDU are linked by birth or parentage 
with the United Kingdom you can get 
away from any of the provisions in this 
most deleterious Bill. 

I know the Kenya-Indian, cannot be 
exonerated from responsibility. But I 
am very glad that mv friend over 
there. a Congress colleague. pO'nted 
out how it was Mr. Malcolm Mac-
Donald who had gone particularly 
to persuade the Kenyan-Indians to stick 
to British citizenship when free Kenya 
had given them the offer that either 
they should become nationals of that 
free country or they should choose to 
hetong where they wish to belong-Bri-
tain or India-wherever it might be. 
They chose Britain. They took very little 
advantage of the Kenyan Government's 
offer which has been there for more 
than two year.,. And yet, they did not 
take advantage of the offer. Only 
10,000 Indians or so have opted for 
Kenyan nationality and the rest trusted 
Britain. They trusted Mr. Malcolm. 
MacDonald's bland:shments. They 
forgot that at one point of time Britain 
hOO been given the appellation of "per-

0/ U.K. (M.l 

fidious Albion." I hate to have to talk 
like this about a country where I had 
lived five years of my life and I have 
nothing against that country and its 
people. . 

But I do say that this ruling class, 
the ruling circle of labour lieutenants of 
the capitali',t class who are bossing 
over Britain at the present moment, 
continue to be a tribe for whom we can 
have nothing but hatred and disgust. 

I would like to know from this Gov-
ernment-the Prime Minister has more 
important preoccupations, but the· 
Minister of State is here--ba\'e we 
tried genuinely to make a move in 
regard to contacting President Kenyatta? 
I was very glad when Mr. Swell' 
said that Jomo Kenyatta has gone 
through fire and hc is a kind of per-
son who will not do a wrong thing just 
like that. How far have we gone in 
our talks with him? I have been read-
ing Government's statements and there 
is no mention about our conversation: 
with Kenyatta or with the Kenyan 
Government or any report from our 
High Commissioner in Nairobi. I find 
reports about the contacts which our 
High Commissioner in London had 
with the British Government and our 
contact here with the UK High Com-
missioner, but there is not a word, not 
a syllable in so far as Kenyatta himself 
is concerned. 

1 would also like to kno\\ this. 
Pakistan is in the picture. Pakistan is. 
of course, treated in a preferential 
way by Britain for its own pseudo-
imperialist reasons. Pakistan in this 
Ca:ie is also a sufferer. Are we making 
any move, along with Pakistan in regard 
to this matter? I do not know. There 
is nothing at all to suggest from the 
papers already laid before the Hciuse by 
Government that we are making any 
moves along with Pakistan in regard to 
this matter. Every opportunity to 
work with Pakistan on a friendlv basis 
has its repercussions, which have an 
importance which should not be 
ignored. 

If the Kenyan Indians come home, 
I have a feeling that they do not 
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.deserve to be welcomed here, because 
·of their having disregarded the advice 
.of our own Government ~ they 
should have adapted themselves to 
their country of adoption and should 
have looked upon that country as their 

-own. They have not done so. But if 
they come to us, bold India has strength 
and resilience enough to absorb some 

-of her erring children. But we cannot 
send them a blanket invitation. They 
are Britain's headache for the time 
being. We Ghould tell Britain straight 
what we think in regard to this matter. 

I am glad the suggestion of India 
.leaving the Commonwealth a very old 
idea which many of us have been 
pressing here without success---has 
been mentioned not only in an amend-
ment before the House, but also in twu 
speeches made by Congress members of 
the House. When India joined the 
. Commonwealth, it wa'3 on the basis of 
common citizenship, conditioned by 
reciprocity. But the British are behav-
ing in a kind of way which shows that 
breach of faith comes easy to them. So 
far as this country goes, they are 
practising a variety of apartheid and we 
should do something about it. There is 
no doubt about our having to do 
something about it. It is about time, 
more than time, that we made a ges-
ture, sO badly needed for sometime, of 
leaving the Commonwealth. What good 
i'3 there about it? What is the advan-
tage we get? If belonging to a large 
community embracing a very consider-
able part of the world gives you some 
moral satisfaction, I can understand it. 
But how can we have moral satisfac-
tion from an association with the 
Commonwealth whose head is the 
head of the Government which be-
haves in this most egregious fashion? 

I would suggest, as this amendment 
has also promulgated, that We quit the 
Commonwealth, that we stop the re-
patriation of dividends on British 
capital and we freeze the British assets 
that we have got here. There are 
many other reasons for it. Look at the 
behaviour of British big money inter-
ests, like the Calcutta Tramway Com-

.. pany who ran away and who arc now 

0/ U.K. (M.) 

coming squealing back to get their 
assetl> with compensation and God 
knows with what other benefits. Look 
at the BOAC which has been ~  
behaving, not for the first time, in a 
manner which is against the kind of 
objective we have got. On the UK 
citizens in India, a certain amollnt of 
curb has surely to be put as a kind ·of 
retaliation. We do not like the 'l.ord 
"retaliation", but if this kind of thing 
is done, India should certainly &it up. 
The more liberal British papers like the 
New Statesmall have expressed fears 
that an agitation might start 10 Britain 
-it has already started in some kind 
of way-for coloured citizens to be 
expelled. Surely these chaps who 
shout "Keep Britain White" would be 
in the picture and they would clamour 
for a scheme of repatriation of emi-
grants and all those things. 

Britain is taking recourse to apartheid 
on an instalment plan. In Wolverhamp-
ton Sikh bus drivers and conductors are 
demonstrating as because of their beard 
and turban they are to be pushed out 
of their office, Two of the Britilh 
sovereigns till recently wore a beard, 
and wear a turban I would not get a 
job in Britain. This is the kind of thing 
going on. this is the kind of apartheid 
heing practised not only by Pretoria but 
also Rhodesia and Rhodesia's unspoken 
pntron the United Kingdom. India 
sh('uld do something about it in order 
that her image. which is already so 
dark in so far as ex-colonial countries 
of the world is concerned, might be 
refurbished to a certain extent. 

SHRIMATI TARKESHWARI 
SINHA (Barh) Mr. Deputy.Speaker, 
Sir, I am grateful to you for this oppor-
tunity. J was in London when this BID 
was being passo;:d by British Parliament 
and some of the delegations from Kenya 
Asians met me. Sir. this is not merely 
a question to be solved for the people 
of Indian origin who have been in Kenya 
hut, as ~ previous speakers have point-
ed out, this is a very serious problem 
of denial of British citizenship to tbOlCl 
people who have already 'been giveD 
British citizenship . 
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[Sbrimati Tarkeshwari Sinha] 
The British Government has passed 

a law which it has no moral or legal 
authority to pass. The fact is that the 
British Par.liamerxt is supreme. They 
have no Supreme Court there. If there 
would have been a Supreme Court, as 
we have in India, to interpret the lega-
l ity of the laws passed by Parliament, I 
am sure this law would have been de-
clared completely illegal. How can a 
country deny citizenship to its own 
poople. Once they were given British 
p898POrts those Asians did not remain 
Asians or Kenyans; they became de 
jure and de faCIO Britishers except with 
difference in the colour' of their skin. A 
country which has been preaching de-
mocracy, a country which has been 
preaching rule of law has become the 
conntry to provide for the burial of the 
rule of law. This is the biggest irony 
of this legislation which has been passed 
by British Parliament. I know that 
there is some conscience even in the 
Britishers and it has revolted. The Arch 
Bishop of Canterbury revolted against 
immigration laws. Many members in 
British Parliament have revolted against 
this law. A very emiRent personality 
of the Labour Party. Mrs. Gaitskel. who 
is now a Member of the House of Lords, 
revolted against this law. I' could say 
that the Memhers of the British Parlia-
ment who even brought this Bill, who 
made this as law, were completely in 
defence, They were completely demo-
ralised, fully realising that they were 
doing something very inhuman. When 
Mr. Callaghan made the statement that 
the implementation anti success of this 
law will depend upon the situations, he 
did realise that the world is not going 
to sit quiet. It is good this Parliament 
has taken this opportunity to debate 
this. People from Asian countries. who 
had Asian origin. arc spread over a 
large part of this world. There are peo-
pic of Indian origin, Pakistani origin. in 
West Indies South-East-Asian in the 
Middle East in Africa and so on. This 
problem is haunting all those Indians 
or Asians like Pakistanis and others. like 
a ghost. They arc living from day to 
day and month to month. There is a 
fl'lCling of complete insecurity among 
them. I would not blame those Asians 
who were in Kenya at that time, who 

o/U.K. (M.) 
were tempted to accept British passports, 
because they had a lot of faith in the 
sense of morality and legality of the 
British Government and British Parlia-
ment. They could not imagine that any 
decent civilised government would be-
have in the manner in which Britain has 
behaved. 

How any citizen of Britain would be 
feeling when that country, which they 
have made as their home, is going to 
deny them the right of existence. We 
arc the citizens of this country. It is 
hy chance that we are hom in this coun-
try. There are Indians who are horn 
in some other country. But anybody is 
an Indian, if he is given Indian citizen-
ship. he feels that he is an Indian in 
every respect. He will certainly feel 
disappointed if he is denied the rights 
of citizenship and that is why We fecI 
it. It is really, as Shri Mukerjee put it. 
not a question of India accepting them. 
We have all sympathies for them, but 
it is a matter which is much bigger than 
India. It is a matter of dividing the 
world into colour. 

I also do not blame Mr. Jomo Ken-
yalta for this. But I certainly blame 
our own Government in tbis respect, our 
own High Commissioner in this respect. 
When the process of Africanisation 

~  in Kenya in a very big way, when 
every day newspapers were reporting it. 
our High Commissioner kept us in the 
dark. Was it not in the knowledge of 
our High Commissioner that the British 
Government has been able to establish 
this kind of arrangement with the Ken-
yan Government? Does our High Com-
missioner deny this fact. saying this was 
not within his knowledge that this is 
going to happen? Why did he not warn 
the Government of India? Wby did he 
not inform the Government of India 
for the ~  two years that this is going 
to happen. sO that we must take recourse 
to 'orne action? 

AN HON. MEMBER: He has dOD.e 
it. 

SHRIMATJ TARKESHWARI 
SINHA : I do not think so. Only a 
few months back. our own Members of 
Parliament, visited Kenya-Shri Mabida 
was the leader of our delegatiOD-aDd 
he carne back and said that he met the 
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British High Commissioner and others 
and that he was assured that everything 
is all right there, everything is rosy. He 
said that he was assured that the Asians 
can live there as loyal citizlens. So, it 
gives us lot of pain, now to know that 
j 0,000 applications of the people who 
have not been giVl"II. ,citizenship, are 
pending. What was happening to the 
I ndian High Commissioner in Kenya 
and what was he doing all this time? 
Why did he not bring this fact to the 
notille ot' the Jndian Government Iso 
that the Indian Government could have 
taken thi, matter with the British Gov-
emment before this law came into exis-
t.:n!:'.!? :-.Jow it would be crying for 
spilt milk because that law has become 
law with the approval of the British 
Parliament. 11 is too late now for doing 
those things which we could have done 
"dore this law became a law. We eould 
hav" prevailed upon them. we could 
have insisted upon them. upon Britain, 
that reciprocal retaliation will be very 
very dangerous for Britain. However. 
I am not one of those hard-headed per-
sons who would say that by sheer 
word., we tak'e decisions of serious con-
,.:quence. I .1m not one of those peo-
ple who \\ould ~ that the first reac-
lion (,f JnJia shoulJ be to quit the 
Commonwealth because, the Common-
wealth, ;:tlcr all. is the Commonwealth. 
The peopt.: in the world today are com-
ing together. WI: have formed in the 
United Nations the Afro-Asian group. 
Though tht.'rc may not be anything 
cOlllmon ~  Afro-Asian countries. 
we have to cooperate because the world 
moves in sllch a way. Because we cannot 
live ;n i,oJation. We form into a groups 
and worl.: ~ as long as our interests 
arc then', Sometimes ~  may not agree. 
,ometim<" we do not come to arrange-
mcnts :mJ sometimes We agree to dis-
:t grce ~ takc ~  to our o\\,On 
methoo,. but We form into groups be-
cause ~ rcalise thut even for some kind 
pC eon,i,krmion some joint effort is 
needed. 

After all. we have been making the 
mistake of assuming Britain as autho-
rity over the Commonwealth. Who has 
made Britain the authority for the Com-
monwealth? The Commonwealth is 
symbolically presided over by the 

Queen. But it is only by our pleasure 
that the Queen is presiding oyer the 
Commonwealth. If We want to have 
relationship with Canada, if We want to 
have relationship with Australia, if we 
wunt relationship even with Mrican 

~  of the Commonwealth like 
Nigeria anJ others. this is the forum 
where we can exchange our points of 
\'iew and pressurisc even Britain that 
this is our stand and this is the right 
stand. 

By leaving the Commonwealth on 
whom arc we going to take our revenge? 
On ourselves. because we will be quitting 
our association with other countries of 
the Commonwealth and not with Britain 
only. Our association with other coun-
tries of the Commonwealth is very im-
portant. By quilting ~ Commonwealth 
we are going to create a situation where 
\Ie will be in isolation and not others. 

But there is method. We can take up 
this subject in the Human Rights Com-
mission. In April the international 
conference on human rights is going to 
take place in Teheran. Let this Gov-
emment have serious thinking about 
this matter and present a very, very 
convincin.g case to the Human Rights 
Commission. We can arouse the con-
science of the world. You remember 
those days when We were not indepen-
Jent, Then we went to every country, 

~  public opinion and We did suc-
ceed. We went to the United States of 
America: we went to many countries of 
Lalin America: ~ went to many coun-
tries of Europe and created large and 
wide public opinion in our favour. I 
wish that kind of public opinion to be 
createJ. India will stand as one, in this. 
This Parliament by discussing this has 

~~  the hands of Government 
"I' I nJia and T hope they will take this 
"'pport with great seriousness. I think, 
\Ie will ,uccced. J am sure about it. 

o,ft ~~ mr (1'1) : '3''lT>;ljtr 1 ~  

;;l'T ~~  ifR'iT!i ~~  • .. 1 <tlf7"1N 
'l<?f ~ iftrr f'f7!iT ~  lj'. '3''1 "'I 'llf,q.., ~  

. t. I !if. ~ 3fTJr f.T f.1il7 "ITif.r arnrr 
g l:fT !if. ~  ;;lIT 1 1 ~  iT,,!,T <rT'1' 

~~~ ~ ~~ ~ ~  
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111ft m- "UIf] 
9l¢t" ~ !fiT ~  ~  if; "lR 
;O'if<i ~ it ~ if; ~  
~  if; ~ if; CfiFrolfT <n: eT!fiT 

~ ~ ~~~  ~~  
.;;rcrr.r ~ g't1; ~ ~  flfi ar'lfT ijT ~ 
it "'lfrof ~~  !fiT ;;rTf <'1'fTln ~  m<r.., 
3fif ~ ~ lfiE';i1T ~ f!fi anr;;r "fm 
1 1 ~~ 1 

fR.,. nu ~ ~ ~ ~~~
~~ ~ ctT ~ "fm arr;;r 'lfT<:i9" "'T 
1 ~  "f)lfi ~  ~ ~ "'<: ,t 

~  ~~~  ~ ~ 
if; ~ lflTfcr;mT "fml it '1fT ~~  ~  
~ flfi/iT ~ I m ~ fcrfuT t:t'" 
i!'" 3lrofT it f.ti/iT t:, ;;rT ~  !fiT 

~ ~ ~ t: I ~ 3frofT ~ arr;ffOT'PT'i 
arrq; ~  ~  ~ I fwi., ~~ 
if; 3fT!:m: <n:;;rT ~ ~ f'f;qr ~  
~ fcrfuT m 'lniT ~ m 0 ~~~ il 

,f.ti/iT t:,;;iT 3 ~ 1 arm; if;i'(;<:<I<:T ~  

m ~ ~ if; t1;<r. ~~  Olff'f'i ~  

-if' 3 ~  ~ ~ ~ ~ 'Ii1Ti1T 
~ ~ : 

17.49 HRS. 

{SHRI G. S. DHILLON ill the Chair] 
"The Bill appears to the committee 
to involve this country in breaking 
its pledged word, in as much as per-
sons granted United Kingdom citi-
zenship have through the Bill had 
this citizenship made nugatory. This 
causes distress and distrust of the 
Government's word in the immigrant 
.communities and among those who 
have devoted themselves to the pro-
-motion of integration, trust and good-
will. The committee and its staff are 
~  to see how they may con-
tinue their work under these circums-
tances. 
If it is evcn now possible for the Bill 

to be amended attention is drawn to 
those features of it which are thorough-
ly wrong :-

1. In clause 1 of the Bill racial 
classification is, it is believed 

for the first time, formallv em-
bodied into the law of the United 
Kingdom. 

2. The Bill fails to include now the 
recommendations of the Wilson 
committee about appeals and 
about the provision of a com-
prehensive welfare service. 

3. The numbers for which entry is 
~  are unreasonably timid 

and are unjust for people classed 
as United Kingdom citizens. 

4. The Bill creates a dass of per-
sons who are virtually stateless 
as tmy are made to have effec-
tive citizenship in no state. 

The committee has assumed the exis-
tence of immigration controls and has 
cooperated with their operation in this 
country. But the Bill introduces into 
t he controls a measure of injustices and 
indeed bad faith, which unless it is con-
siderably modified can do the gravest 
harm to the progress of community re-
lations." 
~  ~  ~ 3 ~  0!T'n 
m<:n:T !fiT ~ ~ I ~  ~ 
~ ;;rT ~  if; ~ ~ 'f.i-'l . ., 
~ i' f;m< ~ ~  3 ~  :;nrr;:r 

~ <rr?: '1fT ~ If.'<: l2"1Ti'fT ~ ~ 
"Sir Dingle Foot takes his stand 

on the legislation that gave Kenya 
indepcnd·znce in 1963 and enabled 
the European and Asian citizens there 
either to apply for citizenship of 
Kenya or to retain their ~  
of the United Kingdom. Those who 
retained United Kingdom citizenship 
received Brilish passports as a matter 
of course and were entitled to come 
to the United Kingdom . 

Now, Sir Dingle Foot says. the 
British Government is making a dis-
tinction between the European and 
the Asian community in the new Bill, 
saying that thOse who had a father 
or grand-father in Britain could come 
back. This applied to nearly all the 
Europeans, thus giving them free 
entry, but the Government intended 
to refuse the same right to the Asians. 
That was why he. condemned t.he. BHI 
as 'racialist legislation'." 



2039 Commonwealth PHALGUNIf 16, 1889 (SAKA) Immigrtl/lts Bill 2040 

~ ti'it arm; ffilR tt4i ~~~ iii ~ 
\f 1I'ilT' ~ >.;ft fWr ~ ~ 
am: slif",F .. 4IiQ anq; ~~  ~ ~ 

~~ I ~  ~~  f.f; 
~ ~  ~~~  
~~  ~ ~~ ~ amr ~  
~~~~ ~~ ~  
~ I ~ ~ ~~~ ~ 
311fT ~ ~  f;;rm ~~~  ~~  
~  ~ ~ ~ I ~~ 
~  3fR1:tfrn iii ~ ~ 

if srf;:r ~  200-300 ~  ~ 
rn ~  am: ~  ;7, ~  if 
Iff;:r cmll'T<=r 6, 7 lH 1 0 ~  ~ lfo(.€\' 
~  I cIT ~ 1:t'fi ;;r1IT'fT 3fT ~ ~ ~ 
lffif ~  iii ~  ~ <=rm ~  ;;rf 
~  iIi;;rm i art'l;;;rf 'ZfWll1 iii ~ 

~  Cffl' ~  OTR ~~  ~ ~ 
iii 3 ~~  Qf l<T ~  <itT ~ 

~  flfi' ~  ~  en, f;lf ~ ~ 
iii <ffiiT I lfi[ t:tlfi' ~  l,1CI ffi ~ I 

~ ~ ;rmr ~  lfi'1:it ~ ~ 
iii <rft. ;7 flfi' ~  if ~ ~ ~  31'1<: 
3fQ'h: iii ~ QflTT 3 ~  ~ ~ ~  
~  ~  QR lfffiT ~ I ~ 
~ ~  ~  ~ 'ffil' lfi"l; ~ 

~ ~~ fcn:w rn ~ ~ ;;if 
~ I ~  ~  iii ~ OR ~ <rft. 

~ ~  m ~ ~  ~ I ~~ 
~  anqili (;l<T;; if ~  <;T'fT ~ ~ 

~ ~ lI'lft;r ~  flJilT ~ f, ~ ~ 
;;l1rf am: tT"ft <'filfl iii ~  lfi'f ~ 
iIi;;m '('f'tlff 'til '7lfm ~ ~ iii 
fflt:t ~ lfi'<: ~ f I ~ ~ 
~ ~ ~  f1i;;;ror ~  ~ ~ 

me<: ~ ~11  ~ ~ ~  

~~ if 'IfN1Il' rn iii ~ ift 
3 ~ if ;;r&t ~ ~  t f1i; ~ 

<=rm ~ ~  if !f1ifT ri t· ~ ~ 
~ 1  ~~  ~ ~ 
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~ iii, ~ ~  ~ iii ail<: ~ 
<!IT OR fl]'<:qrn flfi'lll tTl<T III'T I 11' 0 

~ lfi'f ~ III'T flfi' ~  ~ ~~ ~ 
lfi'r ~  ~~ ~~ ar)'l; ~ ~ <=rl11i if ~  
~  ~ I ~~  ~ 1  ~ ~ ~ 

~ if ~ ~ lfi'T am: tl<T'f ~ 
~ ~ I amr ~~ ;;ror ~  iii 
orft if ~~ ~ srm;; If;;rr ~ ~  llt:t 
;:rf srm;; If;;rT it O!<:fTl<r flfi' 3 ~  iii m 
~  ~  ~~  ilmlf f;lf lfi"l; 1 ~ ~  ~  
~  arm; ;;rf;:t:t ~  tl:TT;; ~ ~  

~ ;;ror ~ 1  ~ ~  ~  

""'" m III'T ;:rf ~~  ~  lfi'f ~ 
1I'ror ~ it lI'l;:!f<:fT ~  ~  I ~ 
~ it ~  ~ lI'i<!f<:fr ~  I pvr-
if;;;; ~ ~ it 'P.lI'm flfi' ~ 1  ~ If!fT 
~1~  ~~ ~~ ~ ;;ror ~  lifu;:r 
lfi'T;r{lII'r 3 ~~ ~~ 

it ~  ~  I 1I'ror ~ it ~  ~  
if!fTflfi' ~  ~1  ~  2fT flfi' ~ 
;;rllTT lfi'f ~ !CTN ~  ~ I m 
~ ~  ~  ~  lfi'T ~ it;;r 
~ ~  <11'!,l'ilT;;r)flfi' ari:rf'1:lfi'T'toft 
iii ~  iii f;;rt:t lfi'tlfT if ;;rf ~~ 
~  lfi'T ~  '1'<; <:QT III'T, ~ 
'3'm 3f'l'fT ;;r1lf;; ~ ~  ~ m 

~ ~ ;;r) ~ arR ~ 
WIT ~~ ~ ~  ~ am: mflflfil 
~  it '3'<flfi'T ~  iii ~ ,,!,!;orr 
~~ am ~ I ~  1I'ror 
~ <tilt ~~ ~  l<T mtuu 
~ ~ <'!Wi iii f<=rt:t am: ~  lfi'r ;;r;rm 

~~~ ~  I ~ 11  
~ lfi'T ~ 'fTfi'l' lfi'T ~  
~  

Wr.r!l; ~  i:ru ~ ~ ~ ~ 
~ ~ ~ ;;rr!f ~ ~ sr!lF'! 

If;;rT !fT ~ iii ~~  If.T ~  ~ ~~ 
lI'1fc;; 'illl''l; fit;;r ~ ~  ;;rT;rf if;;:lmT 
~  !fT am: ~  ~  iii ~ am: 
~  itilT ,ift ~  ~ ~  ~ 1 
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orrr am: ~ ~ ~  3{11m 
<R: fl"fi ;il't l"fiFiT ;rro ~~ ~  1f ~  ~ 
~  ~  3th: ~ ~11  ~ ~ 
f'lilIT orrr I ~  itu ~~ ~ fl"fi ~ 
~ itiT ~ it; ft;rQ; SI"lI"f.f ~ iilTlf I 
am ~ ~ ~ ~ fit; 'Ilrof 
~ lift ~ ;ftfu "{"'tmm it; m ~ ~ 
~ fit; 3fIll'f m lift ~ ~ 
'iffl ~ ~  iIW ~ fui m:ta ~ 
~ ~1 ~ ~~ ~1 
f<ffir;r ~ if m ~ ~ m-
~  'f{T lift I am: w f<ffir;r m:cm: 
it; (T ~ ~ ~ 'fiT ~  

~  ~~~~ 
qgft vi am: iIW m ~ ~ ~~ 
~  lJR ft;m mt ~ 350 
~ ami' ~ ;;rlfT;t 'if\'ft ;;yy ~ ~ I 

'Ii ~ ~ ~ ~ fit; w 'Ilrof m:cm: 
lilt ~ if')fu ~ it; ~~ ~  mit 

~ ~~~ I .q ~~ 
w;rr ~ ~ I ~ 'I1l'Wr ~ 
~ iIW it; ~  ~ ~ ~ ;;ffit 
~ I ~ fuq;yfuy tfT fit; fu;;rn '1<:: 
~  ~  I ~  
lfR rn ~ ~ it fu;;rn it; 0i'1<:: 
:;;ft;r <tT ~ ~ ~ lfR ft;m I 
at ~ ~ 11ft m"rro<r;ftfu wit; 

~ ft;rQ; ~ ~ I "I1f ~ ~ 
~ 'iffl ~ 'IT at ~ ~ 'IT 
~ ~ I ~~  
~~~~ ~~  
~ 'ITfit; ~ ~ ~ 
~~ I ~ 19 ~~  I 

~ ~ <11: fimy ~ ~ ~ 'TlIT I 
~  ~ ~ it fwfrn ~  

~ ~ IIilWTI ~ ~~ 
~ ~ I 

3(iO .q ir't dr.f ~ wit; ft;rQ; ~ I 
~ ~ ~ ~1 ~  I 
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1 ~ I ~ ~~ ~  
VR'f ~ amrT1f.q am: ~ ~ 

~~ ~ ~ ~ ~ 
~ 'TlIT ~ fit; ~ ~~~ am: ~ 
iIW l"firoff.t t ~ 'Ilrof ~ 
(10ifI4iij\(UI l"fi"{ ~ I am: ~ im 
~~  ~1 ~ 
~ ~ lfil ~ lfROT, ~ ~ IIil 

. 'f{T lfROT at m m ;;IT iI'T'Tfu; ~  

m ~ arrir iIr ft;rQ; 1ft ~  11ft 
OIffitt'T ;t't iilTlf I ~ ~ ;;IT t ~ 
'1<:: ~ 3f1«'1' ~  a;r m ~ <iFtl 
it; 1{'1' ~ ~ ~  ~~ ~  ~  
am: it'IJ ;;rilm am: m ~ ~ llit 
~ am iIr ~ WT 'IT, if.m ~ 1l;!fo 
~ ~  IIiR 3'iR ;ffi: <iFtl <tt ~ 
1fR'fi t, ~ ~ itiT ~ ~ ~ 
~~~ ~ ~ 
~ ~ ~ ~  
;ffi: it; ik itiT ~ rn ~ itqfcJ ~ ;t't 
fttmr ~~  ~~ ~ ~ 
3T'fi\l 'ifTIiUT ~ l"fi"{OT ~ I 
SHRI D, C, SHARMA (Gurdaspur): 

I do not think that I should reiterate 
what has already been said, but I want 
to urge upon the Government of India 
that this is not merely an Indian pro-
blem or a Pakistan problem but it is a 
problem that concerns all the countries 
that are inhabiled by Asians and also 
some of the countries that are inhabited 
by Africans, Therefore, we should 
look, at this problem from a wider pers-
pective and from an angle which is 
more or less the angle of the whole 
world. 

Somebody asked 'What have the In-
dians done for Kenya?', Anybody may 
ask 'What have the Indians dODe for 
India?', It was the Indians who had 
built the railways in Kenya. I think 
you must have read The Man_ters of 
Tsavon by Col. Patterson, in which he 
has given the story of the Kenyan rail-
ways which were built by the IDdians. 
It was the Indians who had built up 
the railways of Kenya, It was the 
Indian, who bad built up the cities and 
multi-storeyed buildings in Kenya, 
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Indians were the back·bone, economic 
and political and I should say, the inter. 
national back-bone of Kenya. They 
were a pan anll parcel of ltenYL Now 
it looks very odd that these very Indians 
who have given all their support and 
help, moral, economic and political, for 
the liberation of Kenya from the 
clutches of the British Empire should be 
thrown out. 

18 HRS. 

Somebody says that they were not 
into a trap by Mr. Malcom Macdonald. 
I do not know this. I do not think 
there was any trap. But one thing is 
certain, that they opted for UK citizen-
ship, as some of them opted for Kenya 
citizenship and some others opted for 
Indian citizenship. Whether they opted 
for this citizenship or that, We cannot 
wash our hands off those persons who 
are Indians, who are of Indian descent. 
If anyone wants to do that, I think the 
prestige of India would go down into 
the deepest ocean. 

Therefore, whether a man lives in 
UK or in Kenya or any other part of 
Africa or Asia or Europe, if he is a 
person of Indian origin, We have to 
own him. We cannot disown him; if 
we do so, we shall be disowning these 
persons here after some 10 or IS years. 
Disowning Indians, whether they have 
opted for this citizenship or that, is, I 
think, a moral ~  a political suicide 
and a constitutional absurdity. We 
must own these Indians. 

I do not want to read from papers. 
But even a paper like the New ~  
man. which the present UK High Com-
missioner for India. Mr. John Freeman, 
was editing till recently, has said some-
thing on this echoing our sentiments. 
I shall read only one sentence of what 
the paper has written, though I can read 
many sentences from it. It says that 'this 
enactment is not feasible on any grounds' 
-morally, politically or constitutionally. 
But that does not make those I.dlana 
who are not allowed entry into UK 
happy. Mr. Harold Wilson has become 
Mr. Hitler Wilson. As Hitler tried to 
raise the bogey of the Jews, so Mr. 

of U.K. (M) 
Hitler Wilson is raising the bogey of 
Indians and Asians. If I read the New 
Statesman a right, I can tell you that the 
Labour Government is on the way out. 
This legislation which they have enacted 
has blackened the statute book of UK; 
it has brought the UK a very bad name. 
This Act is going to be the last nail in 
the coffin of the Labour Government. 
This is what the New Statesman also 
thinks. 

What is the way out? There are two 
ways. One is that these people who arc 
denied their right of entry and are 
asked to come in driblets sbould stage a 
satyagraha outside 10, Downing Street. 
They are a brave people, they are the 
children of Mahatma Gandhi; they have 
learnt their lessons at the feet of 
Mahatma Gandhi. They should, there-
fore, stage a peaceful, non-violent satya· 
graha. 

Secondly ... 
SHRI K. ANIRUDHAN (Chirayin-

kil) : Send a delegation I 

SHRI D. C. SHARMA : No. 

SHRI K. ANIRUDHAN : He himself 
can go and offer satyagraba at 10, Down-
ing Street. 

SHRI D. C. SHARMA : I win ao 
with him. 

Our Government should call a meeting 
immediately of representatives of India, 
Pakistan, Ceylon and some other South 
East Asian countries. It should devise 
ways and means so that some moral 
pressure could be brought to bear upon 
them. The hon. lady Member was talk· 
ing about human rights. I think 
human rights are to be found only 
on pieces of paper and as charter. and 
in the archives of the United Nations. 
Who practices human rights? Nobody. 
There is no use preaching the gospel of 
human rights. The UK Government has 
done this to its most friendly country 
in this world. All the time we have been 
friendly to the UK arid our Prime 
Minister the late Pandit tJawaharlaI 
Nehru would have quit Common-
wealth. In order to keep us there, the 
name was chaneed from the British 
Commonwealth to the Commonwealth 
of nations. We have been very friendly 
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with them and they have done this to a 
friendly natioll. Gratitude is not a 
political virtue and it may not be even 
a moral virtue in the 20th century. But 
what India has done to Britain should 
be remembered with gratitude and I 
think that these persons should be taken 
Dot in 15 years, or ten yellIli but in one 
instalment. We should make this de-
mand unitedly and firmly and if we did 
so I am sure the Government of Harold 
Wilson which is already crumbling and 
tottering and feeling insecure will come 
to terms with us sooner than is imagin-
ed. 

18.07 HRS. 

STATEMENT RE EXECUTION OF 
AFRICANS BY SOUTH RHODESIAN 

GOVERNMENT 
THE PRIME MINISTER, MINIS-

TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI) : Sir, 
I wanted to draw the attention of the 
House to an event elsewhere in Africa, 
in that part of the Continent which is 
still disfigured by racism. We have 
lellmt with inexpressible horrow that 
the South Rhodesian regime has perpe-
trated a heinous crime by executing 
three Africans. The world has followed 
their fate with great anxiety in the last 
few days. This monstrous deed of the 
white racist regime evokes our wrath 
and our condemnation. I am sure every-
one in the HOuse and the country will 
condemn this barbarous act and bonour 
the name of the three African martyrs : 
James Dhlamini. Victor Mhlambo and 
Duly Shadreck. 

SHRI NATH PAl (Rajapur) : I join 
the Prime Minister in paying our hom-
age tl) tbese three brave men whl), what-
ever the court in Southern Rhodesia 
may say. will be described as. martps 
who died on the altar of the liberation 
of Africa. 

This sad announcement has lent a 
new poignancy and perhaps helps us to 
focus our attention on the main issue 
pf the motion before the House today. 

Rhodeala (SI.) 

It is vitally important that we Wlould 
not allow legal niceties and economic 
cOllsiderations to cloud the main issue 
ani! it is necessary that we focus our 
attention on the major issue which this 

~  has raised. 

Mr. Chairman, I would like to say 
that by this single piece of legislation-
I am at a handicap because I cannot 
find adequate adjectives to convey both 
my anger and my sadness at what Wilson 
has tried to do, and because we are at 
a handicap since you could not have 
found a stronger epithet and adjective 
to convey the resentment that we feel, 
than have been employed in his own 
country by the remaining section of de-
cency in Britain. The London Times 
called this in its editorial, "a shameless 
piece of legislation". Bishop Malien, an 
ex-Attorney-General, said that "we hang 
down our head in shame." I do not 
think stronger words can be used by us. 

Mr Chairman I want to concentrate 
on the effect this piece of legislation 
rather than on its other aspects. Mr_ 
Harold Wilson, by this single-

SHRI SWELL (Autonomous Dis-
tricts) : Just one minute, Mr. Nath Pai. 
After what the Prime Minister has an-
nounced, we feel so overwhelmed that 
any debate on this question becomes un-
real. May I request that you adjourn 
the House as a mark of sorrow and 
sympathy for those martyrs and we take 
up and discuss this subject afterwards? 

AN HON. MEMBER: I suggest that 
we stand for one minute, in silence. 

"" ~ ~~  ~  : 
~ ~~  ~ fl:r.R: ~ ..".,. VTl'Im 
~ ~  

SHRI NATH PAl: May I submit 
one thing. While we are all sympathy 
for those who have been executed, while 
paying our homage, we are bound by 
certain other decorums too. Normally, 
the House never adjourns eXcept on the 
death of a head of State. While we 
deeply lament and mourn the death of 
these three martyrs. I would like to say 
this It is DOt as if I am more concern.· 
cd . with the indictment against Mr. 
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Wilson, and not with the execution of 
these martyrs. But 1 thought We bad a 
~  which we follow for adjourning 
the House. But if the Prime Minister, 
tbe leader of tbe House, wants to indi-
cate our sympathy by adjourning the 
House. we would not challenge it, nor 
do I think any of my colleagues would 
challenge it. But perhaps the via media 
would be, the appropriate thing would 
be. in the light of this strong feeling, 
the House may observe one minute's 
silence, if the leader of the Hause would 
agree, and then we can continue the 
debate. 

SHRIMATI INDIRA GANDHI; I 
think the sense of the HOUSe is that the 
House should stand in silence for one 
minute. 

MR. CHAIRMAN; Yes. 

The Members then stood in silence'f;;-
a short while 

18.12 FiRs. 

MOTION RE STATEMENT ON COM-
MONWEALTH IMMIGRANTS BILL 

OF U.K.---<ontd. 

SHRI NATH PAl (Rajapur); Mr. 
Chairman, Dr. Swell was riiht. 1 was 
submitting that when he said that we all 
feel so overwhelmed, one bagan to grope 
for words, whatever one might have 
thought, because we thought that con-
ventions were discarded in thi' flippant 
manner by the authorities in South 
Africa, 

Mr. Wilson, by this single piece of 
legislation, has disowned what has heen 
enshrined in the best traditions of Bri-
tain. By my anger at him is that the 
dream of generations of British socialists 
and of other countries-- that of brother_ 
hood, that of fraternity and of equality 
of men-has come to nought by a man 
who ascended to the Chief Minister's 
office in Britain ia the natne of socialism. 
I am constraioed to say this, because I 
have had the honour of knowini him as 
a friend and when he Was expelled from 
bia party for. 1 think, a staDd which he 

had taken on behalf of the working 
classes of Britain, I had the honour of 
playing host to him. He then showed 

. a tremendous knowledge about Indian 
problems. The last speech We then 
do=livered together was in the Congress 
Hall in Berlin where the theme of the 
meeting was against eXploitation, man by 
man, against the denial of justice by 
man to man, and against every vestige 
of colonialism. I have a feeling-what 
an irony it is--that a man who was 
inspiring generations of young socialists 
around the world to fight against the 
approach based on birth, race or colour 
-it was his basic mission to treat this 
with contempt-should be disgracing the 
statute-book of the United Kingdom by 
bringing a piece of legislation whose 
main inspiration is discrimination on the 
ground of colour. I am constrained and 
pained to say that Mr. Wilson has joined 
the dubious company of the Prime 
Minister of South Africa and Ian Smith 
of Rhodesia. Rhodesia's Prime Minis-
ter, Ian Smith, would have laughed-
perhaps the heartiest laughter of his life 
-When he received Mr. Wilson's mes-
sage that the three' unfortunate freedom 
fighters should not have been executed. 
He must have said, "Mr. Wilson to advise 
me when Britain is beginning to be 

~  replica where colour will be the 
discriminating faetorT' It will be upto 
the British people to decide what form 
of Britain they want to create; we will 
not have that right. But there is some-
thing more vital. This is what Mr. 
Callaghan told the British HOUSe of 
Commons. This i. an example of how 
a man can speak with the tongue In his 
cheek:. He said ; 

". . .. a society which will be 
diverse in culture and will be equal be-
fore the law ..... 

Indeed equal, but as George Orwell said, 
whites will be more equal and the brow-
nies and blackies will be second and 
third! In spite of this denial of basic 
jusuce and discrimination on the ground 
of colour, lie has the cheek to tell the 
British Parliament that this is the law 
to perpetuate the law of equality in the 
U.K. He further tells something which 
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want everybody including the Prime 

Minister to ponder over very seriously : 
"We have to consider our own citi-
zens, and our own citizens in this 
country are not least in this matter." 

What is the history of the United 
Nations? iI am som-y this ponderous 
book was brought. I had asked for the 
smaller volume. It looks pretentious to 
refer to this. It is said here : 

"That We have learnt that the dan-
ger of war arises whenever a nation 
sacrifices to its own ambition the 
fundamental human rights". 

So. whenever fundamental human rights 
are denied. it is not only the victims of 
this denial who suffer, but there are 
dangers implicit, in this kind of denial. 
Obviously neither Mr. Harold Wilson 
nor Rt. Hon. James Callaghan seems to 
be aware of this. Then, he tells the 
British Parliament : 

"We must trust the instinctive sense 
of fair-play of the British people." 

What a mockery! I would not like to 
usc a word like "hypocrisy", but on the 
top of th;s legislation, he says "trust 
our sense of fair-play". It was promised 
to those people that Britain shall honour 
their passports. As somebody pointed 
out. they were persuaded to acquire 
British passports. 
18.18 HRS. 

[SHRI S. M. Josm in the Chair] 
There is also the failure of this coun-

try and I hang down my head in shame 
when I know that tens of thousands of 
Indians do not want to come to this 
country. All of us, including the Prime 
Minister, will have to 'reflect upon this 
very seriously. There are more than 5 
million Indians in many countries. This 
is a warning. When pressed to take up 
the citizenship of the country where 
they have been living so long, they do 
not take that citizenship and they do not 
want to corne to India also. Such is 
the India we have built in 20 years that 
these people who claim Indian heritage 
are very reluctant to come back to this 
country. So far as Indians in Kenya are 
concerned, they were persuaded to accept 
the British citizenship. 

It is ironical that about the 1962 Act 
against which Mr. Wilson had raised 
his strong voice, Mr. James Callaghan 
has said, while defending a particular 
clause before the House of Commons, 
that the liahility which arises from the 
1962 Act, the imprisonment, is inade-
quate. That Act was voted against by 
the Labour Party which is in power to-
day. Mr. c::;allaghan now wants to close 
the loopholes which were left in the Act 
which was introduced by the Tory Gov-
ernment. Sir, Mr. Wilson entered into 
No. 10, Downing Street, which is the 
official residence of the Prime Minister 
of Britain, as a socialist. I have no 
doubt that he will leave it in due course 
as the worst Tory Prime Minister of the 
20th Century. Mr. Patrick Gordon 
Walker, who was Mr. Wilson's colleague 
and life-time comrade, was defeated by 
a Tory member on the ~  slogan 
"Britain must remain white". When 
that Tory member took his seat, Mr. 
Wilson had taunted him by saying, "Here 
is a political leper". What shall We find 
to describe Mr. Wilson's perfidy? I am 
short of words. 

Mr. Attlee has gone down in Britain's 
history as the man who presided over 
the liquidation of the British empire. Mr. 
Wilson will go down as the man who 
presided over the liquidation of the 
Commonwealth. 

There has been some talk about our 
quitting the Commonwealth. I want the 
Prime Minister to think about this as-
pect. Let us not make much fuss about 
it. The Commonwealth, such as it was, 
We were told by the then Prime Minister, 
the distinguished father of the present 
Prime Minister, symponises a commu-
nity of ideas and a commitment to ideals. 
After what We have been told, the very 
basis, the foundation and the lingering 
good thing about the Commonwealth 
has been knocked out, not by its critics 
but by its guardians. We should not 
make much fuss, we should not appear 
to be offended and in anger say anything. 
But I think when the Prime Minister gets 
the next opportunity to meet Mr. 
Harold Wilson, after taking about other 
important things, she should just casual-
ly say: ''Well, Mr. Wilson, incidental-
ly. I forget to tell you, I heard that the 
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Commonwealth is dead, although we 
are sorry about it". This is how we 
should finish with it. This big talk about 
threatening crusade and war is not 
worthy of us. This has been destroyed 
by the men who are supposed to be the 
basis for the Commonwealth. When 
they will make it an offence contrary to 
their pledges, contrary to the best in 
Hritish liberality and contrary to the 
hopes, I am sorry to say, which were 
held not only by the socialists, libera-
lists and humanists in Britain but of all 
countries, by Wilberforce, John Bright, 
hy Keir Hardy, by Bertrand Russel and 
others, they have destroyed it. He has 
repudiated this rich tradition of the 
equality of man, of the brotherhood of 
man and the fraternity of man. 

I want to suggest one thing. This is 
only part of the question with which we 
will be confronted. This is going to 
corne in a big way. It will be in Fiji to-
morrow perhaps and perhaps in other 

~ of Africa. The Government of 
I ndia should not take the usual attitude, 
that whenever the house is on fire it 
tries to dig a well. When the question 
of Indians in Kenya comes it tries to 
have one solution and when tomorrow 
it comes up in Tanzania or in Uganda it 
tries to have another solution. What 
is the long-term policy? We cannot go 
on evolving a hand.to-mouth solution, 
an ad hoc posture. We need a long-
h::rm policy. We need to persuade these 
brethren of ours in all earnestness to 
think of the countries to which they 
helong and try to assimilate themselves 
with those countries, make common 
cause with those countries wherever they 
are living. It is no USe knocking at tbe 
door of Britain. 

Britain is playing a dangerous game. 
I hope the Prime Minister will be 
shrewd and alert enough to see that by 
hringing this Bill their game, I suspect, 
their hope, I think, is to make India get 
these people here. Normally, I know 
how the patriotic sentiments in this 
country will be. It will be said, they 
are Indians, their only misfortune was 
that they believed the promises made 
to them by the representatives of Britain, 
temporarily in a lapse they forget the 

country which gave them shelter and 
the eountry from which they hailed-
they forgot Kenya, they forgot India-
aDd therefore' let us take them back. I 
think Britain expects to exploit this ten-
derness in our mind. We must not fall 
into this trap. Whereas we shall do 
everything to help them, let us not faIl 
into this trap. I am not being legal, the 
wider human aspect we must bear in 
mind, but this kind of resurrection can-
not be allowed. 

I want to conclude by referring to the 
United Nations Charter. It was not a 
Tory Prime Minister-what an irony of 
fate-but it ws a Labour Prime Minister 
who signed it on behalf of Britain. Like 
Shri H. N. Mukerjee I hate to call names 
to Britain, it will be hypocritical, but we 
are shocked, we are staggered, we are 
bewildered. We do not understand this 
kind of duplicity on the part of a man 
like Mr. Wilson. He never seems to be 
miSSing an occasion or an opportunity 
to hurt India, be it the aggression by 
Pakistan or be it the Kutch question. 
When Pakistan committed aggression 
he kept silent, but when India went to 
defend her legitimate right Mr. Wilson 
on the 6th September pontificated by 
telling us "I am distressed at India's re-
action". When Kutch came the same 
thing was there. When American arms 
were used he kept mum. There was 
something, I do not know what had 
muzzled him. Now We find he was con-
veniently away at Huddersfield when his 
colleague Callaghan was piloting this 
Bill. Mr. Callaghan devalued the pound 
first. Now I think he has discredited 
something in British tradition and in the 
tradition of socialism. Everywhere s0-
cialists will look upon this piece of 
legislation with distrust. 

Having said that, I want to ask one 
question. Did they not sign the Charter 
of the United Nations in which it is 
guaranteed under article 15 that there 
shall never be discrimination against 
man by man on the ground of his colour 
or his birth or his religion or his race 1 
I am told that Mr. Harold Wilson, Mr. 
Callagan, many of them, at least one 
young man who was my fellow student 
told ~  was a pilot during the 
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war-when they saw the bombing in 
Germany they wept. His name was 
John Stewart. He said they wept when 
they saw the bombing of Berlin because 
they wanted to build a new Europe and 
a new India. What a sad fulfilment of 
those hopes which they entertained to-
gether! But India will have to rise 
against this hypocrisy and roUSe world 
opinion against this. We are not as 
helpless as We think. Every decent 
citizen will be raising his voice against 
this. There are decent men left in Bri-
t<lin and. I think. in every other country. 
If we do this thing. I think those saner 
elements in Britain will derive strength, 
that lonely voice of the Archbishop or 
the Attorney-General, who had the 
C'ourage and decency to decry this kind 
of thing. which is not only a denial of 
justice but a shame on the nobler tradi-
tions of liberalism. 

Let the Prime Minister take the 
initiative. not in the limited sense of our 
legal responsibility, but in the wider 
sense. When Spain was invaded. it was 
India which took the initiative; when 
Abyssenia was invaded, it was again 
India which took the initiative. When 
injustice is done now in the name of 
colour of man, it is on the wider aspect 
that India should strive to work for and 
rouse world opinion against it. 

SHRI VIKRAM CHAND MARA-
JAN (Chamba): Mr. Chairman, the 
Immigration Bill is a disgrace to the 
British nation; it is a disgrace to the so-
called sense of justice of tbe Britishera. 
What is being done by passing this Bill 
is a shame to all those great tboughts of 
equality which they had pronounced in 
the 19th and 20th centuries when their 
philosophers said that Britain believes in 
equality and justice. After the passage 
of this Bill, as Shri Nath Pai has cor-
rectly put it, Mr. Wilson can be placed 
in the category of Ian Smith and the 
Prime Minister of South Africa. 

But, at the same time, We always 
come back to the same attaek, the 
routine attack, that the Government of 
India bas done nothing, the Govern-
ment of India never plans anything and 
it always fails at the crucial movement. 
For a change you can give constructive 
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suggestions; though it is the normal duty 
of the opposition to make an attack 
whenever possible on the government, 
it is not always necessary to do so, 
especially when a question of common 
interest or common sullering is involved. 
So. I would submit that the issue of the 
immigrants from Kenya should not be 
uttlized to attack the Government and 
it shOUld not be said that the Govern-
ment has failed to face this issue. The 
Government of India has taken every 
possible steps to see that they do not 
suffer. The Government of India has 
used its good offices with other nations 
<lnd has kept in contact with the United 
Kingdom Government to see that the 
lot of the emigrants is not worsened. So, 
while it is a disgrace to the British 
Government, it is not a failing on the 
part of the Government of India. 

One of the hon. Members has put the 
blame on the Indians who are settled in 
Kenya. saying that they failed the people 
of that country, they did nothing for 
that country and, therefore, they are 
being meted out this treatment and so 
we should not help them to that extent. 
It is a strange theory that he has ex-
pounded. 

AN HON. MEMBER: No one has 
said that. 

SHRI VIKRAM CHAND MAHA-
JAN: Shri Mukerjee said that people 
of Indian origin in Kenya did nothing 
for that country and that they do not 
deserve our sympathy. Probably, there 
may be a change of word here and there, 
but that was the sense or tenor of his 
speech. 

I submit that even on humanitarian 
grounds these words should not have 
been uttered, because they are Indians, 
they have been belied by a nation and it 
is our boundtn duty to See that they do 
not suffer more. We should help them 
instead of making out a case against 
anybody as they are trying to make out 
a case against the foreign policy of the 
Government of India. 

Then there are certain suggestions 
which have been made. One of them 
is: Natioaa1ise the entire British pro-
perty. I would have been all for it if 
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there were no Indians who had settled 
in Great Britain. About half a million 
Indians have settled there and if you 
nationalise the British property here. 
you can well imagine the result which 
will flow from your action. What will 
happen to the half a million Indians who 
are settled there? You are not able to 
absorb the present inflow from Pakistan 
and if you take this retaliatory step, 
what are you going to do about those 
half a million Indians there? Before 
taking any retaliatory step you must first 
see the consequences which are going to 
flow out of that s.tep. 

Another suggestion which has been 
made is: Leave the Commonwealth. If 
the leaving of the Commonwealth would 
solve the problem of those immigranlll, 
you must leave the Commonwealth; but, 
if it does not improve matters, then why 
take a step merely in haste and anger 
through which we are passing. We 
should leave the Commonw.ealth pro-
vided it does not harm any of our in-
terests. As one of the speakers put it, 
it is in a group where you move with 
certain ideas; it helps in coming in con-
tact with other countries like Canada 
and Australia; it also helps you in your 
tariffs and in your economy. Therefore, 
before you take any retaliatory step, you 
must also keep in view the consequences 
which are likely to flow out of it. If 
a particular step will improve the lot of 
the people who are coming in, then 
please take it; but if in the long run it 
is going to injure your interests, then 
please do not take any step in a hurry. 

Then, there are a few suggestions 
which I would like to make. One of 
them is that we should try to persuade 
the British Government itself, though in 
the present mood We are going to abuse 
them. Possibly, it may be a gOOd thing 
if you ask them to increase the flow of 
the number of immigrants that will go 
to the United Kingdom; instead of SO 
you can ask them to make it 2,000, 
3,000 or 4,000. Possibly, the United 
Nations Commission on humanitaria-
nism may help us. We may persuade 
other countries to raise this issue and 
this may help us. We can pertlUade the 
Kenya Government to reconsider their 
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steps. If we take steps in this direction. 
possibly We may be able to do some-
thing. 

Lastly, I suggest that to those who 
are coming to our country we should 
give a befitting welcome. We should 
appoint a committee of this House 
which should look after their interests. 

SHRI K. ANIRUDHAN (Chirayin-
kil) : Mr. Chairman, by passing this 
Bill the UK Government have acted UD-
conventionally. By the implementation 
of it nearly 120,000 to 130,000 Asians, 
a large number of them Indians, who 
are now in Kenya would be thrown out 
of Kenya. It is the British people who 
gave the citizenship and who gave them 
free entry into British territories: They 
did it for the service these Kenya Asians 
did for the British people to have a 
bigger empire and also for their well-
being. 

Now, these Britishers, by passing his 
Bill, are going away from the promises 
they gave to the Kenya Asians. By im-
plementing this Bill, they have made a 
clean distinction between the black and 
the white. I want to emphasize that 
point. About Australians who are now 
in Kenya, about Canadians who are now 
in Kenya and also about New Zealan-
ders who are now in Kenya, they were 
not prohibited from entering into the 
British territory without any restriction. 
This restriction is only applicable to the 
Asians now in Kenya. We should take 
this matter seriously. Some of our 
friends are even now talking very high 
of Commonwealth relationship. 

I should like to quote from the Lok 
Sabha proceedings as to what Mr. 
Bhagwat Jha Azad who is a Minister 
now said about the Commonwealth re-
lationship and also about the patronisa-
tion of the British people. He said: 

...... in the last 18 years, the 
British imperialists-whether it is the 
hlue-eyed Conservatives, whether it is 
Labour or whether it is Liberal-have 
ail alike been hostile to this country." 

We are seeing all this. When there was 
a fight between India and Pakistan, we 
saw how they played. Even In this 
Kutch affair, they have played a very 
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dirty game and also in the Kutch 
Award. Again, he said: 

"Who is Mr. Wilson, is he our boss 
to say this to India which has given 
prestige to the Commonwealth? But 
for India what was the Common-
Wealth? The late "Jawaharlal Nehru 
gave birth to this Commonwealth, the 
late lawaharlal Nehru made this 
Commonwealth, what it is, and this 
British nation of shop-keepers got all 
the prestige from us and used this 
prestige against us every time to beat 
us at the time of aggression. There· 
fore, I ask Mr. Wilson, this question: 
Would he kindly reply to this partner 
in the Commonwealth?" 

Sir, We had been so long a very loyal 
partner of the Commonwealth. As some 
of my friends from that side said, it is 
high time to quit the Commonwealth. 
I can understand some Swatantra Mem-
bers saying that it is very difficult and 
that We should think about it twice or 
thrice and I cannot understand some of 
the other Members who spoke from the 
opposite side that we should think twice 
against breaking the Commonwealth re-
lations. Just now, OUf Prime Minister 
made a statement about the tragic inci-
dent that happened in Rhodesia. There. 
some of their patriots have been but· 
chered and even after that some people 
are clinging and trying to tag on to this 
Commonwealth relationship. This re-
lationship, I think, is only to better the 
conditions of the British people. 

Now. I think, it is high time to take 
a bold step to sever relationship with 
the COQ1monwealth. They have looked 
m 'it not with a view to distinguish 
between the Kenya origin or the Asian 
origin. They are now looking at it as 
black and white. We should also talce 
a radical step. It is not the time to think 
twice or thrice. It is the time to act. 
So, We should sever our relations with 
the Commonwealth and bid good-bye to 
tbe Commonwealth. Also, I think that 
it. is high time our Government talked 
to the Kenyan Government. After all. 
Kenya is an African country, and I feel 
Urat our· Govel1lment should negotiate 
the mRtter With KeDya and try to settle 
ttrtr proliltln as far as possible. If we 
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~ settle this problem up to our ex-
pectations, then We should try to proVide 
~  those people wherever it is pcIS8J"b1e 
m our country itself. You may ask how 
We can settle this problem and you may 
doubt how we shall be in a position to 
provide them and where We provide 
them. I would submit that even now 
We have several plantations in India 
where We can provide few of these 

~  In Assam, we are having huge 
BfllIsh-owned plantations. In Kerala 
also .. there are Malayalam plantations 
ranglOg over thousands of acres; some 
years ago. some maharajah had gifted 
these to the white people and now it has 

~  the biggest dollar-earning area 
of thIS counlry. Besides, there are also 
the Kannan levant plantations. Govern-
ment should. take steps to take away 
those plantallons from the owners. Since 
Britain has done this in a very uncon-
ventional manner, the Government of 
India also should act accordingly. Why 
the Government of India should hesitate 
to take over these plantations? I would 
request the Government of India to seek 
the people's co-operation also, because 
I a m sure the people will rally behind 
the Government of India for this act. 

Besides these plantations. there are 
also the British-owned banks, and also 
the British-owned engineering industries. 
Government should take over these in-
dustries and also banks and provide 
there for the people in Kenya who have 
now been denied of entry into Britain 
even though they have British passports. 
I ~  also submit that We should stop 
repaylOg the debts that we are owing to 
Britain. That is what I would request 
Government to do. 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI B. R. BRAGAT): 
It was with a very peculiar feeling that 
I Was sitting in this House and 
listening ..... . 

SOME HON. MEMBERS· 
Prime Minister is not replying?' 

The 

SHRI S. KANDAPPAN: It is not 
such a serious problem for the Prime 
Minister, 
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SHRI B. R. BHAGAT: I think the 
hon. Member should have patience and 
listen. 

SHRI S. KUNDU (Balasore): I 
expect that the Prime Minister also 
will reply? 

SHRI NATH PAl: Is Shri B. R. 
Bhagat intervening or replying? 

SHRI B. R. BHAGAT: I am reply-
ing. I think the hon. Member will grant 
me the right to reply. 

It was with a peculiar feeling that I 
was listening to the debate, and this is 
one of those rare occasions on which 
Members from all sides had given ex-
pression to common feelings; they have 
expressed their sense of horror and 
anger at what has been done by the 
Immigration Act in UK. It has a big 
tragedy about it. because the Immigra-
tion Act has cut at the roots of all of 
LIS; this one single Act has cut at the 
ethos of our nationhood, what our 
leaders had built this country for and 
this generation for. The leaders of 
Indian nationhood like Tilak. Gandhi 
and Nehru have built this nation; in 
fact, not only this nation but the pre-
sent-day world, on ideas which have 
certain great human values. ideas of ra-
cial equality, ~ of brotherhood of 
mankind, ideas of prosperity and com-
mon sharing by everybody, be he a 
white or a brown or a black. 

This was the ethos of our nation. 
When we saw member after member on 
all sides giving expression to this, I was 
reminded of the pre-indepenaenCe days 
when the whole of our nation spoke 
with one voice. Today this Parliament 
has expressed the national conscience, 
the national will in condemnation of this 
Act. 

Why have the UK. Government done 
this? Their own leaden have said that 
they have done to avoid the strela and 
strain, social and economic imbalance. 
which would be created because of the 
rush of people of Indian origin from 
Kenya into UK, to avoid the reperclJl.o 
sion which such a rush would have in 
their society. I think this will DOt carry 
conviction anywhere. Their own leaden, 
their own papers, MPs, inteUectuaIa 
and others have characterised this Bill 
in the strongest possible terms. Some 
hon. Members have quoted them. It is 
common knowledge that this is agitating 
and disturbing the conscience of Britain 
also. 

Therefore, I do not want to add to the 
burden of their conscience. I only want 
them to weigh the losses the rule of law 
has suffered. the British rule of law on 
which the Commonwealth concept is 
based, the basis of racial equality, of a 
group of nations coming together irres-
pective of colour and race--that very 
concept of the Commonwealth which 
has suffered. If they had weighed all 
these considerations. I think they would 
have been wiser in not resorting to this 
step. I am unable to understand the 
compelling reasons which led the leaders 
of Britain to enact this law. 

Some hon. Members have suggelited 
strongly that we should take retaliatory 
action. Many things have been sugsest-
ed. I would like to go into that a little 
later. But I want to point out that al-
though it has become a problem in that 
it challenges the basic postulates, the 
very concept on which the British nation 
stands, it has created far greater prob-
lems for us, because, as I said. it goes 
against the grain of our nationhOOd to 
accept this Act as it is. 

It has been contended that it is not 
This is one side of the picture. The racial. In form, it may not be. Some 

other side is the deep tragedy which I hon. Members quoted very rightly that 
notice with regret which has overtaken it discriminates against yeople who bave 
the leaders of UK. What has happened no substantial connecfion with Britain 
to the leaders of UK? Hon. Members by birth or parentage. That means, 
have used certain very strong expres-' de facto it will discriminate apIDst 
sions. I do not want to indulge in that. people of Asian origin from Kenya and 
Mine is more an expression of sorrow other places. Therefore, as a nation we 
and pain and It is in that vein that I lID cannot compromise with the- racial 85-
ttying to analyse what has happened. Peel Of this legislation. 
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Secondly, these people of Asian origin 

are British passpon holders. The leaders 
of Britain, at the time of the independ-
ence of Kenya, advised them to take 
British passports. I think one hon. 
Member used this opponunity, which I 
regret very much, to say something in 
condemnation of this Government. It 
would have been better if he had also 
joined the stream of unity expressed in 
this House, and not indulged in condem-
ning this Government which was com-
pletely unwarranted. It was said that 
We are also to blame for this, that we 
did not advise them correctly. 

Our policy with respect to these 
people has been very clear right from 
the beginning. We gave them a three-
fold advice. Firstly, we advised them 
to accept the nationality of the country 
they were staying, in this case, Kenya 
nationality. Then we said that those 
who wanted to take Indian nationality, 
were welcome to do so. We told them 
that they must make common cause 
with the country of their adoption and 
remain there. We never advised them 
to take UK nationality. But some of 
the present British leaders, who have 
been in the spearhead of this legislation, 
had gone and advised them to acoept 
British nationality and take UK pass-
ports. The Act discriminates against 
these people. They are British citizens 
and are British responsibility. Now, 
when they go to the United Kingdom 
they will not be admitted or at least 
their rights to go there will be severely 
cunailed and regulated. Some hon, 
Members have said that this is an attack 
on the fundamental rigbts of a citizen. 
It is the fundamental right of any citizen 
to live in his country. I't is in fact a 
malter of fundamental human rights. A 
suggestion was made-we are having 
consultations about it-that this matter 
could be taken up in the Human Rights 
Commission. The problem that we are 
faced with is a very big problem. 

SHRI S. M. BANBRJEB: That is 
why we wanted the Prime Minister to 
reply. 

SHRI B. R. BHAGAT: The bon. 
Member should not be comical In this 
serious lituation; he may raerYe it for 
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other occasions. Some hon. Membera 
said that it was a question of over flve 
million people of Indian origin in Kenya, 

~  Indies, Carribean Islands, Bast 
AfrIca and other places. Therefore, it 
is a question of what We should do im-
mediately and what we should have aa 
a long term policy. We have to consider 
this problem in all its ramifications, 
short term and long term aspects and 
whatever policy we evolve we should 
be able to deal with this problem effec-
tively and adequately. We have every 
sympathy for these people. We share 
the difficulties in which they are in. But 
they are the responsibility of the British 
Government and the objective of our 
policy is that we must make them realise 
that it is their responsibility. 

~ ~  ~~ 
~ ~  cit fin\: lflIT ~ ? 

SHRI B. R. BHAGAT: We are 
coming step by step. Some hon. Mem-
bers said tha t they should be allowed to 
come in. After all there are 500 million 
people in India and a hundred thousand 
people from Kenya can be absorbed. 
They can be; there is no problem about 
that. But they must also consider that 
the United Kingdom is a far more deve-
loped economy and these people are not 
deadweights; there are traders, business-
men, technicians, stenographers, doctors 
and others and they can be usefully ab-
sorbed more easily in England than 
here. Apart from that, there is the moral 
responsibility which the UK Govern-
ment has. It is not the number of the 
people but the strength of the economy 
on which depends the absorption of 
these people. So, what they suggest is 
not the proper course to adopt. 

After careful consideration of the 
problem, We have today issued a notifi-
cation making it incumbent on the 
holders of UK and colonies passports, 
normally resident in Kenya, to obtain 
endorsements on their passports from 
Indian posts and missions abroad for 

. entry into India. We hope that this step 
will make it clear to all concerned, 
particularly the UK Government, that 
the Government ~  India is not pre-
pared to acquiesce even indirectly in 
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denying these people the right to enter 
freely and without restrictions the coun-
try whose nationality they have chosen 
lind obtained. We have taken this de-
cision not by way of retaliation but to 
emphasise the urgent necessity of allow-
ing these persons rights of citizenship 
irrespective of their country of origin. 
Wc have for the present limited the ap-
plication of our notification only to the 
United Kingdom and colonies passport 
holders, normally resident in Kenya. We 
do not wish to unnecessarily inconveni-
ence the holders of such passport.> liv-
ing in other countries entering India 
hut when similar proofems arise in other 
countries We shall not hesitate to extend 
the notification to these countries also. 
It is not our intention to bar re-entry 
into India even of such passport-holders 
living in Kenya. We have instructed our 
Missions abroad to give endorsements 
on their passports in exceptional cases 
on compassionate humanitarian grounds. 
Our intention is only to regulate the 
How of such people into India in order 
to help their re-entry into India, a right 
which the British Government say they 
do not wish to deny to them. 

Now, I do not know what value can 
he put to it. Some hon. Members have 
said Ihat they have no value, but the 
Home Secretary, Mr. Callaghan, has 
said that if these people are expelled 
from Kenya they have no option but to 
accept them, I asked the British High 
Commissioner here, what is the value of 
this. He said it is a promise made to 
Parliament and the British Government 
will keep this promise. I do not know. 
It has no legal basis, but I hope even 
now, latc in the day the British Govern-, 
ment will realise their responsibility and 
take back these people if they go there 
in distress or under duress. 

Secondly, we had suggested to the 
United Kingdom Government; they 
have suggested at one time that they 
would take 1,500 heads of families. 
That will mean about 6,000 to 7,000 
people including the parents if they have 
their parents living. At that rate, this 
problem can be solved only in IS to 20 
years. Therefore, I said this is not 
phasing; this is absolutely to stop thaD 

from coming. What will happen to 
these people who are thrown out of 
Kenya. Therefore, I suggested that in-
stead of 1,500, they should take 15,000 
people 80 that instead of being phased 
over a period of 15 to 20 years, this 
should be phased over a period of two 
or three years. This is the point we are 
emphasising, and they have said that 
they have not kept any limit in the Act, 
and therefore it is flexible and they may 
consider increasing it. But I do not 
know. Until they do it we have DO 
hopes and we shall continue pressing it 
that they should increase the limit and 
the phasing should be on a short term 
basis and not on a long term basis. That 
is what we arc trying to do. 

In this connection, some hon. Mem-
bers suggested that We should try to 
persuade the Kenyan Government also 
to realise tha t these people who have 
lived there and contributed to their 
economy and who ultimately will be 
slowly going out. should be treated 
sympathetically; that they should also 
treat this question sympathetically. I do 
not know what will come out of this, 
but certainly the Prime Minister has 
directed me to go there and talk to tho 
Kenyan Government. More than that, 
I cannot say. But we are trying to make 
efforts in this direction. If the United 
Kingdom, whose main responsibility it 
is, to solve this question and if tho 
Kenyan Government also take a sympa-
thetic view, at least if the AfricanisatioD 
policy is slowed down a bit, I think this 
problem can be solved with ease and 
facility, but I cannot say anything more 
than that. 

Then there was the question of the 
Commonwealth which was raised. Many 
hon. Members have said on both sides 
of the House something on this whole 
concept of the Commonwealth. Now, 
it is not a United Kingdom CommOn-
wealth. It is a Commonwealth of 
Nations. (l,nlerruption) What is tho 
hasic, main idea of the Commonwealth ? 
One bon. Member has said that it has 
been described by the late Prime 
Minister as the community of ideas. It 
is a very good description. But the 
basic thing is, it is based on racial equa-
lity. 
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SHRI NA TIl PAl: Even if they 
commit a particular crime? 

SHRI B. R. BHAGAT: I do not 
know what has happened to my hon. 
friend ~  Nath Pai. He is becoming 
more and more impatient. 

SHRI NATII PAl: Because you pro-
voke us. 

SHRI B. R. BHAGAT: I request 
him to listen to what I am saying. 

SHRI NATH PAl: We are li5tening 
to YOIl very patiently. 

SHRJ B. R. BHAGAT: I said that 
the basic concept of the Commonwealth 
is racial equality. There are 26 mem-
bers, at the moment, in the Common-
wealth, belonging to different races, 

colour and creed. 

There is one member of the Com-
monwealth which has no diplomatic 
relations with Britain-Tanzania. As I 
said, the commonwealth spirit, as it is 
called, is based on racial equality. Basi-
cally if that is attacked, I think nobody 
can prevent its dissolution. 
19.00 HRs. 

~ ~  ~ 1 ~  I 

SHRI B. R. BHAGAT: UK does not 
say that this is a racial measure. Let us 
.give them a chance. They should prove 
that this is not a racial measure by tak-
ink back all thoSe people who are UK 
citizens. If they do that, that will prove 
that they still have faith in the rule of 
law. But looking to the sentiments of 
the House, to our own national ethos 
and our confirmed faith in racial equa-
lity, We will certainly consider in all 
seriousness what we should do, if this 
thing does not happen. In a matter like 
this. We should be careful. We did not 
join the Commonwealth in haste. We 
wei&hed all considerations. Certainly 
we should not leave it in a huff. On the 
lIuestion of racial equality, South Africa 
Was expelled from the Commonwealth. 
In this matter, We cannot take unilateral 
action. We have to discuss it with other 
u;aembcrs of the Commonwealth. If we 
carry conviction to the other members 
of the Commonwealth, then Britain can 
be expelled. (Interruptions) • 

Some smaller points have been raised 
that 10,000 applications are pending and 
we have not done anything about those 
Kenyan Indians seeking Kenyan citizen-
ship. We have taken up the matter with 
the Kenyan Government. Only the other 
day, the Vice-President of the Kenyan 
Government has announced that he is 
looking into those cases and they will 
decide them expeditiously. 

Mr. Swell said that there are only 
60,000 people left. He is wrong. The 
15,000 people who have gone in that 
rush preceding the enactment include 
dependants also; that is not the number 
of the heads of families. Still there are 
about 80.000 to 100,000 people left 
over. 

He referred to the long-term policy. 
It is a very moot poin\, We are looking 
into that problem and We are also exa-
mining what our policy should be in re-
gard to all those countries. 

AN HON. MEMBER: After 20 
~  ! 

SHRI B. R. BHAGA T: I have ex-
plained in great detail our policy with 
regard to people of Indian origin. Now 
a new and a very serious situation has 
arisen and in the light of this, we will 
examine it. Certainly in a dynamic 
world, We cannot have fixed ideas and 
fixed policies. We are looking into this 
long-term aspect of it, the ramifications 
of people of Indian origin in otbel' 
places, etc., and we will try to evolve a 
policy which meets the situation very 
effectively. 

SHRI SWELL: There are 600 
Kenyan Indians in the high seas now 
approaching the shores of India, who 
have not obtained any endorsement on 
their passports from the High Commis-
sion in Kenya. 

What are you going to do about 
them? Are you gOing 10 allow them 
to enter India? 

SHRI B. R. BHAGAT : I think a ship 
has already reached Bombay. Tbey will 
be allowed. 

"" ~ \lOW 1!ta' ; ~ ~  ~ 
Sffl'$Iffi t fit; ~ ~ ~ ~ ~ 



2067 Executioll 0/ PHALGUNA 16, 1889 (SAKA) Agreement With 2068 
NOVOSTI 
(H.A.H.Dis) 

Africans in South 
Rhodesia (St.) 
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MR. CHAIRMAN: r shall put the 

.amendment first. The question is: 
"That in the motion.-
for 'calls upon the Government of 
India, to take aDPropriate counter 
measures.' 

subsiilUle-
'recommends to the Government 
to quit Commonwealth to high-
"light the worst type of racial dis-
.crimination practised by U.K.'" 

The motion WQ.S' MtltlIived. 

·HaIf-An-Hour Discussion. 

SHRI S. M. BANERJEE: Let theoa 
have the racial discrimination. 

MR. CHAIRMAN: The question is : 
"That this House takes note of the 

statement laid on the Table by the 
Deputy Minister of External Affairs 
<,>n the 29th February, 1968 regard-
109 the Commonwealth Immigrants 
Bill of the United Kingdom and calls 
upon the Government of India to 
tuke appropriate counter measures." 

Th" motion was adopted. 

"AGREEMENT WITH 'NOVOSTI' 
J9.1O HRs. 

SHRI D. N. PATODIA (Ialore): 
Mr. Chairman, the interference of the 
Soviet Government into the social and 
political life of India has assumed very 
large proportions and has reached the 
climax now. The three forces of the 
Soviet Government, the intelligence, the 
press and the radio have combined to 
launch an attack into the social and 
political activities of the country. The 
intelligence in the form of KGB, Radio 
Peace and Progress and then Novosti 
the press, these three forces have com· 
bind together. 

About one year before the last general 
elections this campaign started and 
it hud been systematically and methodi-
cally conducted by the various forces of 
the Soviet Union-intelligence, press and 
radio. But, in spite of that, the Govern· 
ment of India had been meekly submit-
ting to the hegemony of the Soviet 
Union in the form of these three 
forces--intelligence in the form of KGB, 
radio in the form of Radio Peace and 
Progress and Novosti in the field of the 
press. 

KGB. as you are aware. is an organi· 
sation about which certain inquiries were 
made by the Home Ministry. Although 
the reports have nol been publillhed. it 
is well known that KGB has been inter-
f ering in the affairs of India on a mass 
scale. In the last elections. as many as 
129 candidates were supported and 
finance to an extent of over Ita. 1 crore 
came into the election campai8ll of 
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India from the Soviet Union. Here I 
want to refer to a book entitled 
Moscow's Mand in India by Peter Sagar 

• which says that USSR controls in India 
fl as many as 18 daily :lCwspapers, 20 

weekly newspapers and 12 fortnightly 
newspapers. This is the information in 
the possession of the Home Ministry. 
In spite of that, the Government has not 
been able to take any effective steps. 

Now I come to Radio Peace and Pro-
gress. This Radio Peace and Progress 
was recently started by the Soviet Union 
for the sake of convenience. They some-
times found it difficult to carry on their 
campaigns through Moscow Radio. They 
camouflaged it, they gave it the appear-
ilDCe of an autonomous body and they 
said that this is a radio which is apart 
from Moscow Radio. over which the 
Russian Government has no control be-
cause it is an autonomous body. There-
fOFewhatever Radio Peace and Progress 
says. over that the Russian Government 
has no control. 

In this way they started campaigning 
'against various governments, including 
that of India. They openly supported 
and opposed various political parties 
during the last elections. They insulted 
the very national honour by their pro-
paganda and their various broadcasts. 
They went to the extent of comparing 
Mahatma Gandhi with a person like 
Menon. But all this was tolerated and 
it was not only tolerated but it was re-
warded. In spite of all possible efforts 
by the Government of India, Radio 
Peace and Progress has not stopped this 
campaign. We have been told that the 
Government of India had made several 
representations to this effect but in spite 
of these representations the Government 
is unable to do anything and those 
people are carrying on. 

In this respect I would go to the ex-
tent of suggesting that my hon. friend, 
Shri K. K. Shah, has even gone to the 
extent of misleading the House. I will 
refer to starred question No. 193 re-
plied by him OIl the 21st February. 'The 
question was-

"whether it Is a fact that broadcasts 
from Radio Peace and Proaress and 
Radio Moscow have been discussed 

(H.A.H. Dis) 
with the Russian Prime Minister dur-
ing his recent viSit to India; and if 
so. the nature and outcome of the 
talks 7" 

The reply was :-
"No, Sir. The matter was taken 

up earlier with the Soviet Foreign 
Office by the Indian Embassy in 
Moscow. The Soviet Government 
have promised to give due considera-
tion. to our reactions to such broad-
caMs," 

In continuation of this, in reply to 
another question, No. 457, on the 6th 
March, that is, today, the hon. Minister 
says :-

'The Soviet Foreign Office have 
maintained that the broadcasting sta-
tion in question was autonomous and 
the Soviet Government did not ex-
ercise any control over it. However, 
since the matter was last represented 
to the Soviet Foreign Office, no fur-
ther broadcasts have come to our ad-
verse notice," 
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI 
K. K. SHAH) : That is the External 
Affairs Minister. 

SHRI D. N. PATODIA: This is the 
reply given by the hon. Minister on the 
floor of the House. But the fact is that 
in spite of this reply, Radio Peace and 
Progress made broadcasts on the 22nd 
February and 23rd February again in-
terfering into Indian political affairs and 
in preparation of the next mid-term 
elections again started campaigning. In 
this respect I quote from the Hindustan 
Times of today. It says :-

"With the likelihood of mid-term 
polls in more than one State, 
Moscow's Radio Peace and Progress 
in its political commentaries on India 
is switching to election campaigning 
as it did for several months before 
the last general elections." 

It further says :-
'''The first of the new broadcasts. 

on Feb. 22, monitored bere,"-
"here" means New Delhi-

"charged the Jan Sangh and its for-
mer President, Mr. BaIraj ~ 
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with conspiring to destroy parlia-
mentary democracy in India. It 
alleged that the 'reactionaries' were 
trying to impose a military dictator-
ship on India." 

This is how Radio Peace and Progress 
is conducting even today. The broad-
casts were on 22nd and 23rd February 
and this is the reply of the hon. Minis-
ter today on the 16th March stating 
that no further hroadcasts came to their 
adverse notice, 

Now I would like the hon. Minister 
to examine this. Imagine All India 
Radio broadcasting such news that one 
Russ;an leader is bad and another good, 
that this should be the political com-
plexion in Russia, what would be the 
reaction of the Soviet Government to 
it? Will they tolerate it? Therefore, 
what has the Government of India done 
ahout it? 

Regarding ownership, although they 
say that it is an autonomous body, I 
will quote the hon. Minister himself. 
The hon. Minister, on the 20th Decem-
her, 1967, had stated on the floor of the 
House :-

"Whatever happened on the soil of 
USSR, can anybody say that USSR is 
not responsible? That summarises the 
correct position. Under the political 
system prevalent in USSR, it is the 
Government of USSR which is sup-
posed to sponsor everything that hap-
pens on the soil of Russia." 

This is the ownership, this is the con-
duct, this is the response and this is th. 
action of the Government. 

Now, I come to Novosti. 
This Novosti. a demon, has assumed 

three faces now. The first face is that 
this Novosti is the sponsor of Radio 
Peace and Progress. In this respect, 
apart from quoting several newspaper 
items on the floor of the House, I 
quoted certain broadcasts by Radio 
Peace and Progress monitored in 
Sweden and in Germany. The hon. 
Minister did not take care to examine 
and verify the correctness of it and, be-
ing an advocate of a weak case, be 
started dilly-dallying by saying that the 

(H.A.H. (Dis) 
language dilfers and that he did not 
know where it has been monitored. We 
have our Embassies there; we have all 
arrangements there to verify. 

SHRI K. K. SHAH: You are re-
opening the whole thing now. 

SHRI D. N. PATODIA: Why should 
We not be able to check and verify the 
correctness of that? The first face of 
Novosti is that they are the sponsors of 
Radio Peace and Progress. The whole 
world knows it; the entire press of the 
world has announced it. But still our 
Government say they are not the spon-
sors of Radio Peace and Progress. In 
any case, whether it is Novosti or it is 
the Radio Peace and Progress or it is 
anything else, it is a pan of the Soviet 
Government institution. It is, at best, 
the wing of the same Department. How 
can you, therefore, possibly justify that 
while the Radio Peace and Progress is 
undenaking a regular campaign against 
you, you support Novosti on the other 
hand? 

The second face of Novasti which is 
a very dirty and a very very unfortunate 
face is the indulgence into regular espio-
nage and subversive activities. What has 
Novasti done? Who are they? In this 
respect, again, on the floor of this 
House, four illustrations have been 
quoted where the representative of 
!'Ijovosti have been expelled on aome 
specific charges of espionage and sub-
version, namely, in November, 1963, 
Congolese Government expelled; in 
April, 1966, Kenya Government ex-
pelled; in May, 1967, Columbia Govern-
ment expelled and in June, 1967, Ghana 
Government expelled. Even then the 
Minister did not take any care to varify 
the correctness of it. We have our Em-
bassies at each of the places. The press 
throughout the world has announced it. 
But we are ignorant. 

Then, the latest case is that on the 
15th February, 1968, the Nairobi dailies 
have announced that one Mr. VenyamiD 
Dimitriyevitch Zakharev, a senior repre-
sentative of Novosti has been ordered 
to leave Nairobi within 48 hOUIl aD 
serious charges of eSpionage. It doea 
not stop there. They have estabillhed 
that this Novasti is associated with 



2073 Agreement with MARCH 6, 1968 NOVOSTI 2074 

[Shri D. N. Patodia] 
K.G.B. and that they act jointly and 
operate from the same place. 

I would now quote from Q. 1412 re-
plied by the hon. Minister OIl 21st 
FeQruary with regard to these charges 
which were levelled on the floor of the 
House. The hon. Minister says: 

"Certain newspaper reports to this 
effect have been noticed. But Gov-
ernment have no information OIl the 
truth or otherwise of the allegation." 

The world may know it; the entire press 
of the world may know it. It may be 
announced everywhere in several of the 
countries of the world. But India 
'Government docs not know it. This is 
"the competence and the intelligenCe of 
the India Government. The press may 
know it earlier. But India Government 
will never know it. This is our effici-
ency. On this matter, the Government 
"has deliberately given a wrong informa-
lion by saying that they are not aware 
'of it. It cannot be so. If they are not 
aware of it, then all your staff, the Em-
bassies there, are most incompetent and 
they are not worth the penny that you 

'spenq on them. 

What is the third face? The third 
'faee of Novosti, a demon, is as repre-
sented by the hon. Minister himself. 
The third faee of Novosti is that it is 
a Government organisation of Russia 
with whom the P.I.B. has entered into 
an Agreement and the Agreement is for 
the exchange of certain articles, back-
ground materials and photographs. This 
is the third face of it. Now, the Gov-
ernment of India claims that this is to 
the advantage of the Indian Govern-
ment. The advantage is that whereas in 
C'.Ise of India, it will be placed in the 
1ibrary and it will be made available for 
publication to whoever is interested, in 
case of Russia, all the material will be 
publisb,ed in the Russian papers. He 

~  in the case of India, it is a 
f,Cf: pr,ess and in the case of Russia, it is 
controlled press. Whatever be your 
Agreement, the fact remains that the 
~  new'Papers will carry only that 

p.iece of news which passes their censor-
ship and which meets with their appro-
val. 

(H. A. H. Dis) 
It is an one-way traffic. Nov08ti bad 

heen indulging in espionage and !Subver-
sive activities all over the world, and its 
representatives have been expelled from 
seven or eight countries, and it is with 
this Novosti that India has entered into 
an agreement, and thereby India has 
given a licence to this organisation to 
carry out espionage and subversive acti-
vities in this country. What advantages 
have we got from this? 

In this respect also, I would like to 
point out the exact position with regard 
to the material supplied by the PIB to 
Novosti. In reply to question No. 1413 
the hon. Minister had said that PIB bas 
been informed by Novosti that it has 
started circulating some of the material 
supplied by PIB and details of the utili-
sation of Ihe pm material are not avail-
able. So, only some of the material has 
been circulated and We are not aware of 
what those materials arc. This clinches 
the issue. Whatever we may supply to 
them, they will only publish that which 
suits them, whereas in our case, what-
ever We receive from Russia is not only 
placed in the lihrary but is made avail-
able to whosoever wants 10 publish il. 
In this manner, through Ihis agreement, 
the entire Soviet press will be carrying 
out the activity of brainwashing on the 
Indian people. 

Now, I would deal with the circum-
stances of the signing of this agreement. 
The hon. Minister has already said that 
there was no consultation. The agree-
ment was entered into by Mr. Bharadwaj 
with an organisation like the Novosti, 
which is reputed for its espionage and 
subversive activities, an agreement the 
type of which has never been signed be-
fore. and which is one of the most un-
usual types of agreements. All of a 
sudden on one fine morning, Mr. 
Bharadwaj goes to Moscow for nego-
tiating, without the knowledge of tbe 
Minister and without the knowledge of 
the Cabinet and without the knowledge 
of anybody. How peculiar it is I It 
was not only that, but Mr. Bharadwaj 
travelled from rodia to Moscow at the 
cost of the Russian Government, which 
is most unusual. The fare was paid by 
the Russian Government and the agree-
m.ent was signed. Why was a departure 
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made in this case? We had the example 
'of the Voice of America agreement, 
was another undesirable agreement but 
whicb was very much less damaging 
than this. Here, they are involved in 
e.5pionage activities, but simply became 
in the case of that agreement the Minis-
ter was not consulted and the Cabinet 
was not consulted, the Minister had to 
resign and the secretary was changed. 
·The least that could be done in this case 
is that the agreement should be revoked, 
and the secretary must be changed and 
the Minister must be humble enough to 
resign. This is the only thing that can 
be done in this case, and we must learn 
the lesson not to permit these foreign 
agencies, this radio, this intelligence 
organisation and this press to combine 
themselves and interfere in the social 
and political life of our country. 

We are setting a very bad example 
through this agreement. We must learn 
that we should not submit our national 
honour in this manner before the foreign 
countries. I demand that apart from 
revoking this agreement, immediately, 
there should be a full-fiedged investiga-
tion to examine the circumstances, the 
background. the reasons, the advantages 
and disadvantages of the entire agree-
ment and the functioning of this trio, 
namely the KGP, Novosti and Radio 
Peace and Progress. 
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SHRI D. C. SHARMA (Gurdaspur): 

How many representatives of Novosti 
are working in India, and are their 
movements as suspicious as has 'been 
described by Shri Patodia? Also, what 
material has the PIB got from the 
Novosti agency so far and how it has 
distributed it? Also, what material has 
the PIB sent to Novasti in Moscow, and 
what USe they have made of it? 

lHE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
K. K. SHAH) : I have no hesitation in 
saying that neither Radio Peaee and 
Progress nor an body outside this coun-
try has a right to criticise any person in 
this country or any citizen of this coun-
try. I am one with my hon. friend in 
voicing my resentment against any inter-
ferenCe whatsoever by outside agencies 
in the affairs of this country. Let us 
see what my friend Mr. Patodia has said. 
I am glad he has given me an opportu-
nity of discussing this question on the 
ftoor of the House again so that if there 
is any misapprehension it may be re-
moved. What is the method that the 
PIB follows in distributing its own 
material and receiving material from 
other countries? I receive material from 

(H.A.H. Dis) 
the USIS, from the French embassy and 
other embassies and from Russia also 
and I keep them in the library. It is the 
same for Novosti also. For the infor-
mation of my hon. friend I can cate-
gorically say this that even though the 
agreement came into foree from lst 
November. I am glad that my hon. 
friend Prof. D. C. Sharma has asked a 
question as We have not distributed to 
anybody; We have not supplied to any-
body. The agreement is clear and I hope 
my hon. friend Patodia reads the agree-
ment. The word 'distribute' is not in-
cluded in the agreement as an obligation· 
cast on me. The PIB of the Govern-
ment is not a distributing agency. It is 
only giving out handouts and receives 
handouts for the information of the 
Government. May I ask Mr. Patodia : 
is not every Embassy in this country 
free to distribute material that it likes? 
Why should the PIB hand over material 
to papers? The Embassy itself distri-
butes material to these papers; the 
American Embassy, the Russian Em-
bassy, the British High Commission and 
their Embassies distribute material to 
the papers ..• 
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Now let us see what is Novosti doing 
in America. We receive material from 
agencies like the British Information 
Services, USIS, West Germany, ltIay, 
Japan, etc. and these are kept in the 
library. They also send material direct 
to newspapers. The special correspon-
dent of Amrit Bazar Patrika in his deI-
patch dated 21st January of this year 
says that the PIB-APN agreement caD 
be judged in its proper perspective If it 
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is kept in view that the PIB is only one 
ef about 80 agencies and bureaus with 
which the APN has entered into similar 
agreements. He further gives a list 
which includes the US news agency UPI. 
He says that the newspapers and jour-
nals with which the APN has regular 
contacts include among othen the 
American magazine LOOK, one of the 
most widely read West German maga-
zine. Bunte Illustrierte and the French 
publication Paris Match which regularly 
publishes APN colour photographs, and 
that APN has also connection with the 
publication of the Soviet journals, one of 
which is Sputnik which is very widely 
read in America and in England and 
that it has handed over printing and cir-
culation of one of its latest publications, 
the pretigious English-language maga-
zine Soviet Digest and also Sputnik to 
the London Daily Mirror group; it has 
also contacts with Washington Post and 
New York Times in the United States 
and the Tribune and Financial Times of 
tbe United Kingdom. The ABC of tbe 
United States jointly produced with APN 
four half-hourly programmes three years 
ago. 

Now I can multiply these instances. 
Do you want to be more Americanised 
than the Americans? 

SHRI D. N. PATODIA: Where is 
the necessity for this agreement in that 
case? Why did you enter into that 
agreement? If a country like America 
which from their point of view is the 
best ideal of democracy in tbe world,-
Why don't you haVe an agreement with 
the American Government? 

SHRI K. K. SHAH: It is not neces-
sary. That is why. I told you as to 
what We are doing with the material 
that We have received. You bad six 
months. If I h!ld sent to one newspaper, 
you would have pointed it out to me. 
And stiII, in the notice that you have 
sent to the Secretariat of the Lok Sabha, 
you have mentioned something. May 
I read out to you what you have given 
in it? It is quite confusing. "It is 
apprehended that where as Russian 
material is being regularly circulated by 
the pm ... " Is this statement justified 7 

(H.A.H. Dis) 
SHRI D. N. PATODIA: Why don't 

you contradict it? 

SHRI K. K. SHAH: I have contra-
dicted it on the floor of the HoUle. 

lIti wftr {.T ~  (\I" .. oTf.l) : 

~ ~ ~ ~  ~ '1ft 1fNVI" 
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SHRI D. N. PATODIA: Why did 
you enter into this agreement? 

SHRI K. K. SHAH: I will come to 
that. Because you are not able to find 
OUt the reason why I have entered into 
the agreement, does it entitle you to go 
On ad infinitum making statements ? 
What you haVe said, on facts, is absolu-
tely incorrect. I do not use harsh words. 
I have on the floor of this House made 
it abundantly clear that that material bas 
never been circulated, and still, as late 
as in this notice, you go on accusing me 
that I have been circulating it and malt-
ing it understood that something very 
wrong has been done. On the contrary, 
J am extremely happy at one thing: 
that you have fallen in line with me. I 
have been all along taking the attitude 
on the floor of this House, and I have 
said, why do you want to concede the 
assertion of the Government of the 
USSR that Peace and Progress is an 
autonomous body-

SHRI D. N. PATODJA: I am sorry 
you are not replying to any of my 
points. 

SHRI K. K. SHAH : If you do not 
find it convenient, I am helpless. But 
what is convenient to you alone cannot 
be given. What is convenient and what 
is correct should be given. And from 
this point of view, what is the cue that 
my hon. friend has built up? He baa 
brought in other things. Of course he 
is ready to add to his argument as mucb 
as he likes, but on the first thing that he 
said, or conceded, I am extremely happy 
that he said this. I am now dealing with 
what he says. "The USSR c:eatrols 
every thing that bappens"-be has quot-
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ed me. I am happy that at least a time 
has come when Mr. Patodia has agreed 
with my view and has quoted me. There 
could not have been a greater justifica-
tion of the stand that I took all these 
days than the one quoted by Mr. 
Patodia and the time has come when 
Mr. Patodia falls in line with what I had 
said. Why do you say it is an autono-
mous body when the Government of the 
USSR says that it is an autonomous 
body? I entirely agree with that-what-
ever happens on the soil of the USSR, 
whether it is Novosti or ~ and Pro-
gress or anything else in the system that 
is prevalent, the Government of USSR 
is responsible. I wish he had taken that 
also from what Mr. Masani has said on 
the floor of this House. Still, you want 
to harp upon the same. Mr. Masani 
had said,-"AII these are 'facts of the 
same dictatorship. Article 126 of the 
Soviet Constitution very frankly lays 
down that the party is the leading core 
of all organisation-both puhlic and 
State". That is the attitude. Unless we 
take up that attitude, how do we ap-
proach the Government of the USSR 
for the type of propaganda that Peace 
and Progress is carrying on ? If you con-
cede the point that Novosti was respon-
sible, I have no objection. If you like I 
will concede it. But does it help you? It 
does not help you, because you cannot 
approach the Government of the USSR 
for what Radio Peace and Progress 
says. (lnterruptioll). 

SHRI BAL RAJ MADHOK (South 
Delhi) : You did protest, but was it 
taken seriously? Did they concede your 
point? 

SHRI K. K. SHAH: I am coming 
to that. We come to a stage where 
our entire relationship with the 
USSR Government has to be looked 
at while dealing with this point. If 
there are some points on whieh they do 
not agree With us, just as there are some 
points on which the Government of 
USA or the Government of Japan or of 
Great Britain do not agree with us, it is 
the totality of the relationship that is 
built up that is to be taken into consi-
deratiOll. You may not agree with one 
or two poilds. but let us look at it in 
the context of the totality of the rela-

(H.A.H. Dis) 
tionship, whether it is the Government 
of USA or the Government of USSR; 
If there are some minor or even major 
points on which they do not agree with 
us, still so long as We have friendly re-
lations, we can go on persuading them. 

My friend pointed out· what happen-
ed on 22nd February. Whether the 
reply was given by the Minister of Ex-
ternal Affairs or by me, the Govern-
ment is the same. I only wanted to 
correct it. My reply would have also 
been the same. As soon as it appeared 
in the Hindustan Times, the hon. mem-
ber knows that it takes time when the 
papers come through the department. 
Let me tell the hon. member, I do not 
believe in hiding anything. I believe in 
taking up a stand on the floor of the 
House so that even my worst critic will 
not say that I am inclined to make a 
wrong statement. It never pays. On 
the other hand, it pays to build up a 
reputation that a man is not given to 
evading or hiding. This happened on 
22nd February. It naturally takes time 
to come to our notice after it is pro-
cessed by the department. I have just 
got it. I would only tell him that the 
fact that We took up this question with 
the Government of USSR and for some-
time it stopped is a feather in our cap. 
It is an indirect admission. On a point 
which appeals to his intelligence, he 
should concede. 

Then. he has dealt with the espionage 
activities carried on by Novosti. He 
has referred to my reply that I have read 
the newspaper reports, but it is not pos-
sible for us either to verify or to contra-
dict it. He has referred to the Kenyan 
Government taking action against the 
representative of Novosti. Are they go-
ing to supply us proof about it? Will 
it be right for us to ask them whether it 
is right? Can I say that the allegation 
made by the Kenyan Government is 
correct? The only thing I can say is, 
I have gone into the report in the papers 
and I have no reason either to contradict 
or confirm it. In diplomatic languaee. 
what does it mean? (I,nte"uptions). 
I am" not using any harsh words. 
You said that I must resign. My resiJ-
nation does not depend upon you, It 
depends upon Members of my party 
and not you. 
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My hon. friend. Shri Rabi Ray asked, 
are you prepared to enter into such 
agreements with others? On the floor 
of this House I have made a statement 
that I am prepared to enter into the 
same type of agreement with any otber 
country in the world, and the fact that 
no country has come forward shows 
that the agreement is more favourable 
to India and not to others' (Interrup-
tion). I am receiving materials from 
USA, I am sending material to them. 
they are sending material to me and so 
on. They arc not obliged to distri-
bute. . .. At least on paper there is an 
obligation to distribute so far as APN 
is concerned. Who will undertake. the 
responsibility of distributing as far as 
APN is concerned. 

~  mIlT,," ~  Q,r",@;:fl 
~ ~ q'ffi ~ f.rfumf am: 3Il!'ttiJ!;i'j' 
'fiT 3ifiii ~~  ~ -rrF ~ ~ ft;rn. 
~~ 1  ~ ~ lftarrt:tJ; 
~ ;;ftlr ,q ? 
SHRI K. K. SHAH: One day it is 

CIA. the other day there is somebody 
from KGP. Why do we want to be 
pushed hy these pressures? Let us do 
what is in the interest of this country. 
On paper at least it is there. I must 
have got your thanks for scoring on the 
wording. Shri Bharadwaj deserves con-
gratulations for this agreement which is 
something in our favour. In this draft 
he has scored over the draftsmen of the 
Russians. 

SHRI BAL RAJ MADHOK: Are 
the Russians fools to take him there and 
pay him the fare? 

SHRI K. K. SHAH: Everybody 
thinks he is a clever man. The man 
who laughs last is the clever man. 

SHRI CHANDRA JEET Y ADAV 
(Azamgarh) : Sir, the allegation is there 
that he has been paid by the Russians. 
The hon. Minister must clear this point 
on behalf of the officer. 

SHRI K. K. SHAH: As far as the 
officer is concerned, he is one of the 

1 9 ~  

most dependable offioers you can ~ 
get. He is also a clever man. 

SHRI D. N. PATODIA: No other 
country has signed this agreement. 

SHRI K. K. SHAH: Novosti has 
entered into such agreements with eighty 
people. Because Russia never keep any. 
thing oral, they have put it down in 
writing. 

SHRI D. N. PATODIA: How does 
it happen in the case of America and-
Britain without any agreement? 

SHRI K. K. SHAH: Convey my 
thanks to them because the oral under-
standing continues between us. Since-
you have forced me, tell me how many 
English films I am importing from 
America and England. Do they not 
affect the social structure of this 
country ? 

SHRI D. N. PATODIA: You are 
diverting. 

SHRI K. K. SHAH: You have been-
saying that there are three methods in 
which this country's social structure is 
being affected. 

What is this international living? We 
have to take a balanced attitude so long 
as we want, in the context of the overall 
situation in the world, to carry on friend-
ly relations with both. We have to put 
up with certain things. I am very 
happy I got an opportunity. I am thank-
ful to you. I want to convert you to 
my way of thinking. So far as our 
material is concerned, I have been told 
that our material has been sent to some 
of the papers in Russia. I am trying to 
get the publications so that I can be of 
assistance to this House. With these 
words, I thank the House for giving me 
an opportunity to explain the case. 

19.56 HRS. 

The Lok, Sabha then adiourned till 
Eleven of the Clock on Thursday, 
March 7, 1968/ Phalguna 17, 1 ~ 
(Saka). 
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